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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
Original Application No.1190/2024

Ajayveer Singh ...Applicant

Versus

State of U.P. & Ors, _ ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 04 DISTRICT MAGISTRATE

MOST RESPECTFULLY SHOWETH:

1.

That in para-1 of order dated 30.09.2024 passed by this Hon'ble
tribunal in O.A. No.1190/2024 Ajayveer Singh vs. State of Uttar
Pradesh and others, it has been mentioned that-

01. In this original application, the Applicant has raised the plea that
for District Baghpat the District Survey Report (DSR) prepared
in 2017 had expired in 2022 yet the e-auction notice Annexure-
3 was issued, though no DSR existed at that time. They have
also raised the issue that Respondent No. 6 who has been
selected in pursuance of the e- auction notice is carrying out the
mining by using the JCBs which is not permissible. A similar
issue of violation of norms by Respondent No. 6 is involved in
OA No. 756/2023. .

02. Issue notice to the respondents for filing their response /reply by
way of affidavit at least one week before the next date of
hearing. If any respondent direcily files the reply without routing
it through his advocate, then the said respondent will remain
virtually present to assist the Tribunal. The Applicant is directed
to serve the respondents and file the affidavii of service at‘least
one week before the next date of hearing.

List alongwith O.A. 756/2023 on 10.12.2024.

That with reference to above order dated 30.09.2024 passed by this
Hon’ble Tribunal, this is to state that in the notification dated
15.01.2016 issued by the Ministry of Environment, Forest and Climate
Change, Government of India, instructions were received to prepare
the district survey report separately for each sub-mineral and it was
directed that it will be necessary {0 update the district survey report
every 05 years. in accordance with the notification dated 15.01.2016
and dated 20.01.2016 issued by the Ministry of Environment, Forest
and._Climate Change, Government of India, the District Level
Environmental Impact Assessment Authority (DEIAA) and District
Expert Assessment Committee (DEAC) were constituted by Office
Memorandum No. 837 dated 22.02.2016. In which the District Survey
report prepared in the meeting of Disirict Expert Assessment
Committee dated 16 November, 2017 was agreed and on which the
District Survey Report Baghpat was approved by the District Expert
Assessment Committee on 18.11.2017.

True copy of notification dated 15.01.2016 issued by the
Ministry of Environment, Forest and Climate Change, Government of
India is annexed herewith and marked as Annexure R-1 (Pg. No. 11
to 21).

True copy of Office Memorandum No. 837 dated 22.02.2016 is
annexed herewith and marked as Annexure R-2 (Pg. No.22 to 23).




True copy of approval given by District Expert Assessment
Committee on 18.11.2017 is annexed herewith and marked as
Annexure R-3 (Pg. No. 24 to 26).

True copy of District Survey Report Baghpat is annexed
herewith and marked as Annexure R-4 (Pg. No.27 to 79).

That the Secretary, Uttar Pradesh Government, Geology and Mining
Section, lucknow vide letter no. 865/2020-01 (S0) 2020 dated
12.06.2020 issued directions regarding modification in the District
Survey Report. it has been mentioned in the aforesaid letter of the
Government that in clause 4 (1) (1) of Enforcement and Monitoring for
Sand Mining "District Survey Report for sand mining shall be prepared
before the auction/E-auction/grant of the mining lease/Letter of intent
by mining or department dealing the mining activity in respective
state". In reference io above, the District Survey Repori for sand
mining is to be prepared by the State Government before issuing
approvallletter of intent for e-tender/e-auction/e-tender cum e-auction
mining lease of mining areas. Under the said arrangement, till the
Environmental Impact Assessment notification/ order is issued by the
Government of India, a technical committee has been constituted by
the order number 790/86-2020-01 (S10)/2020 dated 01.06.2020 of the
Geology and Mining Section, Government of Uttar Pradesh for
examining the pending proposals of proposed/amendment/
combination of areas in the District Survey Report received from the
districts and new propesals and in accordance with the letter number
1496/AM-1A "'Marking/2020 dated 18.12.2020 of the Director,
Directorate of Geology and Mining, a commitiee was constituted at
the district level by office order number 498 dated 02.11.2021. In
continuation of the said order dated 02.11.2021, on 06.12.2021 the
members of the committee had conducted on-site assessment
finspection of plot No. 1/2 area 9.570 hectares of village Chhaprauli
Khadar. By office letter No. 1194 dated 25.04.2022, a proposal was
sent to the Director, Directorate of Geology and Mining, Utiar
Pradesh, Mineral Bhawan, Lucknow for amendment/ combination in
the district survey report of plot No. 1/2 area 9.570 hectares of village
Chhaprauli Khadar of sub-mineral ordinary sand area of district
Bagpat. In the letter number 374/M-228/2017 (Mining Policy) DSR
dated 02.06.2022 of the Director, Directoraie of Geology and Mining,
it was_informed that by the official letter number 636/86-2021-01 (S)
2020 dated 01.06.2022 of the Geology and Mining Settion,
Government of Uttar Pradesh, consent was given 1o incliude plot No.
1/2 area 9.570 hectares of Chhaprauli Khadar, sub-mineral ordinary
sand area of Bagpat district in the District Survey Report and
directions were given to take further action regarding the arrangement
of mining areas from the district level.

True copy of letter dated 12.06.2020 of the Secretary, Uttar
Pradesh Government, Geology and Mining Section, Lucknow is
annexed herewith and marked as Annexure R-5 (Pg. No.80 to 81).

True copy of order dated 01.06.2020 of the Geology and
Mining Section, Government of Ultar Pradesh is annexed herewith
and marked as Annexure R-6 (Pg. No0.82 to 83).
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True copy of letter dated 18.12.2020 of the Director,
Directorate of Geology and Mining is annexed herewith and marked
as Annexure R-7 (Pg. No.84to 84).

True copy of order dated 02.11.2021 by which committee was
constituted is annexed herewith and marked as Annexure R-8. (Pg.
No.85 to 85).

True copy of onsite survey report dated 06.12.2021 is
annexed herewith and marked as Annexure R-9 (Pg. No.86 to 86).

True copy of office letter dated 25.04.2022 by whcih proposal
was sent to the Director, Directorate of Geology and Mining, Uitar
Pradesh, Mineral Bhawan, Lucknow is annexed herewith and marked
as Annexure R-10 (Pg. No.87 io 87).

True copy of letter dated 02.06.2022 of the Director,
Directorate of Geology and Mining is annexed herewith and marked
as Annexure R-11 (Pg. No, 88 to 88).

True copy of official letter dated 01.06.2022 of the Geology and
Mining Section, Government of Uttar Pradesh is annexed heréwith
and marked as Annexure R-12 (Pg. No.89 io 90).

That on the date, an inquiry was conducted by the committee
constituted under the office order dated 02.11.2021 regarding the
quantity of sand available in Khadar sand mining area of Khadar, plot
number 706, area 12.245 hectares. On which by office letter number
1277 dated 04.06.2022, a proposal for amendment / addition in the
District Survey Report of sand area village Kotana Khadar plot No.
706 area 12.245 hectares was sent to the Director, Directorate of
Geology and Mining, Lucknow. True copy of letter dated 04.06.2022
is annexed herewith and marked as Annexure R-13 (Pg. No.91 to
91).

That by letter number 1037/ M-228/2017 (Mining Policy) DSR dated
31.10.2022 of the Director, Directorate of Geology and Mining, it was
informed that by the official letter number 1298 /86-2022-01 (S.) 2020
dated 28.10.2022 of the Geology and Mining Section, Government of
Uttar Pradesh, consent was given to include plot No. 706 area 12.245
hectares of sub-mineral ordinary sand area Kotana Khadar of district
Bagpat in the District Survey Report and directions were given to take
further action regarding the arrangement of mining areas from the
district level. True copy of letter dated 31.10.2022 of the Director
Geology and Mining Directorate is annexed herewith and marked as
Annexure R-14 (Pg. No.92 to 92). '

True copy of letter dated 28.10.2022 of Geology and Mining
Section, Government of Uttar Pradesh is annexed herewith and

~ marked as Annexure R-15 (Pg. No.93 to 94).

That this is also to state here that before dated 13.09.2018,
environmental clearance was being given by DEIAA, however, in the
order dated 13.09.2018 passed by this Hon'ble Tribunal in O.A. No.




186/2016, the power to grant environmental clearance has been given
to State Environmental Impact Assessment Authority (SEIAAY and
under the clarification of Government of India dated 04.12.2023
(Annexure-16), SEIAA was authorized for approval of DSR. True copy
of clarification of Government of India dated 04.12.2023 is annexed
herewith and marked as Annexure R-16 (Pg. No.95 to 95).

Hence, the process of notification was done after DSR
updation/ modification / combination under the provisions prevailing at
that time for both the above mentioned areas. In furtherance of which,
notification dated 09.11.2022 was issued for the sub-mineral sand
available in plot number 1/2 area 9.570 hectares of village Chhaprauli

Khadar and notification dated 09.11.2022 and dated 02.01.2023 for

the sand available in plot number 706 area 12.245 hectares of Kotana
Khadar was issued. True copy of notification dated 09.11.2022 is
annexed herewith and marked as ANNEXURE R-17 (Pg. No.96 io
100).

True copy of notification dated 02.01.2023 is annexed
herewith and marked as ANNEXURE R-18 (Pg. No. 101to 106).

That in the notification dated 09.11.2022 issued for the mining area of
village Chhaprauli Khadar, M/s Royal Construction Co/370737 /Devi
Pura-2, Prof. Dayachand Bargoti son Harswaroop resident of H.No.-5
New Break Point Restaurant, Yamunapuram near Bhoor Chauraha,
Bulandshahr gave the highest bid of 102 per cubic meter, on which a
letter of consent was issued by office letter No. 306 dated 31.12.2022.
True copy of consent letter dated 31.12.2022 is annexed herewith and
marked as ANNEXURE R-19 (Pg. No.107 to 110).

That the environmental Clearance has been issued for the above
mining lease by Uttar Pradesh pollution control board for the area vide
letter dated 29.11.2023 (Annexure-20) to CTO and State level
Environment Impact Assessment Authority, Uttar Pradesh vide File
No0.8077-7633 dated 07.10.2023 and Consent to Establish has been
issued by Uttar Pradesh poilution control board vide letter dated
10.05.2023. True copy of letter dated 29.11.2023 issued by Uitar
Pradesh Pollution Control Board is annexed herewith and marked as
ANNEXURE R-20 (Pg. No.111 to 115).

True copy of file No.8077-7633 dated 07.10.2023 is annexed
herewith and marked as ANNEXURE R-21 (Pg. No.116 to 126).

True copy of letter dated 10.05.2023 issued by Uttar Pradesh
Pollution Control Board is annexed herewith and marked as
ANNEXURE R-22 (Pg. No.127 to 130). '

That after completion of all the formalities by the consent holder, the
lease deed for the period from 25.10.2023 fo 24.10.2028 was
executed in favor of M/s Royal Construction Co/f370737 /Devi Pura-2,
Prof. Dayachand Bargoti son Harswaroop D/o-Man.No.-56 New
Break Point Restaurant, Near Bhoor Chauraha Yamunapuram,
Bulandshahr on 25.10.2023 under the conditions. True copy of
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11.

12.

13.

execution of lease deed dated 25.10.2023 is annexed herewith and
marked as ANNEXURE R-23 (Pg. No. 131 {0 140).

That similarly, in the notification dated 02.01.2023, the highest bid of
Rs. 135 per cubic meter in the sand mining area of village Kotana
Khadar was given-by M/s Royal Construction Co / 370737 / Devi
Pura-2, Prof. Dayachand Bargoti son Harswaroop R/o House No.-5
New Break Point Restaurant, Yamunapuram, Bulandshahr near
Bhoor Chauraha, in whose favor the consent letter was issued on
01.02.2023 and for the area, Uttar Pradesh pollution Control Board
has issued Environmental Clearance for the above mining lease by
CTO through its letter dated 20.12.2023 and State level Environment
Impact Assessment Authority, Uitar Pradesh has issued
Environmental Clearance for the above mining lease by File No.
8161-7696 dated 23.11.2023 and Uttar Pradesh pollution control
board has issued Consent to Establish on 14.12.2023. True copy of
letter of consent dated 01.02.2023 is annexed herewith and marked
as ANNEXURE R-24 (Pg No.141 to 144).

True copy of letter dated 20.12.2023 of Uttar Pradesh
pollution Control Board is annexed herewith and marked as
ANNEXURE R-25 (Pg No.145 to 149).

True copy of File No. 8161-7696 dated 23.11.2023 is annexed
herewith and marked as ANNEXURE R-26 (Pg No.151 10 160).

True copy of letter dated 14.12.2023 issued by Uttar Pradesh
Pollution Conirol Board is annexed herewith and marked as
ANNEXURE R-27 (Pg No. 161 to 164).

That after completion of all the formalities by the consent holder, the
lease deed for the period from dated 12.01.2024 to 11.01.2029 was
executed in favour of M/s Royal Construction Co/ 370737/Devi Pura-
2, Prof. Dayachand Bargoti son Harswaroop resident of Man. No.-5
New Break Point Restaurant, Near Bhoor Chauraha Yamunapuram,
Bulandshahr on 12.01.2024 under the conditions. True copy of
execution of lease deed dated 12.01.2024 is annexed herewith and
marked as ANNEXURE R-28 (Pg No.165 to 174).

That it is mentioned in Rule 41 (¢) of Uttar Pradesh Minor-Mineral
(Concession) Rules 2021 that the lessee can carry out mining with the
help of machine leaving the river water stream as per the
conditions specified in the environmental clearance certificate. In the
environmental clearance certificate issued by File No.8077-7633
dated 07.10.2023 of State level Environment Impact Assessment
Authority, Uttar Pradesh regarding sand area Chhaprauli Khadar,
open cast semi mechanized method is mentioned in the method of
mining. True copy of rule 41 (C) Uttar Pradesh Minor-Mineral
(Concession) Rules 2021 is annexed herewith and marked as
ANNEXURE R-29 (Pg No. 175 to 175).

That sand replenishment study of the areas included in the District
Survey Report (DSR) its report has been given by Central Mine and




14-

15.

Design Institute Limited (a subsidiary of Coal India Limited / a Public
Sector Undertaking of Government of India), Ranchi, Jharkhand on
dated 30.12.2022. True copy of report dated 30.12.2022 given by
Central Mine and Design Institute Limited (a subsidiary of Coal India
Limited / a Public Sector Undertaking of Government of India),
Ranchi, Jharkhand is annexed herewith and marked as ANNEXURE
R-30 (Pg. No.176 to 211). Sand Replenishment Study of Village
Chhaprauli Khadar, Kotana Khadar, Gauripur Khadar, Sakraud sand
areas was conducted by Central Mine and Design Institute Limited (a
subsidiary of Coal India Limited / Government of india.

That it is mentioned in Letier No. 2182 dated 12.02.2024 of Director
Directorate, Geology and Mines Direciorate, Uttar Pradesh Khanij
Bhawan, Lucknow that let proceeding be done according fo guidelines
received from government of India in regard to district survey report
regarding letter daied 14.12.2023 of Director/Member Secretary State
Level Expert Evaluation Committee environment Direciorate U.P.
letter dated 04.12.2023 of Ministry of Environmeni, Forest and
Climate Change, Government of India and by the Hon’ble Supreme
Court vide order dated 10.11.2021 passed in Civil Appeal Nos. 366/-
3662 and Civil Appeal Nos. 366/-3662 2020 titied State of Bihar Vs
Pawan Kumar in regard to District Survey Report dated 10.11.2021
and as per the decision taken in the joint meeting of SEIAA and SEAC
dated 02.02.2024, directions were given to prepare the proposals of
the District Survey Report as per the Standard Operating Procedure
for examination by SEAC and approval from SEIAA and present it
before SEAC. In accordance with the directions given in letter number
1659 dated 17.05.2023 of Secretary, Government of Uitar Pradesh,
Geology and Mining Section, Lucknow and the meeting of SEIAA and
SEAC dated 02.02.2024, a letter was sent to the Member Secretary,
State level Expert Appraisal Committee (SEAC) Vineet Khand
Gomtinagar, Lucknow along with a copy of DSR regarding the
approval of the new District Survey Report (DSR) by office leiter
number 351 dated 09.07.2024 and a copy of DSR was sent to
Director, Geology and Mining.

True copy of Leiter No. 2182 dated 12.02.2024 of Director
Directorate, Geology and Mines Directorate, Uttar Pradesh Khanij
Bhawan, Lucknow is annexed herewith and marked as ANNEXURE
R-31 (Pg. No. 212 to 221).

True copy of office letter N0.351 dated 09.07.2024 is annexed
herewith and marked as ANNEXURE R-32 (Pg. No. 222 to 223).

That the Director, Directorate of Geology and Mining vide his letter
No. 1012 dated 30.07.2024 had informed to the Member Secretary,
State Level Expert Appraisal Committee, UP Vineet Khand, Gomti
Nagar, Lucknow that the draft DSR submitted by Baghpat district was
examined by the technical commiitee constituted by the Government
of Uttar Pradesh and the committee constituted at the Directorate
level on 23.07.2024. True copy of letter dated 30.07.2024 of the
Director Geology and Mining Directorate is annexed herewith and
marked as ANNEXURE R-33 (pg No. 224 fo 224). In the examination
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16.

17.

18.

the proposal was found to be in accordance with the Sustainable
Sand mining management guideline-2016, notification of Ministry of
Environment, Forest and Climate Change dated 15.01.2016 and
Enforcement and monitoring guideline for sand mining-2020 dated
25.04.2018 and SOP issued by SEIAA/ SEAC. In the letter No."506/
Environment/ General/2023 dated 02.09.2024 of Member Secretary,
SEIAA Gomti Nagar, Lucknow, it was informed that draft DSR District
Baghpat has been approved for 05 leases in the meeting of State
Level Expert Appraisal Committee dated 07.08.2024 and State Level
Environmental Impact Assessment Authority Uttar Pradesh in the
meeting dated 21.08.2024. True copy of letter dated 02.09.2024 of
Member Secretary SEIAA Gomti Nagar Lucknow is annexed herewith
and marked as ANNEXURE R-34 (pg. No. 225 to 226)

That thus, the district survey report of the sand area of Baghpat
district was approved for the first time by the District Expert
Determination Committee on 18.11.2017. The Director Directorate of
Geology and Mining, vide letter dated 02.08.2022, had informed with
reference to consent of the Government for inclusion of sand-area
Chhaprauli Khadar and sand area Kotana Khadar in the District
Survey Report and by letter number 506/Environment/ General/2023
dated 02.09.2024 of Member Secretary, SEIAA Gomti Nagar,
Lucknow, it was informed that the draft DSR of Baghpat district has
been approved for 05 leases in the meeting of the State Level Expert
Appraisal Committee dated 07.08.2024 and the State Level
Environmental Impact Assessment Authority, Uttar Pradesh, in the
meeting dated 21.08.2024 and in accordance with the rules and
guidelines issued from time to time, there has been updation/
modification /inclusion in the District Survey Report regarding the sand
areas of Baghpat district.

It is further humbly submitted that apart from above the answéring
respondent is duty bound to follow all directions issued by this Hon'ble
Tribunal in the matter in its letter and spirit.

That the facts stated in the above reply are based on the information
derived from official record as such they true and correct as per
personal knowledge and belief of the deponent. No part of same is
false and nothing material has been concealed therefrom. '

Respondent

No.04

Through Counsel

- (MUKESH VERMA)

ADVOCATE FOR RESPONDENT NO.2
Ch. No.50, Old Block

Supreme Court of India

New Delhi-110001

(M) 9810108098

E-mail: mvermadv@gmail.com
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- PRINCIPAL BENCH, NEW DELHI.“A.\_\'\
Original Application No.1190/2024 "%
Ajayveer Singh
Versus
State of U.P. & Ors. ...Respondents
AFFIDAVIT

[, Jitendra Pratap Singh aged about 52 years, S/o Sukhendra Pal
Singh Currently Holding the position of District Magistrate Baghpat do
hereby solemnly affirm and state as under:-

1. That the deponent is posted in above capacity as such he is. fully
conversant with the facts of the case as such is competent to swear
in this affidavit.

2. That | have read the accompanying reply to the Original Application
No.1190/2024 Ajayveer Singh Vs State of U.P. & Ors. filed by |
applicant and understood the contents thereof the same are true and
correct as per my personal knowledge and belief.

3. That the Annexures accompanying are true and correct copies of their
respective originals.

* VERIFICATION:
|, the above named deponent do hereby verify that the cont w ove
affidavit are true and correct as per knowledge and belief, no part

it is false and nothing material has been concealed therefrom.
Verified at Baghpat this the2{#day of November, 2024.
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i) <73, 562(ar) Tl 26w 2014;
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42, 7.2, 1590() wrie 25 9 2014;

13. .8, 2601(3) TdE 7 AFER 2014;
14, BT, 2600(%) TriE O FFET 2014
15, HT.4. 3252(3F) T 22 Rewex 2014;
16. 5197, 382(=%) arE 3 WA, 2015;
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19, Tr.am. 1142(0) T 17 T 2015,
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24, T3, 1834(r) T 6 ToTg 2015;.

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
' ~ NOTIFICATION
New Delhi, the 15th January, 2016

8.0. 141(E).—Whereas in exercise of the powers.conferced by sub-section (1) and clause (v} of sub-section
{2) of section 3 of the Eavironment (Protection), Act, 1986 (28 of 1986), a draft notification for making certain
amendments in the Eavironment Impact Assessment Notification, 2008, issned vide number 8,0. 1533(E), dated the 4%
September 2006, was published vnder sub-rule {3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
8.0. 2583(E ), dated 22 September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a- period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public; ) )

And whereas, copies of said notification were made availabie to the public on 22™ September 2015;

And whereas, alf objections and suggestions received in regponse to the above mentioned draft notification have
beea duly considered by the Central Government;

And wherens, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-

13 of 2011 in Special Leave Pefition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar ete. Vs. State of

Haryaua and Others ete., prior environmental clearance has now become mandatory for mining of minor minerls
* imrespective of the ares of mining lease;

) And whereas, a5 a result of the above said Order of Hon'ble Supreme Cour, the number of cases which are now
Tequired 1o obtain prior environmental clearance has increased substantially; '

And whoreas, the Hon'ble National Greer Tribunzl Vide its arder dated the 13% Yanuary,
) cre _ ] b ary, 2015 in the matter
:lgm%s,andlmmmg has directed for meking a policy on environmental clearance for mining leaset; in cluster for minor

And whereas, the State Governments have e

resented fi syrnli
for mining of minor minesal; P or sireumlining the process of environmental cleasance
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P Aud whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governmeats
A5 prepared Guidelines on Sastainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper ronitoring of sand mining using information
%7 techmology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause {v) of sub-section (2) of
section 3 of the Environment (Protectior) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:- ‘

In the said netification,-

(a) in paragraph 2, after the words “in the said Schedule™, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under

Category ‘B2’ for mining of minor minerals i the said Schedule™;

{b)  sfter paragraph 3, the foliowing parngraph shall be inserted, namely:-

“3 A, Distvict Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafter referred 1o as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

{2) The District Magistrate or District Collector shal be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) ‘The other two members of the DEIAA shall be the senfor most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to

. this notification. .

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-gfficie members except the expert member. :

(6) 'The District Level Expert Appraisal Committes hereinafter referred to as the DEAC shall comprise of eleven

- members, including & Chairman and a8 Member-Secretary.

(7) The scuior most Executive Engineer, Idgation Department in the district of respective State Governments or
Union territory Administration shall be the Chaitperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer ar
Geologist of the district shall be tiie Member-Secretary of the DEAC in that order.

(9) A represcntative of the State Pollution Control Board or Commiltee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Depariment or Geology Department, or State Ground Water
Pepattment, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisiopal
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union termitory
Aduniinistration shall be ex-gfficic members except the expert members.

(11) The Distriet Magistrate or District Collector skall notify an agency to act as Secretarist for the DETAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to fime.

(13) The DEAC shall function on the principle of collective responsibility and the Chairmnn shall endeavar to reach a
consensus in each case and if consensus cannat be reached, the view of the majority shall prevail. *;

()  inparagraph 4, after sub-paragraph (jii), the following sub-paragraph shall be inserted, namely:-

“{iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five

hectare ghall require prior environmentat clearance from DEIAA. The DEIAA shall base its decision on the

‘ recommendations of DEAC, as constituted for this notification.” ;

@  for paragraph 5, the following paragraph shall be substituted, namely:-

“5, ScreeT;lcning, Scoping and Appraisal Committees:-

e same Expert Appraisal Committees (BEACS) o ' i
territory level and DEAC at thglisuict level shall sc(rEecn, s)c:atalg:diCIllfalilsS fi_‘;ﬁ;gf;cnt. cStﬁA Cs ot the Sm} O Union
B2 and ‘B2’ projects for mining of minor minerals of Izasepnrea Iesglzhnn nﬁd‘t]: ualofoaf vaI;ly h: —— Jqle'l Béz:%d
SEACs and DEACS shall meet at Icast once every month, b l eelars respectively. ’

(8) The.composition of the EAC shall be as given in Appendix VI. The SBAC at the State or the Union territory level

shall be constitutéd by the Central Government in consultation with the concerned State Government or the Union

-~
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witory Administration with identical composition, DEAC at the district level shall bs cons
vernment as per the composition given in paragriph 3 A.
: ‘(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory

- Administretion constitute one SEAC for more than one State or Unian territory for reasons of administeative convenience
. and cost.
(¢} The EAC and SEAC shall be reconstituted after every three years,

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any sitc connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(¢) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shali
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(¢) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):

Anm application seeking prior environmental cleacance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix T after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, befare
commencing any constriction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, aod Form 1M; and in case of construction projects or activities (item 8 of the Schedule), & copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

®)  inparagraph7- :
() in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as
sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-
“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;

tituted by the Centrat

Gi)

() The prescribed procedure for environmental clearance for mining of miror minerals includihg cluster situation is

after sub-paragraph 7 (i1), the following sub-paragraph shall be inserted, namely:-

“7 (jii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
{a) The prescribed pracedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X,

given in Appendix X1.7;

)

" in paragraph 8,-

@) for the letters and word “EAC or SEAC”, the words and letters “EAC ar SEAC or DEAC” shall be substituted;
i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they oceu, the

words “Expert Appraisal Committee or State Level Expert App

Committec” shall be substituted;

in paragraph 9, in sub-paragraph (i),- . .
for the words “Expert Appraisal Committes or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committec or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substitmted; .
in paragraph 10, after sub-paragraph (ifi), the following sub-paragraph shell  be inserted, namely:-
“(iy) The prescribed procedure for sand mining or ﬁvc& bed mining and monitoring is given in Appendix XTI

®)

®
0

in paragraph 11, -

raisal Committee or District Level Expert Appraisal

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words "Expert Appraisat
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;

(%) in the Schedule,-

(i) for item 1 (a} and the entries relating

thereto, the following item and entries shall be substituted, namely:-

48]

2)

(3)

@

)

“1(a)

() Mining
{ of minerals

>50 ha of mining lease
area in respect of non-
coal mine lease

>150 ha of mining lease
areg in respect of coal
mine lease

Asbestos mining

<50 ha of mining lease}General

area in respect of mon-
coal mine lease

<150 ha of mining lease

arca in respect of coal
mine lease

Conditions shall apply

except:

{i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
ta 25 hin of mining lease area);

{(ii) River bed mining projects on
aceount of inter-state boundary.
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i irrespective of mining
area . '
Note;
¢
(1) Mineral prospecting is exemp-
ted. '
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendixz X1.”;
(3) The mining leases which have
obtained emvironriental clearance
under Environment Impact
Agsessment Notification, 1994 and
Bovironment Impact Assessment
Notification, 2006 shall not require
* fresh environmental clearance dusing
renewal provided the project has valid
and  subsising  eavironmentat
¢learance.
(ii) Sluecy | All projects.
pipelines  {coal
lignite and other
ores) passing
throngh national
parks or
sanctuaries or
coral recfs,
ecologically
sensitive areas,

®

after Appendix VI, the following appendices shall be inserted, namely:-

“APPENDIX VI
(See paragraph 3 A)
. Qualifications and terins for the Experts in DEIAA and DEAC
Qualification: The person should have at least (i) 5 years of formal University training in the concemed discipline

- Ieading to a MA or M Sc Degree or (i) in case of Engineering/ Technology/ Architectural discipline, 4 years

formal training course together with prescribed practical training in the ficld leading to & B. Tech/ BE/ B, Acch.
Degree, or (iii) Other professional degree (¢.g. MBA cte.} invalving a total of 5 years of farmal University training
and prescribed practical trajning, or (iv) Prescribed apprenticeship/ article ship and puss examinations conducted by
the concered professional associations (e.g. Charterad Accountancy) or (v) a University degree, followed by twa
years of formal training in a University or Service Academy (e.g. MBA/MPA citc.). In selecting the individual
professionals, experience gained by them in their respective fields wiil be taken note of.

Expert: A professional fulfilling the above eligibility criteria with ot least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) ina concerned field with at Ieast 5 years of relevant experience.

Age: Below 70 years. However, in the event of non-availahility of paucity of experts in'a given field, the maximum
age of a member may be allowed up to 75 years.

Ficlds: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Irmpact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Ecanomics, Bio-diversity, and River Ecology.

7340
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* Tenure: The maximum tenure of expert members shall be for two terms of three years each.
The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIO
(See paragraph 6)
FORM 1M

APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND

EQUAL TO FIVE HECTARE

an Baste Inforination

(viii) Name of the Mining Lease site:

(ix)  Location/site (GPS Co-ordinates):
x) Size of the Mining Lease (Hectare):
(xi} Capacity of Mining Lease (TPA):
(xii)  Period of Mining Lease:

{(xiii)  Expected cost of the Project:

{xiv)  Contact Information:
Envirommenial Sensitivity

Sk No.

Areas

Distance in
kilometer / Detuils

1

Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

!\J

Distance from infrestructural fecilities

Railway fine '

National Highway

State Highway

Miagjor District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irigation canal pumps

Areas protected under international conventions, national or local leglslatltm for
their ecological, Jandscape, cultural or other related value

Ateas which are important or sensitive for ecological reasons - Wetlands,

_watercorses or other water bodies, coastal zone, biospheres, mountains, forests

5.

Arcas used by protected, important or semsitive  species of flora or fauna for
bresding, mesting, foraging, resting, over wintering, migration

Inland, coastal, marine-or underground waters

State, National boundares

ool alen

Routes or facilittes used by the public fnr access to recreation or other tourist,
pilgrim areas

Dafence installations

10.

Densely populated or built-up area, distance from nearest bumean habitation

11

. Areas occupied by sensitive man-made land nses
(hospitals, schools, places of worship, community-facilities)

12,

Areas containing important, high quality or scarce resources
(ground water resources, surface resonrces, forestry, agriculture, fisheries, tourism,
minerals)

13.

- 14,

Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

Axess zusceptible to natural hazard. which -could cause the project to presemt
environmental problems

(earthquakes, subsidence, landslides, erosion, flooding

or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissum / fracture for ground water
recharge
16.  |"Whether the proposal involves approval or clearance under the following Regulations
or Acts, namely:-
(a) The Forest (Conservation) Act, 1980;
(b) The Wildlife (Protection) Act, 1972;
{c) The Coastal Regulation Zone Notification, 2011.
T ves, details of the same and their status to be given.
17. Forest land involved (hectares)
18. ‘Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?
(2) Name of the Court
{b) Case No.
(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.
(Signature of Project Proponent
Along with name and address)

ot
.

APPENDIX - IX
[Sec paragraph 7(D) (B)]

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF. ENVTRONMENT AL CLEARANCE

The following cases shall not require prior envzromnental clearance, namely:-
Extraction of ordinary clay or sand, manualy, by the Kumhars (Potter) to.prepare earthen pots, lamp, toys, efc. as

per their customs.
Extraction of ordinary clay or sand, manually, by earthcn tile makers who prepare carthen (ies.

2,

3 Removal of sand deposits on agricultural ficld after flood by farmers:

4, Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5 Community works like dc-sﬂtmg of village ponds or tanks, construction of village roads, ponds, bunds
undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Govemment
sponsored schemes, and commnmly eﬂ’ons

6. Dredging and de-siling of dams, reservoirs, weirs, barrdges, river, and canmals for the pupose of their
maimenance, upkeep and disaster management.

7. Traditional occupational work -of sand by Vanjara and Oads in Gujarat vide uonﬁcatlon number GU/O0(16)/
MCR-2189(68)/5-CHH, dated the 14* February, 1990 of the Governaiest of Gujarat,

3. Digging of well for irrigation or drinking water.

9. Digging of foundation for buildings not requiring pridr environmental clearance.

10.  Excavation of ordinaty earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc,, to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate,

11. Activities declared by State Governmeit under lepisiations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.

APPENDIX - X
[See paragraph 7 (jii) (2)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT
The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity. to infrastructural structures and installations where mining should be prohibited and calculation of anoual

rate of replenishment and ‘allowing time for replenishment after mining in that area,
- ‘Thereport shall have the following structure:

1

- ST

Introduction

Overview of Mining Activity in the District

‘The List of Mining Leases in the District with location, area and period of validity
Detzils of Royalty or Revenue received in last three years

Detail of Production of Sand or Bajari or minor mineral in Iast three years

Process of Deposition of Sediments in the rivers of the District

. General Profile of the District

Land Uﬁlization Patiern in the district; Forest, Agriculture, Horticulture, Mining etc,
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hysiography of the District
Rainfail: month-wise

AT, Geology and Mineral Wealth
Y Inaddition to the above, the report shall contain the following:

(2)  District wise detail of river or stream-and other sand source,

(b)  District wise availability of sand or gravel or aggregate resources.

) District wise detail of existing mining leases of sand.and aggregaltes.

A sutvey shall be camied out by the DEIAA- with the assistance of Geology Department or Irrigation

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department ste. in the district.

Drainage system with description of main rivers

Aren drained . g .
i the District
S. No. Name of the River (Sq. Km) g, Area drained in the Distxic

Salient Features of Important Rivers and Sireams:

S. No. Name of the River or Stream Total Length gnt;ze District (in Place of origin Mgg d.iat
' Average width of .
. . Length of area. area Area Mineable mineral
- Portion of the River or Stream | recommended for | _ A .
Recommended for Mineral ineral recommended for | recommended for { potential (in metric

. o mineral mineral concession | tonne) (60% of total

Concession concession (in concession (i G 5 meter) mineral potential)

ilometer) cession (in quare po
meters)
"Minesl Potential | . '
Boulder MT) Bajari (MT) - - . Sad MT) Total Mineable Mineral Potential
Annnal Deposition
S. [ Riveror | Portionof W |- Length of area. Avérage;:' width of lArea. . | Mineable mineral
No. | Steeam | river orstream ) recommended for| - area recommended for | potential (in melric
-1 eecommended for mineral .| recommended for | mineml concession | tonne) (§0% of total
mineral concession (in mineral (i square meter) { mineral potential)
concession Kilomster) -concession (in .
meters)
Total for the
{District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
* Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
fﬁz:ito?memal clearance has been applied for and make recommendation on suifability of site for mining er prohibition
reof.
Methodology adopted for calculntion of Mineral Potential:
. The miineral potentizl is calculated based on field investigation and geology of the catchment area of the river or
- streams. As per the site conditions and location, depth of minable mineral is defined, The area for removal of the mineral
in ariver or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particuldr river or stream. For cxample in some hill States mineral constituents like boulders, river born Bajrd, sand up
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2 4 depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste

e catculating the mineral potential of particular river or stream,
. Ttie District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by kesping its copy in Collectorate and posting it on district’s website for twenty one
de:ys. The comments received shall be considered and if found fit, shiall be incorporated in the final Report to be finalised
within six months by the DEIAA, -

The District Survey Report shall form the basis for application for environmental clearance, preparation of
teports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XX
[See paragraph 7 (Hi) (b)]

PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING

CLUSTER
The following policy shall be followed for environmentsl clearance of mining of minor minerals including
cluster simation:- .
(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
- minot minerals are of lease aren less than 5 liectare, It 15 also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon, So the size of lease for minor minerals including dver sand
mining will be determined by the States as per their circumstances.

(2). The mining of minor minerals is mostdly in clusters. The ‘Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological stiudy of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepaced by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster,

(3). ‘There shall be one public consultation for entire cluster after which the final Eavironment Impaet Assessment or
Environment Management Plan report for the cluster shall be prepared. .

).  Environmental clearance shail be applied for and issued to the individual project proponent. The individaal lease
holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmentsl clearance. The cluster Environment Impact Asscssment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

(5).  The details of cluster Envitonment Tmpact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC-shall ensure that the mtigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fally
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster,

(6). A cluster shall be formed when the distance between the peripherties of one Jease is Jess than 500 meters from the
periphery of other leage in 2 homogeneous mineral area.

(7).  Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be
prepared by the Repistered Qualified Person or Accredited Consultants of Quality Council of India, Naticpal
Accreditation Board for Education and Training, The Environment Fmpact Assessment or Environment
Management Plan for Category ‘A’ and Category *B1* projects shall be prepared by the accredited consultants of
Quality Council of Indin, Nationel Accreditation Board for Education and Training.

(8.  The SEIAAs shall have supervisory jurisdiction over the DEYAAs and decisions of DEIAA shail be reviewed by
the SEIAA without prejudice to any provisions under any existing law,

Schematic Presentation of Regnirements on Environmental Clearance of Minor Minerals including cluster

sttuation
Area of Lease |Category | Require- | Reguire- | Require. Who can Whowill | Authorityto | Authorityta
(Hedare) of prent of ment of ment of prepare apply for appraise/ | monitor EC
Project ?ﬁ?lj Hl’uhuc EC EIA/ EMP EC grant BC compliance
EC Proposal of Band Mining and other Minor Mineral Mining o the basts of individust mive lease
T 0~5ha ‘BZ | Form 1M, No Yes Project Project DEAC] DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CFCB
MoEFCC
Agency
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B :
B FomL - No Yeo T Pugjed JPoojed T SEACT | omimaied oy
Approved P toponent SEIAA MoEFCC
Mine Plin
and EMP
225ka and< | *BI Yes Yes Yes Project Project SEAC/
50ha Proponent | Proposent SEIAA
250ka A Yes Yes Yes Project Project EACT
Proponent | Proponcot [ MoEFCC
EC Proposal of Sand Mining and other Minor Mineval Mining in clusier situation
Cluster area ‘B2 | Form-IM, | No Yes State, State Project DEACY DEIAA
of mine leases PFR and . Agency, Proponent DEIAA/ SEIAA
apteSha Approved Group of SPCB
Mire Plan Project CPCB
Propanents, MoEFCC
Project Agency
: Proponent nominated by
Cluster area ‘B2’ Form-], No ~Yes - | -Stats, State Project DEAC/ MoEFCC
of Mine leases PFR and Apgency, Proponent DEIAAS
>5haand < Approved Group of .
25 ha withno Miae Plan T Project
individunl and one Proponents,
fease >S5 ha EMP for Project
all leases in Proponent
the Cluster '
Clnster of Bl " Yes . Yes Yes - State, State Project SEACY
mine Ieases of : Agency, - | Proponent’ SEIAA
area®25 Group of
heetaaes with Project
indtviden] _Proponents,
 lease size< T Project
S0ha - : *| Propoment .
Cluster of any A? Yes Yes Yes© 7| State, State Project EACY
size with any . . Agency, Proponent | MoEFCC
of the Group of
individual Project
lease > 50ha Propenents,
- Project
Proponent
- APPENDIX - XX
. [See paragraph 10.(v)]

paper.
(b) Unique Barcode.

() Unique Quick Response (QR) code.

(d) Fugitive Ink Backgrouad.
() Invisible Ink Mark.
{f) Void Pantopraph.

(g) Watermark.

2. Requirement at Mine Lease Sile;
(2) Small Size Plot (Up to S hectare): Androld Based Smart Phone.

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING
1. The secwrity feature of Transport Permit shall be as under: _ _
(2) Prnted on Indian Banks' Association (I_BA) approved Magnetic Ink Character Recogaition (MICR) Code

(7D
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4 (b) Large Size Plots (More than 5 hectare}: CCTV camera, Pérsonal Computer (PC), Internet Connection, Power

Back up.
{c) ,Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mirnted out mineral on basis of volume of the trafler of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(8) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

() Android Application: Scanning on mining site can be done using Android Application using start phone. It
will require internet availability on SIM card;

(©) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS throu_gl_l mobi.le. Once
Transport Permil or Receipt get uploaded, an unique invoice code gets generated with its validity pedod.

Proposed working of the systen:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Tmnsp(?rt
Penmits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and jts validity time is recorded on the server. So all the details of transporting of mined oot material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

Checking On Ronte:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.
Breakdown of Vehicle: . .

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the

breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and sxtend

the validity period, The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily ifting report,
vehicle log or history, lifting against allocation, and total lifting, The system can be used to genarate suto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in iegularity, Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken, Every intercepted vehicle shall be tracked,

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Conirol Board or Commiltee. The
monitoring arrangements envisaged above shall be put in place not Iater than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Contral Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”,

[No. Z-11013/98/2014-IA-1 (M)]
MANOI KUMAR SINGH, It. Secy.

Note: The principal rules were published in the Gazette of India, Bxiraardinary, Pact I1, Section 3, § fon (i) vi
. ub-section (ii) vide
number 5.0. 1533 (), dated the-14th September, 2006 and subsequently umend!.:d vide ti\c followit;g numbess - ®
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[PART I—SEC. 3(i0)]

‘1. Si0. 1737 (E) dated the 11th October, 2007;
2. 5.0.3067 (E) dated the 1st December, 2000;
3. 5.0.695 (E) dated the 4th April, 2011;

4. 8.0. 2896 (E) dated the 13th December, 2012;
5. $.0.674 (E) dated the 13th March, 2013;-
6. 5.0.2204 (B ) dated the 19th July 2013;

7. S.0.2555 (B ) dated the 21st August, 2013;

8. 5.0.2559 (E) dated the 22nd August, 2013;

9. $.0.2731 (E) dated the 9th September, 2013;
10. 5.0. 562 (E) dated the 26th February, 2014;
11. S.0. 637 (E) dated the 28th February, 2014;
12. 8.0. 1599 (E) dated the 25t June, 2014;
13.5.0. 2601 (8) dated the 7th October, 2014;

© 14, $.0.°2600 (E) dated the 9th October, 2014-

15. §.0.3252 (E) dated the 22nd December, 2014;
16. S.0. 382 () dated the 3rd. February, 2015;

17. 5.0. 811 (E) dated the 23rd March, 2015,

18. S.0. 996 (E) dated the 10th April, 2015;

19. 8.0. 1142 (B) dated the 17th April, 2015;

20, 5.0. 1141 () dated the 29th April, 2015;

21. S.0. 1834 (E) dated the 6th July, 2015.
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3011,2023

F.No. L-11011/13/2021 14- 7 M)
Government of India

Ministry of Environment, Porest and Clishate Change
Impaut Assessyent Division

: 2ivd Floor, Prithvi Wing,
Inﬂlra Paryavaran Bhawan,
- Jorbagh Road, Aliganj,
New Dethi-110 003
Dated: 4th December, 2023

To,

The Member Secretary :

State Level Environment Impact AssessmentAnthomy
Directorate of Environment

Virpet Kband-1, Gomti Nagar,

Lucknow, Utta; Pradesh 226010

Email: doeuplko@yahoo.com

Sub: Clarification regarding District Suz'*yejr Report-reg.

Sir;

This is with toference to the letter mo. 656/Civil Appeal no.

6463/2021 dated 16.11.2023 regarding seeking clarification on District

Survey Report (DSR).

2. The. mal;ter has.heen examined in the Ministry. In Lhzs context, it is

- informed that, as per Ministry's notification dated 25.07. 2018, the DSR is

prepared by the District Authorities and it should be in sync with
Sustainable Sand Management Guidelines 2016 & Enforcement and
monitoring Guidelines for sand mining 2020.

3. Further, the Hon'ble NGT vido its order dated 29/9/2022 in QA Ny,
34 of 2022 titled ‘Subhash Bhai Ishwar Bhai Parmar vs State of Cujarat &
Ors, observed that they would like to follow the principle Jaid down hy the
Hon’ble: Supreme. Court in order dated 10,11.2021 in:Civil Appeal Nos. 3663-

. 8662 of 2020 titled State of Bihar v/s Pawan. Kumar: The: above:referred.

oider of Hon'ble SC mandates submission.of DSR to-State Expeit Appratsal
Cntmmttee (SEAGH: for examination. and evaiuatmn and State Environment

Impact Assassment Authonty (SEIAA) for approval.

i, Thisis: 1s,sued,vgith ‘the approval of the Competent Authority,

Yours f; ally,

(Dr Saumbh Upadhyay)

- . Scientist T
amm~ saurabhupadhyayBS@gov in-
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Uttar Pradesh Pollution Control Board @

Building, No TC-12V Vibliuti Khund, Goiniti Nagar; Lucknow-226010
Plionut0522:27201828:2720831, Fux:U522:2720764, Ermall; ntb@uppobilin, Websité: www.uppchiom

19731 /UPPCB/Meniul(UPPCBROYCTOMoth/BAGHPAT/2023 " Date: 20/11/2023
™ S e
My
MS ROYAL CONSTRUCTION CO - -
Application Id-

Gata No 1/2 Mining Area 9.57 Ha Village - Chihapranli Khadar , Tehsil pp
- Baraut., Dist - Baghpat , U.P . BAGHPAT,250617 _ 23653977

Consolidated Consent (o Operate and Authorisation hereinafter referred-to as th_e CCA (Consolid:‘lléd
Consent & authorization) (Fresh) under Séction-25 of the Water (Preve_nﬁon & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Poilution) Act, 1981

'CCA 1§ héreby granted to MS ROYAL CONSTRUCTION CQ located at Gata No 1/2 Mining Area 9.57

- {Ia Village - Chhuprauli Khadar , Tehsil - Baraut , Dist - Baghpat , U.P ,BAGHPAT,2§0_§17- subject to
the provisions of the Water Act, Air Aet and the orders that may be made further and subjeét to following

“terms and conditions - | : ‘
1. This CCA MS ROYAL CONSTRUCTION CO granted for the perfod from 29/11/2023 to 31/12/2027

and valid for manufacturing of following products.

5 |Product * |Quantity Unit

No L S :

I |SAND MINING, 240000 Cubic Meters/Year
CUBIC
METER/ANNUM .

2 Cun-ditiuns und-er‘ Water{Preven tion and Control of Pollution) Act-1974 as amended -
(i) The daily quantity of effluent discharge (KL.D) :- ‘ .

,: Kind o!‘.‘Efﬂuent . Quuntity(KLD) Trentment fu,cility . Dis;ﬁnfge point

Domestic 0.50°KLD - Septic Tank | SEPTIC TANK
SEPTICTANK | -

{ir) "i?l"adi‘:l-lz‘.fﬂ'_u:;nt Trealtment aﬁd'DisposaI :-The'éjEﬁlig_ah_fShall operate E'ﬁ'luent Tre'atment'Plant-.'c'onsisling
of primarg/secondary and tertiary treatment as is réquired with reference to influent quantity and quality: -
0 case of sloppage of functioning of ETP, production lias to be stopped immediately and this Board has to

b intimated by fax/phone/email with a report in'this'réizard to be dispatched immediately. |

(ue) Fhe wequed-effluent shall be recycléd to the maximism extént dnd should be reused within the-premises
for gardening eiv, Quality, of the treated effluenit shill meef to the following general and specific standards as
preseribed under l{h,vii'b*ﬁment (Protection) Rules, 1986-and applicable to the unit from time-to-time :--

IndustrialEl‘ﬂuent Quality Standard

L_ S.No, i lfartirﬁutcf ' Stundurd }

15} Sewnee Tronne T T ‘ R
% Sewage Trégtment amd:Disposul ;- The applicunt shal! provide vomprehensive STP as 1s required yith
reivience 1o influent guantity and quali i i et . L
g juantity and quality.(n epse of stuppage of lunctiening uf STP, production has 1o:be
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l'nmmctcrs ‘ Siandards

IEVO. _

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended ;-

i} The applicant shall use following fuel and install a comprehensive control system consisting of control
cquipient as required with reference to generalion of cmissions and operate and maintain the same
continuously so as-1o achieve (he level of polutants to the following standgrds.

Air Pollution Source Details

SNo.| Air T éof fuel| Stack no Control Height of
Pollution P . Pevice Stack

Source

Emmission Quality Standards

ENO. | Stack no ! Parameoters Standards

In case of stappege of functioning of air pollution control equipment, production has to be stopped ;
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately -

{i{) The unit will not-use any type of restricted fuel.

iti) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Dav-time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m,

Standards for | Industrial |Commercial| Residential | Silence
Noise level in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night} Day |Night

Time | Time | Time | Time | Time | Time | Time | Time

- 75 ) 70165 | 55 | 55 | 45 | so | a0 }

4. Essential duuu_ments to be suhmitted"by-thb-lnii;:"s‘trﬂUnité’s‘h}i.ﬁﬁéahié o ‘i'f_r-.',,

() Environynent Statement in Form-V of Environmént (Protection) Rules, 1986, o

{ .i‘iJ 9uanu’rly cpmplianjce report of the CCA, phdtqgmpll of ETP/APCs/Waste Storage Area,

2 Et;?:i;f:a; ‘:;:;h?n%rfhsi;ve: t[l:-e ri.ght to clla_'l__llgelmddify/add an‘y._time any condition of this CCA:

s COA . _ms'y. ith the following SPBCIf:i? & general conditions, Non compliance of any provision of
Fransboundo P_M_O-ls:uns of the Water Act: Alf:Act and Hazardous and Other Wastes {Management and
7 tircomplin :ccw"f:eg‘); Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
Enviforiment, Forest ar C-IC_? 1011/81-7-2021-09 (Wril)/2016 dated.13.10.2021 issued by Department of
per the SOP available gt U RL‘“:‘:: Sha?ge, ‘Uttar ?radas'h: You aredirected to develop Miyawaki Forest as
,thi_.tztdiredtion- you are-heréb ;, ep_; /-WW'“PE“’P-IMT rainingSession,aspx-for ensuring timely compliance of

AMOount equivalent 1g .uié S“y rfc ted to subrn_g & banlc puarantee with minimum validity of'one year of the

Rty whichevef is >, Sum ol ‘m!.t_l‘nl consent fees (Air and Water). or Rs. 50,0007 (Rs. Fifty Thousand

‘ ' njm{r?ﬂ_-":‘f‘_"!h'n‘ 30 days from the date of issuance of this certificate: v caseof‘ ‘non-
PRADEEP Doty
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' mdv be necessary.

4. This CTO is valid only.for the SAND MININ 2

. TThe tniy

_-uml (ises lhc protmd waler uml ru]mm the pu tnission from S(‘WAI(,GWA for water abstmctton
fic muustry will have to. obiiin. No objection” certilicate lor abstraction of ground water, ft-will be the
esputsibility ol the industry to comply with the virious conditions of the NOC obtained from’ the

$ competent authority and subniit.to the Board, within 3 monthg lime filing which CTO will be revoked.

(‘vnc ral Condditiony:~

. The applicant shall get analysed the samples of emuenlfemxsmn/hazurdous wastes at. least once in a three
nmnlh from the Taboratory recognized by the MoEF and shall report to the' UPPCB.
2. The applivant shall hdwever, not without the prior vonsent of the Board bring into usc any new or altered
umlet for the discharge of effluent or gases emission.or'sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharpe measurement equipment at final disposal point.
4. ‘The applicant shall strictly.comply with conditions of this CCA and submit compliance report of stipulated

~conditions within 30. days of receipt of this CCA. If at-any point of time, it is found that the industry is not

© complying. with slipulated conditions or any further direction/instruction.issued by the Board, legal action
* - shalkbe. mmated against the applicant.

3. The applicant shall maintain good house keeping, All valves/pipes/sewer/drains etc. must be leak-proof
6 The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
‘Control.equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident.or other unforeseen act or event, such em:ssmn ocecurs or is.apprehended to

-oceur-in excess of standards laid down, sich-information shall be reported to the Board's offices.and all

other com.erned offices, In case of failure of pollution control equipment, the production process connected
1o it shall be stopped with nnmed:ate effect.

9. The mdustry shall operate in a manner so that all emissions be emitted through designated chimneylstack
only.

“1{).-In case of any damage to the agnculture producnwiy, human habitation etc. by the operatmn of indistry,
-it shall:be imperative to stop production in the industry with immediate effect and such information shall be

reporied to Board's offices. The’ industry.shall be Hableé:to pay. compensation also in such cases as decided by

1he Competent Authority.

11, Theapplicant shall.apply before the 60 days of expiry of CCA or any change in production typesf

-production capacity/manufacturing processlcapacuy enhancement etc. or any change in effluent dlscharge
: puml or emission point

2, The:Bodrd reserves the right fo revokeladd/modl' )4

t'puiated condmon 1ssued along with CCA, as

Sprefic (‘onthlmn.'r

40, 000/— CUBIC METER!ANNUM (“Ordmary Sand
River at Gata No.!/2, Area 9.570 ha in- Vlllage-

Wmm," oniy on the riverbed of Yamun'

. (.hh.xpmuh!{hadar Téhsil - Baraut, Dlstnict ~ Baghpat, Uttar Pradesh).

2 "The gruund water shal! be abstracted only af‘ter obteumng NOC. from the UPGWD and submlt the copy to.

"“"“ Hoard Within a months failing which CTQ shall be dgemed 'mlomnucnlly cancelled,

3 mdustry Imust submit.a proof of Bank. Guarantee submitted in the Buard, if not then submit the Bank

(nnmmu. as per. CFE issued-to unit, on«.lO 05 2023 us per specific condmon no. 3 and. 34 wuhm & mnmh
Tailing, which CFO.shall be deemed.aitormatically cancelled,

.0 must comply the EC: tmns[‘er permissiofi. granted by SEIAA, UP vide its letter date 24.0....2073
nit inust submmed bulance t'ee of Rs. 75 000/- in:the Board within I35 days oi nasu:ng this cemfuate
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= P _
g, Incase @

1o reside

s 45 lhc 3] FPREEr I .
-y timi in case ifhe in ight to deemed cancel this CTO W

' it ise CTO i hall
ot s chmit replenishment sidy in the Bourd inimedintely otlterwise CTO issued by the Board s 40
| “ D ‘\?. . ) -
: elle tically. ‘
bl carvelled automa . o B o
¥ :nm comply the conditions of CTE issucd by the Board on 10.05.2023 and send the comp i
' ific conditions within 1. lo e Bourd,
Iy specilic conditions within 15 days - I
afl W r;lmy change in prodiction capucity, process, raw matenqls use gtc. lhg unit w:l l}gvs. ;: ;rr::zln;z;:e
For any enhancement ol the above, {resh Consentl o Eslublish has to be obtairie P

the B(}“ﬂl- B d
»olintion Control Board. : e - i.¢c. Plastic Waste
i;ululnil <ball comply will various Waste Management Rules as notilied by MoEF&CC 1.2

NMand : ! Other Wastes

\anapement Rutes, 20 16, Solid Waste Managemenl Rules, 2018, f;azl“:d;‘éj :ngo-nst ruction and
;;\-1;umgcu'tcul and Transboundary) Rules, 2016, B-wasle (Managem%nf) BiCs, :
Demolition Waste Manageinent Rules, 2016, and Battery Rules 2000. o1 ke adequate aures for
10. Under the Noise Pollution (Regulation-and antrol) Rq!_e 2000, thf’: un.ﬁs et aic quality <tondards in
control of noise from its own sources within the premises $0 az:! 1t30 gl)amtaln am. ient air g

ol [uril i d 70 dB(A). .
respect of noise 10 less than 75 dB(A) dutlng;day time an ‘ ) B o of any air
11. The unit shall provide adequate arrangement for fighting the ac(_ndental leakag?fdlif;l;aa!;i jnc[ugin'g
pﬁllﬁiant{gasﬂiquid from the Residential Cotony etc. which are {ikely to cause 1€
Siviromnental pollution. | ' :

' i ' itions i ithin- issue of
-4 Vit shatl submiit Hrst compliance report with respect to conditions imposed within 30 days of iss
- {his ‘permission.

13, Unit shall comiply with direction issued under Graded Response Action Plan {(GRAP) tme, to time by
Hon'ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM). '

14, Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.

5. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Arcas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.

16. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 &-68 regarding DQ@ sets. ’

17. The unit shalt be monitored.all sources of emissions from Boiler/T. hermopack etc. after fuel 'conversfon.
{rom chiongl Laboratories, UPFCB on payment basis within & month. To ensure emissions parameters as
per CAQM order. ‘

13. I' he industry shall establish Miyawaki forest inside the factory in sufficient areath
the STP shall be used for forestation. '
i?, lf,f;t! r:t:st :;;ng) :g: gulﬁleni of Mining S;lstainal:le Sand Management Guideline, 2016.
Tribunale é hall abide by directions given by Hon'ble Supreme_court, High Court, National Green

il , Central Pollution Control Board and Uttar Pradesh Poliution Control Board fi e
sifepuard of environment from time to time, LT ey e o pfo tection and
21, Units CTO may be withdrawn anvtime by the UPPER in cace o e e fiers s oo e

the cise of a veri ﬁzd comblaint a':g:::)};ttﬂ:llz zii?e wPCB 10 case of non com_p_hance of any ¢Qridiﬁpus orin

e tre_:_a_te_d- effluent from

2. To vontrol the dust emissii ize wals B
contn emission proper size water-sprinkler and d o instillod

E)gu{a}mn will be essential during the process p‘éi'iod vt arrester shall be installed and its
= in case of D.G. Sel operation i ARG -t .

. 1. n it will ensure:that tani
nusanee and environm . : re:tha any type of emission wiil . . .

ronmental ' ‘s : 1l not be the cause

oSS Hind human scltluniiitte::l:?ezqs - The anop y and proper exheust stack shall maintnizzi:::oﬁs?r:m
2. The Board reserves the i nearby ayea, ' ied-accordmg

25, I Cagu rof o ndustry is.-viglati
- In-¢ise of violution of abg hine

hich is being granted to the saidﬁ'ﬁ_’dustry at
ln deeardanee with 1nw

o bﬁ:ﬁg:zfd{?[f: the. coriditions of the consent to establish,
o ftions or any public. complaint the CTE shali ba withdrawn

'PRADEEP Dyl
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K P - CDOﬂ W“h I'¢S { it i ithi

industry shall comply withh various provisions of A i {
. 3 _ it {Prevention.and Control o i
= mended. Water (Prevention and Control of Pollut oot oyt s

! ¢ ion} Act 1974 as nmended and i
e ader E.D. Aci 1986, 7 ended and all other applicable rules

29, Thf: unit shall obtain prior consents it the event of any addition of new emission generation sources such
as- Boiler! Fur’imc_cl Heaters/ D.G, Sets or alteration of existing emission sources in accordanve wfth'SGcli0n~

21:22 of'air Act 1981 {9s amended rcspectively). ’ '

30. This CTO will awtomiatically stand cancelied on receipt of any complaint in fitture and on confirmation of
investigation in the course of the complaint and non compliance of the-directions/orders passed by Hon'ble

National Green Tribunatfrom. time to time.

31. The mining work be done by the projedt proponent in such a way that the coniour of the river is not
changed, '

32; Mining should not be done by the project proponent after susiset or at night. :
33 Minimum 33% of the land on which unit is established will be covered by the plantation of tall wrees of
- suitable-species 4s per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02 dt.
© 10:0222018. The copy of this guideline is available at URL http:/Awrww.uppeb.com/pdf/Green-Belt-
© Guidle; 160218.pdf. Beside this, the unit will install 5 additional saplings within the-campus with protection

‘measuies for ensuring their survival.

34. This Consent to Operate (CTO) order shall automatically become invalid on issuance of Closure Order
‘b C.F.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

PRADEEP e
SHARMA w211 125 173054

. . Chief Environmental Officer.(Circle 3)
Copy t: ) '

Regicnal Officer, U.P. Pollution Control Board, Meerut to ensure the compliance of the conditions imposed
in the certificate. T PR A(_)E-EP SHARMA Dt by RAGEED
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PARIVESH

and Virtuous Environmental Single=Window Hub)

- (% |

Virenmaent,

The -1
DAYACHAND BADGOTI

M. No 5 Nai Braak Point Restu
Bulanshahar U.P. ~203001 ek

5GP 5 g

(Issued by the State E;
| A“*hOritv(SElmf, O{jment Impaot Asbosament

2./ G

Ministry of Env"fﬁvﬁmm@ng of Indin

Forost and Climate Change
ADEBH)

Bhur Chuuraha € Pagy, Yamunapur,

Subject: Grant of Environmental Clearancs lffr?& to the prepasad Projast Aotivily

under the provision of EIA Notifica
Siriladam,

008-raganiing

1

in respect of project submiited=to Ahe=~SEIAA vide

This is in reference to your spplicatlen for Envirormaniel Blearande AE@
rl"“gﬁﬁﬁ Huinbe

SIA/UP/MIN/433838/2023 dated 40'Aug.2023.. Thipartioulars

giwirenmanta

clearance granted to the projeg!'are'as bolow. \.;;\,-3:,;

1. EClidentification No. /- g’f;ﬁ@?aﬁﬁﬂw}?mm

2. File No. - £3HB07778a3; ‘

3. Project Type o (BN o,

4 Category . Y%y gS’Bw i

5 Projsct/Activity inciidings & 7~ 1{0) Miningef,m{ivarala

Scheduie No. 'f::;.;*-.;_%;?_’ EREA -._‘f_,«'; o e Ol

) : ol [ (¢

S Nemoof Project ‘ ﬂﬁﬁ?ﬁ%ﬁ&%ﬂ on %mmmn&?vérbaﬂ

7.. Name of Company/Organization 1 FAYACHAND BADBOT!

8. Location of Projuct UTTAR PRADESH

8. N/A

TOR Date

Thal project detalls along with torma.and condillonn are gppgﬂdsﬁ llafﬁwll_h fram pags

no2 onwards. - -

Date: 07/10/2023

%%%Efé%';%amw

BBIAR - wwgg“é%g@@aﬁ)

. i .. r‘ ! clearance shall be ona that has 80 idenlioslion
N e wtod from PARIVESH,P16880 quole o

~ number in all future cotréspandernive.

Thisisa CGmpg_tar generaisd covsr page.

(o442




Dirattorata of Environimant, WP,
Vineot Khanck$, Gomi Nogar, buclinow: 326040

E-Matl- dooupiko@yahoo.tom, solaan
Phang 00+ 05722300841 pEvahim.tom

Dear Sir, L

This is with reference to your appﬂcaﬂon ! ietter dated 10-02-202 )
23-08-2023 above mentioned subject. The mattérwas considorad bv 7?7‘ ‘EEAC in maating held on
23-08-2023 and 758" SEIAA In meetingheld on 19-08-2023.  ©

A presentation was made by the-project proponent alb‘ng’"wlthf_ thalr conaultant /s
- Cognizance Research Iiridia Put. Ltd to SEAC on 23-08-2023. C e

10-08-2028, 10:08-4038,

3

~ Project Datalls nformed by the Pro _mapmmmMMM' = “}‘;_

The project proponent, through the documents ond prasentation amia following datalis

about thelr project ~

1. The environmental clearance is sought for Ordinary Sund mining project on ﬁluarbuti Of Yainuna
River at Gata No. 1/2, Village- Chhapraull Khadar, Tahsil- Daraut, anil Dlntrlut: Daghpat, Biate:
Uttar Pradesh, {Leased Area 9,570 ha.), /s Roya! Construction Company, 3

2. The Terms of :Reference In the matter were Issued by SEEM, ‘U.P Md& Lotlar N
45/Parya/5ElAA/7633/2022 Dated 23/03/2023. ..

3. The Public:Hearlig was organized on 12/07/2028 Final E1A raport aubmltthﬂ | bysthe projact

EG Ianiiicaton No. - EC2IBO0UP110342  Filo Ne,

propnnenison 10]08i2023 R ’
4. Sallent features of the project as subrnitted by the projeet propnnant' 5 '.:u-" 7 Lo N
1. | On-line proposal No. . SIAJUP/MIN/A39838/2028 7 4 " e
5. | File No. allotted by SEIAAUP, - | 8077/7633 .
3. | Name of Proponent L . 1 M/s Royal Construction: Campﬁnv;
- . | Prop. Shri Doyachand Dorgotl .
4, Fullcorrespondence address of Rjo M.No, 5, Nal Break Point R@ﬁtaurant, ﬂhur’
proponent and moblle NG. - i ’*‘Chau;'aha k pass, meunupur, Dintrlots Bulﬁndlhﬂhaf
. SR (1 2 P .
7 ~F [ MobileNot . - rh
U Emall S
5. | Name of Project “ [ Chhapraull Khadar Ordinary Sﬂﬂd mlﬁing pl’ﬂjﬂut an
- | Riverbad of Yamuna River _ »
6. | Project location (Plot/Khasra/Gata No) Gata No, 1/2 o |
7. | Name-of River ‘| Yamuna Rivar 3
8 [ NameofVilage Chhapraull Khadar
9, { Tehsil | Baraut o
"10] District | Baghpat o
11 -Name of Minor Mineral Sio . | Ordinary Sand -
12,| Sanctioned Lease Area {in Ha,), | 8570ha '
1 13, Max & Min mRL within lease area Max- 224.0 mAL & 222.0 MAL —

-8077-7633 Déto of fasin KO n'mmonﬁg Pany 26111

T s W ity 163



Fiy

_i;;gl?-‘f(:oordinates {Verified by DVO) o
S _:- . . Sanctioned Mining Lease Area
Pillar o, Latitude Longitude
A3 A BFEN | 770885
e g 134N | " 77°0833,5°
] C 29°13'210.8'"N | 77083133
{15 Total Geological Reserves 4,08 5?54 c 271825 | 77°0829.7"
Total Mineable Raservesin L) 2‘40'000 Cl?r:} ‘
Total Propused Production 1‘2 0,0" 000 c-um‘ﬁ:aSr Years
. P.roposed\Prodlitt'lonlvear 21;0600'(:um/17ear
.| Sanctioned Period of Mine lease 0,5 y;ars
MEthF’d' Q_f Ml[“lng | Open€ast 5emi-mechanized Method
J No. of workifig days vt e efdayE s e L s
2| Workinghoursfday -~ |8k o Tl
No. of workers _ 2 . -
.| No. of vehicles mdvetﬁEﬁf/dav g6 - e
.| Ultimate Depth of Mining S l280m T
... 7|26 Nearest metalled road from Site | 230 km (zpprox]
. . J27) Water Reduiremént ' PURPOSE .| REQUIREMENT {KLD}
- ; Drinking 0.54;
Suppression of dust 3.0
_ Plantation 190
; “Others {ifany) _.[0.54
Total 23.08 -

28, Name of O.Cl Accredited Consultant wlth
QCI'Ne and: perlad ofvalldity

Cognizance Re.*'»eal"ch India Pvt. Ltd.
1922, validity= 10, September.2023

o
.’/’:

certificate issued by Mining Officer

-‘\ 51 A:‘:z LAt eiy 1 -
29.| Any  fitigation. mending -agalnst the No’-_z- ' caerl
IK project or.iand in ahy.court - . - 2 R -;;"-'
" 30.| Detalts ‘of. 500 m -Cluster - Map &. Yes,certiﬂed ‘

| 342/kha. Ii./2022-23 Dated- 10 0l 2023

{ 31.| Details of Lease Area in approved DSR .

Yes; given inthe DSR:™ .'

;- | 374/M 0-228/2017 {ithanan Niﬂ) DSR

32, Proposed CER costfvear el "

Rs200000/- -~ it 7

1 33.] Proposed EMP cost/year

Recurring Cost- 8,88 onof-

34.| Length and breadth of Haul' Road

) Length ‘500 m, wldth' &m

3 }.:i"" R

35! No. of Trees to be Planted

;9500 plants 5 Yo

7. The mining operation will not be carried out if safety zone of any bridge or embankment or In"

EC Identfication No, - EC238001UP11042 - Fite No,-8077-7633 * Date of lssue EC - 07/10/2023

5. The mining would be restricted to unsatitrated’zoré only-above the phreatlc water table and will

not intersect the ground water tableat any point of time.

6. This project does not attract any of the general cond:tians appllcable on mining pro]ects”

specified in EJA Notification 14/09/2006.

eco-fragile zone stich as habitat of any wild fauna

© oo

Based on the recommendations of the State: Leuel Expert Appraisal Committee Mesting (SEAC)
held on 23-08-2023 the State Level Environimenit impact Assessment Authority {SEIAA) in its Maoting
| held 19:09-2023 and decided to grant the Environmental Clearance to the title praject for collaction

P

.

There s no litigation pending In any court regardlng this project. -
. The project proposal falls under category—i(a) of ElA Notification, 2006 {as- amended)

PagoG of 11
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. v ﬂ l )
240,000 Cum/year for lease area of 3.570 ha subject to effective implementation of the following ‘\\0\

Ria i

¢ F1on
sheral Conditions and specific conditions:-

" Yhis gnwronmental clgamnce Is subject to allotment of mining lease in favour of project
proponent by Distriet Administration/Mining Department. -
Forest clear?nce shall be taken by the proponent as necessary under faw, ‘
Anv-chang? in mining area, khasra numbers, entalling capacity addition with change in process. -
‘and or mining technology, modermnization and. scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 {as amended).

s, Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified
by competent authority along-with copy of the Environmental Clearance fetter will ba
displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months. . '

5. Mining and loading shall be done only within day hours’ time.

6.  No mining shall b carried out in the safety zone of any bridge and/or embankment.

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust .
contfol majors should be applled to take-care of dust generated during mining operation.

Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8. Al necessary statutory clearances shall be obtained before start of mining operations. If this

. condition Is violated, the tléarance shall be automatically deemed to have been cancelled.

9, Parking of vehicles should not be made on public places.

10. No treefeliing will be done in the leased area, except only with the permission of Forest
Department. : '
11.  No wiidiife habitat will be infringed.
12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying
' soll characteristics of the river bed jbasin, where mining is carried out. ' '

13, it shall be ensured that mining operation of Sand/Moram will not In any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there Is no fauna dependant on the river bed or areas close to mining ~
for its nesting. A report on the same, vetted by the competent authority shali be subraltted to

‘ the RO, PCB and SEIAA within 02 months.

45.  Primary survey of flora and fauna shall be carried out and data shalf be submitted to the RO,
PCB and SEIAA within six months. )

16. Hydro-geological study shall be carried out by a reputed organizationfinstitute within six

' months and establish that mining in the said'area will not adversely affect the-ground water

regime. The report shall be submitted to the RO, PCB and, SEIAA within six months. In case
- adverse Impact is observed fanticipated, mining shall.not be carried out. o

17. Adequate protection against dust and other environmental poliution due to mining shall be
made so that the habitations {if any) close by the lease area are not adversely affected. The
status of Implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should-be completed before the start of sand mining. -

8. WNeed-based assessment for the nearby villages shall be conducted to study economic

. measures which can help in Improving the quality of life of economically weaker section of
zzc;‘etx; Income.'generatlrlg projects/tools such as development of fodder farm, fruit bea"ring
orchards, vocational tralning etc. can form a part of such program me. The project.proponent

shall provide separate budget for ¢ i -
g Parate budget ommunity development activities and income generating

Fron”



\"’;1 een cqi:ler development shall be carried out following CPCB guidelines including selection of
e 1ant speties and in consultation with the local DFO/Hortieulture Offlcar,

sarate stock piles shall be maintained for excavated top solf, if any, and the top sell shoukl
s utilized for green cover/tree plantation.

£ D{spemw facilities for first-ald shall be provided at site,

W ¢ an Environmental Audit should be annually carried out during the oporatienal phass and
"7 submitted to the SEIAA,

s3, The District Mining Officer should quarterly monitor compllance of the ﬁtipli!@tt;d condltl‘alna,
The project proponent will extend full cooperation to the District Mln!ng Offfear b}f fulfﬂlfh‘gg-
the requisite data/information/monitoring reports. In case of any violatlona of stiputa
conditions the District Mining Officer will report to SEIAA. |
25, The project proponent shall submit six monthly reports on the statusluf co?ﬂﬁgﬁﬁbggf\ﬂl‘s
stipulated environmental clearance conditions including results of monltore e of e
hard & soft copies) to the SEIAA, the District Officer and the raspectlrva ueglqnat Offlea
State Pollution Control Board by 1st June and 1st December every yaar, ]
25. A copy of the clearance letter shall be sent by the proponent to concarned panchayat, &lla
Parisad/ Municipal Corporation-and Urban Local Body. | 7 _
26, Tra’nsp!:rtatton of materlals shall be done by covering the trucks / tl’ﬁcwﬁdw“th tarpauili or
: other sultable mechanism to avold fugitive emlsstons and splifage of mineral/dust,

27. Waste water, from temporary habitatlon campus be propﬂl'w CO"‘;“tﬁd &d“ggw:la gg;?lf[fgg
discharging into water bodies the treated effiuent should coni’or_m to tho stanoiras p

by MoEF/CPCB, '

Measures shail be taken for control of noise level to the limits prescribad l}V C;P.G.ﬂ.' ats of

Special Measures shali be adopted to protect the nearby sattlemants ‘from the trlrit'l o

mining activities. Maintenance of Village roads through which transporiation of minar miners

is to be undertaken, shall be carrled-out by the projoct proponent ragularly at his own
axpenses. -

4

28,
23

30. Measure for prevention & control of soll eroslon and managamant of alit ahail ba undartak@n,

Protection of dumps against eroslon, if any, shall be carrled-out with geo toxtlia matting or
other suitable materlal. ‘ |

Undet corporate social responsibllity a sum of 5% of the total projoct cost of total Incoma
whichever is higher is to be earmarked for total lease perlod, ita budget Is to b8 separataly
malntained. CER component shall be prepared based on noed of losal habltart, income

generating measures which can help In upliftment of poor sactlon of sociaty, gersistant with

the traditionat skills of the peaple shall be Identified, The programma ¢on inciuee activitlag

such as development of fodder farm, fruit bearing orchards, froo distlbutlon of smelielass

5N,

Chula etc.
32, Possibility for adopting nearest threé villages shall be explored snd datalls of sivie amanities
suchas roads, drinking water etc proposed to be providad at the projuct prapunant's aHpankaR
shall be submitted within 02 months from the date of ssuanca of \

: nta , e of Environment Clanrarie,
The funds earmarked for envitanimental protection moasurag

_ shou
account and shauld not be diverted for other purpose, Year wise

o axpanditure sho
regorted to thedntegrated Reglonal Office, MoEF&CC, Gol, ould by
34.  Action plan with res

et Reglval it > Gal Lucknow, SEIAA, U.D and UPPER;
i " raspect to suggestion/improvemant and recommendations mada and agread
during Public Hearing shall be submitted to tha Dist ' il ;
o UPPC sl b submi @ Dlstrict minas Officor, concarn Reglanal Bklgar

-Environmentat clearance Is subject to obta}
ning clearance
15972 from the competent authority, ’ ncs undor the Wikdit

)
36, ' The proponent shall oh If appilcable ta thig project, ¢ el A
e roponert shall observe evary 15 gay for nesting of any turtle In the aren
poservatior ;a made, if. turtle:nesting s obsarved, nocossory sofaguare l
nsultation with the State Wildlifa Dapartmant, For the pur?meﬂz
LN . ’

23,

ld be hopt in separate

35:;

dagad on the
moanauraes shall ba
awyranaes ahall be
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- created amongst the workers about the nesting sites so that such sites
2 - ’

' . if any, are identi

e w.orkers- during operations of the mine for taking required safeguargy measurig.t I?: t:i:g

S ards the safety notified zone shop!,d be'left so that the habitat/mesting-area is undisturbed
The proiect_proponents'hqll undertake adequate safeguard medsures during extraction of riv.er
bed material and ensure that due to this activity the hydro geological regime of the

surrounding area shall not be affected, ' '

25, The project propo.nent sha\l obtain necessary prior permission of the competent Authorities for
withdrawal of requistte ouantity of Water {surface water and grouridwater); required for the
project.

39,

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall b ensured that there is no leakage of oil and
grease In the river from the vehicles used for transportation.

4. Vehiculat emissions shall be-kept under control and regularly
the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile-toilets, mobile STP, safe
drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding
- Kipulatioh of condition to'improve the living conditions of construction {abour at site).
2. -Personnel working in dusty areas should wear protective resplratory devices and they should
also be provided with adequate training and Information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken pericdically to
abserve any contractions due to exposure to dust and take corrective measures, if needed.

monitored. The vehicles carrying -
i,

43. A copy of the clearance letter shall be sent by the proponent to concemed Panchayat, Zlla
-Parishad/ Municlpal Corporation, Urban Local Bedy and the Local NGO, if any, from whom
suggestions/ representations, if any, were recelved while processing the proposal, The
clearance letter shall also be put on the website of the Company by the proponent.

a4,

The environmental statement for each financial year ending 31st March in Form:V as Is
mandated to be submitted by the project proponent to the concerned State Poliution Control
Board as prescribed under the Environment (Protection). Rules, 1986, as. .amended
subsequently, shalt also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail. IR , )
45. The.green-cover development/tree plantation:is to be done in an area equivalent to 20% of the
total leased areaeither on river bank or along road side {Avenue Plantation). 4
Debris from the-river bed will be coflected and stored at-éecured place and may be utifized for

strengthen the embankment. -

47. Safety:measures to be taken for the safety of the people working at'the mine lease area should
bé-given; which would also.include measure for treatment: of bite of poisonois reptile/insect

46,

fikersnake: Tt '
48. Periodical and Annual medical checkup ‘Gf Wworkers-as'per-Mines Act.and they.should be
covéréd under ES as per.rule, L S

Specific Conditfons: N

- 1. District Minlhg Officer shall ens fr o ' :
e 3 U nsure that if- mineable quantity m ' ‘ ]
1 e ninea entioned In.LOL: ed:
ey g e prspnen sk et ge "
o S\ ven during public and commrme
proponent should be strICtlvcom'pjiegdp fle hearl.ng and commltment made by the project

B
v




' Acertificate from Forest Department shall be nhiy

&

=", 1080 and submit before the start of work.

ECTdantifcation Na — epnanmmsses fov .- . et

i r 35 route and If forest land s invelved the project proponent shall obtain forest clearance and

g, The mining lease holtlers shall, after eeasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which Is fit for growth of fodder, fiora fauna etc.

5, I the proposed project is sltuated in notified area of ground water extraction, where creation of

new wells for ground water extraction is not allowed, reguirement of fresh water shall be met

from alternate water sources other than ground water or legally valid source and- permission
fromthe competent authority shall be obtained to use it.

6. Project Proponent should submit action plan for carrying out plantation at Jeast @1,000 plants /
ha of lease area. In this case, PP should- prepare a plan, duly approved either by Forest
Department or district plantation committee, for planting” at least 20,000 plants, either on
government tand or community land, within a periphery of S.kmi from the boundaty of the fease

area along with provision for maintenance for 5 years. Survival-of plants 5__*10“"* not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwiséit wil be treated as

_ violatlon of EC condition. . - R

7. In consultation with-District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a consefvation and management plan for rejuvenation and
management of water bodles having total surface area of more than 50 has Funds for the same
will be kept In a separate bank account and six monthly compfiance status will be presented by

project proponent before the nominated authority in the District.

8. Department 6f Geology and Mines, Governmént of Uttar Pradesh and / or concerned district
admilnistration, before releasing the security deposit to Project Proponentwill ensure that

-Project Proponent has fully complied with the.EC conditions. Nan-complianca_j_ff any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

9, Any application for. transfer ‘of this EC, during fts validity pericd unless-It Is cancelled by a
compatent. authority, "has to be necessarily accompanled with status of compliance of- EC
conditions duly certified by IR0, MoEFCC, Gal, Lucknow. T

10. Directorate of Geology.and Mining will ensure conduct of replenishment-study. from reputed.
institution for. subsequent yearsin campliance of Hon'ble NGT ordérs. The quantity mentioned in
Lol or quantity mentioned.in replenishment study, whichever is less, would be maximum
quantity which-project-propofient:may:extract. it will be ensured by. Distriéé Administration and
Geology and Mining Department: v - . : -0 L )

11. NOC from- Irrigation. Department/ Conceming Authority regarding river bed. mining to be
obtained before start of mining activity.» oo« o L ’

12. Project proponent has committed. to pgqpigeqﬁgqgrﬁrl?erg,'gfuees/heaare The project
‘proponent/eonsultant if desires’ may;agp{g@@ﬁjtgggﬁrfﬁgmegfais_tﬁétﬁ_Forat ‘Authority-to plant
gnoteiesfga on a'.latfzd a\::;ilable to tlhe Forest Department. The project proponent will deposit

e required:- amount for i Rt i i S S
me-Fd?est DEpaftme’j':’ fo this entire p an@'f:iq‘n work (mcltfdmg its maintenancerand;secqq_f.’y):to

ii— Lhe.pmt]ﬁ“ P?Ponem shall install solar light intheir site office, , o

» JUring-the:submission of 6 monthly compliance reports, the project propon; e

that the periodically t-'f\keﬁ"site photographs:should also be am:exes -algﬁ;eut:t;h:hﬂi?;;%;:::

Tenort, : ‘.
15. Preference shoulg be‘gi\}en to ind| locs Y -
" ForestOfficer. " R lg?nq;‘:s_lloc_al species as per the consultation of the local district
16. Link Roag from the. quarn ivbe -
& quarry site to'the:maln road shall be stru Lo -
Blacktopping and mialntiined by thie project propanent FonsiTcted as an all-weather road with

T
L RN
A L
‘e .

A

b
e
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ined that no forest la‘nd is involved in mining \2’




EC Identfcallon No. - EGZ38001UP110343

Sultalle massuros
nd tansporiation,

\W/ londewnar for

; plore the pogsii
rAgreement/ Consent betwean project pl:gsslhﬂitles_ of fﬂthuterlmrvgaunu

4, , haulage road from lease she to link road panent o compatrt o
20. Latest technology {water s '

) prinklers/
inlease area and haulage road { tankers) to be adoptad for mitigating dust st sourga points

s ing-operational ctivi

71. As per the prb _ ctivity/vahloulor movemant,

plazted andpre‘f::te:f::aez, p:a:utanon With area specific plont spoclas, numbar of plants to by
22. Water requirement detail ; Ie o o opmet to be submittad totho concarning epariment

concerming authort W1 along with source of water and the parmialon/ agreaniant with th
23, Subrt thgeaHy d:’:w‘ W‘ate_f supplying agencles to be submitted, '

ey ological study report of lease area.that the quantity givan In Lo i

without affecting the geo-hydrology of.the River, i ‘ q Vﬂ‘ Lot will b minad

25,At the time of operation, project proponent will comply with all the auldottngn lsauad by
Government of indla/State Govt./District Admirilstration rlatad to Covld+I,

26, Environment management in according to anvironmental status and Impaat of 0 projack

27. During the schodl apening and closing time transportation of minerals will ba rustrotat,

28, Sefection .of plants for green belt should be on the bosis of pollution ramovil Iniay, Projagt
proponent should ensure survival of tree saplings. Mortality should bg raplaoad from tme 10
time, .

29, No mining activity should be carried out in-stream channal s por 33MM3, 2010,
30, Pakkamotorable haul road to be maintalned by the project propanant,
31. A separate Environmental Management Cell with sultoble guulifiad personnel ahill he sataup
under the contro! of a Senlor Execuitive, who will report diractly to the Huad of thy Organliatian
32, Permission from the competent authority ragarding avacuation rotte shoulil ba talen
33. One month monltoring report of the area for alr quality, watar quality, Nolsa level, Bagldas flord
& fauna should be exarnined twice a week and be submitted within 4B doys for i raerd,
34. Provislon for cylinder to workers shauld be made for caoking :
35, Thie capacity of trucks/tractor for loading purpose will be in tonnas as par TrANEHGHA Dapartmant
" -applicable norms and standard fixed by the Governmant, .
36. Approach road kaccha Is to-be made motarable and trao saplings to ba plantut on both aldes of
the road. Width of the haul road shall be more than & motar.
37. Indigenous plants should be planted according to CPCB guldsiinas nd In eonsultatian with local
Divisional Forest Offlcer. '
38. The project proponent shall In 2 years conduct datailed roplanishmont otutly duly suthenticatgd
. bya QCI-NABET accredited consultant, and the District Minds Officor, o
30, Provision for two'tollets-and hand pumps should bo madaat minlng alte,: - -~
40, Drinking water for workers would ba providéd by tankers, = -

41. Mining should be dorie by Bar scalping methods axtraction {typieally 0.8 +0.8 m o 1 = 3.f)-a5 peF
sustainable sand mining management guidelinas 2016,

42. Abuffer/safe zone shall be maintalned from the habltation a4 parmibing guldalings,

43, Corporate Environmental Responsibility-{CER} plan shall be praptrod by the prgjeat progonant
and. the detalls of the various heads of -expenditure-to ba submitted ns par tha guldalings
provided in the recent CER notification No. 22-65/2027-\A11 dirtatd 01/06/2014,

44. Heajthfinsurance card, Medical clalm, regular-haalth choek-up camps; faolitian shalt ba providad

10 the regular/temporary/Contractual.or.any-bada workera: Cony of vaculpt shall he praducad (8
the Dlrectorate'of'Envlranmenlga‘[qngw}th tha compliance faport,

‘,-{_ )
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tenance
ctivity in

iMeasure for conservation of water throy

gh ralnwater harvesting ari

) nd

of’- natural surface water bodies of the nearby areas may be congs. d cleaning and main
CER. idered as one of the a

The excavated mining material should be carried and transported in such a way that no

. l a !

47.5ubmit annual replenishmergt_‘ repost certified by an authorized agenty. In case the

repl:nis!lmn?nt fs lower than the approved rate of production, then the mining activity /

43 ?{g uctio:t evels shalt be decreased / stopped accordingly till the replenishment is completed.

- Ihe project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife {Protection) Act, 1972 shall be abtained before commencement
of work.

49.1f in future this lease area becomes part of -cluster of equal to or more than 05 ha. then

additional conditions based on the EiA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditiohs. If the certificate
related to cluster provided by the competent authority is found false or incorrect then punitive
- actions as per law shall be initiated against the authority issuing the cluster certificate.
50. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Witd Life (NBWL) even If the eco-sensitive zone Is not earmarked.

51.To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016,

52. in case it has been found that the E.C. obtained by providing incorrect informatlon, submitting
that the distance between the two adjolning mines Is greater than 500mt. and area Is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked.

53, The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

A54. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage. ) )

55. 1t shall be ensured that-there shall be ro mining of any type within 03 m or 10% of the widih

" which-gaver is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is‘confined to extraction of sand/moram from the river hank only.

" 56. The project proponent shall undertake.adequate safeguard measures during extraction.of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding

~-area shall not be-affected. e e e SRR

57.The project proponent shall-adhiere to mining in conformity to plan submitted for the' mine lease

2" conditions and the Rules prescribed in.this regard clearly showing the no work zone in the mine

lease i.e. the distance from the bank of river to be left un-worked {Non mining ares), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season. : o .

58. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,

the provision thereof shall be strictly followed. ‘

59. The praject propanent will provide personal protective equipment (PPE) as required; also provid
adequate tralning and information on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carried out and records maintained. For the

.pU?PoSe, schedule of health:‘examination of the workers should be drawn and: followed
accordingly, ' " S . :
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0. The critical parameters such as PM10, PM2.5; 502 ang NOX in the amb
zone shalt be monitored periodically, Further, qua
_monitored [(TDS, DO, pH, Fecal Coliform and Totat §
teffective safeguard measures, '

it ient air within the impact
ity of discharged water If any shall also be
uspended Solids {T5§)).

such as regular water sprinkling shall be carried out In critical
N u ind having high levels of particulate matter such as foading and
unk:iading point and all transfer points. Extenslve water sprinkling shall be carried out on haul
roads. '

62. it should be ensured that the Ambient Alr Quality parameters conform to the norms preseribed
by the Central Pollution Control Board in this regard,

63, The extended mining scheme will be submitted by the proponent hefore expiry of present
mining plan, . :
64, Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be
»  detided based on the meteorological dats, topographical features and environmentally zanr.l.
" ecologically sensitive targets and frequency of monitoring should be undertaken In consuitation
with the State Pollution Control Board. ' o
85. Common road for tmnsp_ortation of mineral is to be maintained coflectively. Total cost will be
- shared/worked out on the basis of lease area among users. ]
66, Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work. s
67. Solid waste materlal viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and'managed as per Solid Waste Management rules:
68, Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project. , ‘ ‘
59, Digital processing of the entire lease area In the district using remote sensing techplgue should
be done regularly once in three years for monitoring the change of river course by Directarate of
Geology and Mining, Govt. of Uttar Pradesh, The record of such study to be maintained and
report ‘be submitted to Integrated Regional Office, MOEF&CC, Gol, Lucknow, SEIAA, U.P, and
UPPCB. :
70. The project authorities shall advertise'at least in two local newspapers widely circulated, one of
. which shall be in the vermacular language of the locality concernad, within 7 days of the issue of
. the clearance letter informing that the project has been accorded environmental clearance and a
" copy of the clearance letter is available with the State Pollution Control Board and alsp at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
. Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB. .
71. The MoEF&CC/SEIAA or any other competent authority may alter/madify the above conditions
or stipulate any further condition in the interest of environment protection.
72, Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result.in;withdrawal of this clearance and attract action
under the provisions of Envlronment.(?r_btégtio_n} Act, 1986, . I T

: L -

73. Any appeal against this environmental cléarance shall lie with'jche"N:;tidhal"Grééhf?_rfr]bunal, iF .

preferred, within a period of 30 days:as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997. R , ol

74. Waste water from potable use be-collected and reused for sprinkling. _

75. A width of not less than 50 meter 6r'20% width of river can be restricted for mining activities

from river bank.A condition can be imposed that mining will be done from river activities from
river bank, : o

You shall aiso ensure that the proposed site Is not a,part of any no-development zone 4s
required/prescribed/identified under. law. In case of vialation, this nermission shall automatically

ECident " . ) _ . N B
Identifieation No. - E0238001UP 0 2 FHB-ND;"'B-QE'—'?S@:-"B,ata'df:lasuasc, 07MOr2023 .. "FE.IS.S:‘_!Q_of'ﬂ‘l' RS
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to be cancelled. Also, In the event of ang '

¥ ' ny d

s cearance shall automatically decm to-:e gz:{:: ownership or land use of the proposed
., By appeal ggainst this EC shall e with the National Green Tribunal, if pref :

od of 30 days as prescribed under Section 16 al, It preterred, withip 5

HAyS | ‘ of the Natlonal Green T
) Iihe'azoge stipulated conditions will be enforced Inter-alia, usgerrzzzl?éxt:sti’ozl'lzlgi; the Wat
{Prevention & Control of Pollution) Act, 1974, the Alr {Prevention & Cantrof of Pollution) Act, i§8§r

the Environment (Protection) Act, 1986 and the Public Liabfiity Insurance Act, 1951 alang-with their

amentdments and rules made there under and also a
: ny other orders. '
Law relating to the subject matter. ' o prssedby e Hanble Coure o

. .The proj.ect proponent will have to submit approved plaris and proposals incorporating the
conditions specified in t_he Environmental Clearance within 03 months of issuance of this clearance,
The SEIAA{MOEF reserves-the right to revoke the environmental clearance, if conditions stipufated
are not implemented to the satisfaction . of. SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify.the existing ones; [f necessary. -

This is to request you to take further necessary action in matter'as per provisions of Gazette
Notification No. 5,0, 1533(E) dated 14/03/2006, as amended and send regular complianice reports to
the authority as prescribed in the aforesaid notification. R

Copy, through emall, for Information and necessery actionto— -
1. ‘Additional Chief Secretary, Department of Environment,. Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (emall- ps!are'stZD!S@ﬂmaﬂfom)
2; lolnt Secretary, Minlstry of Environmant, Forest and Climate Change, Government of india,
3rd Eloor, Prithvi-Block, Indira Paryavaran Bhawan, jor Bagh Read, New Delhi-110003
(emall - sudheer.ch@gov.in) .

3. Deputy Dlrector General of Forests (C), Integ rated Reglonal Office, Minlstry of Enviranment,
Forast and Climate Change, Kendsiya Bhawan, Sth Floor, Sector."H", Aligan], Lucknow —
226020 (amall — rocz.lko-mef@nic.in) ' T
District Viaglstrate, Bagpat. P
Member. Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomtl Nagar, Lucknow-226010 (email - ms@upnch.com) ..

6. Copy toWeb Master for uploading on PARIVESH Portal. " .
7. Copy forGuard File. R

LA

e

PR 4

" (Ajay Kumar.Sharma)

N Member Sectetary, SEIAA
- Signature Mot Verified
Digitally signed by:séay Kumar
Sharma E2

Membar Secrolif - 2o pag




~ %’%\m w2y
Zewr5 ~2.) () v
X

_UTTAR PRADESH POLLUTION CONTROL BOARD
) Bmid:n'g._.-Nq TC-12V Vibhuti Khand, Gomi Nagar, Lucknow-226010
- Phone:0522-2720828,2720831, Pax:0522-0720764, Emall: bife ’

hifo@uppeh.com, Wotisior wwwitipreh.com

T T

Validity Period :07/05/2023 To 06/05/2028

Ref No. - 181076/UPPCB/Mecrut(UPPCBRO)/CTE/BAGPAT/2023  Datod:- 10/05/2023
To, .
Shri DAYACHAND BADGOTI
M/s MS ROYAL CONSTRUCTION CO
Gata No 1/2 Mining Area 9.57 Ha Village - Chhaprauli Khadar , Tahsil - Baraut , Diat - Daghpat
,U.P BAGHPAT,250617 -
BAGPAT

Sub:  Consent to Establish for New Uuitl'Exﬂansionmiversiﬁcntlon,umlor the provislens of
‘Water (Prevention and control of pollution) Act, 1974 as amended and Ale (Preventlon

and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 20448134 dated - 30/03/2023, After oxamnining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subjeot to {he somplianes

of following conditions :

1. Consent to Establish is being issued for foilowihg specific details :
' A- Site along with geo-coordinates :

B- Main Raw Material :
) - _Iviain Raw Materinl Detaily
Name of Raw Material | Raw Material Unit Nome | Ry Magorlal Quontity
Ordinary Sand Metric Tonnes/Day 240000
G- Product with capacity : _
B - Praduct Detail
Name of Product Product Qunntlty
- Sand - . 240000
D- By-Product if any with capacity . L
- By Product Detail
Name of By Product Unit Name —] ‘Licence Product Instalt Product
- S ‘ Capacity Copaslty _____|
2. Water Requirement (in KLD) and its Source .
_ _ .t Source of Water Details ,
Sourte Type_- - __Name of Source Quaniity (1) i
__Other ' Tanker 23,0 ]

g : | Y,
GHAN SHYAM Elitpsmiiyamem

3. Quantity of effluent (In KLD) :




EfMiuent Detaits =
Source Consumption o ) .
Domestic ~uantty (1/m)
Others(Dust Suppression) | . 3’3 =
Others(Plantation) 1;5 0 g
Fuel used in the equipmcntfmachiﬁ_ew Name and duz_i_ntity (per day): -
- Fuel Consumption Detalls
Fuel Consumpdion(tpd/kid) Heo . .
LSHS 0.03 Aa par DPR roport.____|
For any change in above mentioned ters, it wi t to Jetab
o 0 St s Above moone parameters, it will be mandatory to obtaln Congent io Betabiish

w dification in the plant shall bo carri
of U.P. Pollution Contral Bourd n in the plant shatl bo carriod out without prior approval

For any change in above mentioned parameiers, it will be mandatory to obtain Consont to Batab]lsh

again. No further expangion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board. '

You are directed to furnish the progress of Establishment of plant and machinery, graen balt,

Effluent Treatment Plant and Air pollution control devices, by 10th day of complotion of aibaequent
quatter in the Board. .

Copy of the work order/purchase order, regarding instruction and supplﬁf of proposad Oifigont
gha

Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall bo aubmitted by the
industry till 06/05/2028 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Provontion and eontrol of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Boud.

It is-mandatory to submit Air and Water consent Application,completo In all rospuot, four ntonthe
before start of operation, to the U.P. Pollution Control Board,

Legal action under water (Prevention and control of Pollution) Act, 1974 and Alr (Provantion and
Co%ztrol of Pollution) A(lft.l981 may be initiated ngainst the induatry With out &gy prier
information,in case of non compliance of above conditions.

- 1 Digially afngil by GHAN BEYAN
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iThis CTE is valid only for cstablishment of new wnit for the proposed '
v mlNG%:;&ggg’; S%BISZME,TEI;!?%%UM (V“%rdinary Sarl:d fgiining,’)’rgg[:gg??vg{bscﬁﬁ? \Q,O\
o una Riv NGO, y 224 2, ha i i 3 { i
e R o e B in Village- Chhaprauli Khadar, Tehs:} ~ Baraut,

“9-+he ground water shall be abstracted after obtaining NOC from the State Ground W,

2 y ent and submit the copy to the Board within 3 months failing which é’.}gmayart& be
ranted.

’ % The Unit shall submit Bank guarantee of Rs. {,00,060/-

_ guaranic . for establishment of Miyawaki Fi
per the GO No. 101 {/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department o{'Envi:n:rﬁézs
Forest and Climate Change within a month from the date of issue of this order with the proposa for

proposed plantation, failing which CTO may not be granted.

4. The unit must comply the EC transfer permission ted by SE U.P. vide its letter dated-
24.02.2023, failing which CTQ may not be granted. granied by SEIA%,

5. This CTE is null and void after the period validity of transfer of E.C. is granted by SEIAA, U.P.
via letter dated-24.02.2023 which is granted for period upto 14.06.2023 (As per condition No. 1).
6. In case of any change in production capacity, process, raw materials use etc. the unit will have to

intimate the Board, For-any enhancement of the above, fresh Consent to Establish has to be obtained
from U.P. Pollution Control Board.

7. Unit shali comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic
Waste Management Rules, 2016, Sofid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016, and Battery Rules 2000.
8. Under the Noise Pollution (Regulation and Conitrof) Rule 2000, the unit shall take adequate
measures for control of noise from its own sources within the premises so as to mainfain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).
9. The unit shall provide adequate arrangement for fighting the accidental leakages/discharge of any
air pollutant/gas/liquid from the Residential Colony etc. which are likely to cause fire hazard
including environmental pollution. e rs
10. Unit shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission. < ) .
11. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time
IA_\,; Hor(lgaigu reme Court & Commission for Air Quality Management in NCR and Adjoining
eas .
12. Operation and maintenance of APCS shall be dong in such a way that the emission generated
from stacks is always within prescribed norms of the Board. | . .
13. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR ard
Adjoining Jl%reas) direction no. 53 and 62 and other direction issued time to time regarding use-of
cleaner fuel. . )
14. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 55, 62 & 68 regarding DG sets. '
15. The unit shall be monitored all sources of emissions from Boiler/Thermopack ete. afier fuel
conversion from Regional Labosatories, UPPCB on payment basis within 2 month. To ensure
emissions parameters as per CAQM order. _
16, The industry shall establish Miyawaki forest inside the factory in sufficient area the treated
:leglliljent from thebSTP shellll hztllﬂsed for gorestai‘:iog. '
. Unit must submit replenishment study in the Board immediately otherwise CTE i
Board shall be deemed cancelled automa{ica_lly. o yor ‘ issued by the !
18, Unit must comply.the Guideline of Mifiing Sustainable Sand Management Guideline, 2016, :
iyl S o M S G ol N e
1l s, Cen ollution Control Board and Uttar Pradesh Poliution C ofi
gréd aafeguéa{% of environment from time to time. ution Control Board for protection
. Units CTE may be withdrawn anytime by the UPPCB i i
condiions or i th e ofa verified commplaint against theumat, oo PLetce of any
. To con ¢ dust emission proper size water-sprinkle; : 3
ggcliaﬁon wilf![!;e.essential duringpﬂlg;rrocass peg.r(’?nnkler and dust amester shall be installed and its
. In case of D,G. ion it will ensi — .
Pl e rmt oA anY 7 feision il o be thecae of
maintained according to resides and human'éettleincgt o?t%galt(ban proper exhaust stack shall
23. The Board reserves the right to null and void this CTE which 16 bei id indust
at any time in case if the industry is violating any of th ittons of o Sranted to the sald industry
24, In case of violation of above mention d'g gi? ¢ conditions of the consent to establish.
withdrawn in sécordance with law e condifions or any public complaint the CTE shall be
25, Industry shall £ -

ff.ubmi; first compliance report with respect to conditions imposed within 30 days of

GHAN SHYAM Jemirensitycinisms

Datr: 20230500 11369 | 40530
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2% of this permission,

o : _;
%:industry shall submit monitoring reports of alf stack :

= fied/approved laboratory under BB, Act 1986 v 0d ambient air quali

2 Lrion in the plant, tor B Act 1986 vithin quality from &

a7, . omply with varions provisions GF A
34 as amended, Water (Preve provisiong of Air
* gpplicable rules notiti

T 1810n8 of -Alr (Prevention and C. i
: od under E.P, Act 1986, CHUon) A o
- 28. The unit shall obtain prior consens in the eyent:
sources such as- Boiler/ Furnace/ Heaters/ D ¢

Act 1974 as amended and afl other
tof any addition of new emigsi i

s 15/ D, 2y on generatjon

accordance with section~21/22 of air o8 o ot

29. This CTE will automatically stan

] teration of existing emissio i
Act 1981 (s amended resecively), B SIISSion sourges fn
;115 Wil automatical canceiled on receipt of any complaint i
confirmation of nvestigation in the course of the complali)nt and gon co%q;;ﬁa:l]::g)t?rﬂel;n don
dgecﬁonsipg@gts;passed.by Hon'ble Nationa! Greea Tribunal from time to time.
.':'w.t Th aentgélélpg work be'done by the project proponeit in such a way that the contour of the river is

31. Mining should niot be done by the project proponent afief sunset or at night.
_32. Mmmp;r\- 33%-of the land en which unit g&cﬁahlish@d will be covered %‘ the plantation of tail
trees-of suitable species as per the guidelines set up by the Board vide its Office Order
10,H16405/220/2018/02 dt. 16/02/2018. The copy-of this:guideline is available at URL
http:/fwww appeb.com/pdf/Green-Bélt-Guidle 160218 pdf. Beside this, the unit will install 5
additional saplings within the campus-with profection measures for ensuring their survival.
33. This Consent to Bstablish (CTE) order shall automatically become invalid on jssuance of Closure
Order by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall
become valid,. S D
. 34.The-unit is required to submit.a Bank Guarantee of Rs: 2,00,000/- (Rs. Two Lacs Only) to ensure
. 7L 'the time bound compliance of conditions mentioned above at point 5o. 1 to 33 in the enclosed format
- ¥ for a minithum validity of 2 years. -

Please note that consent to Establish will be tevoked, in case of, non compliarice ot any of the above
mentioned conditions. Board reserves its right for amen

dment or_cancellation of any of the
conditions specified above, Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 10/06/2023 in this o

ffice. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

GHAN SHY AN patlysmesyamuisin

Chief Environmental Officer (Circle 3)

. ‘ : Dated:- 10/05/2023
. Copy To- S -

Regional Officer, U.P. Pollution Control Board

Meemt
in the certificate.

T R

liance of the conditions imposed

Al

GHAN SHYAMB s

. Chief Environmental Officer (Circle 3)

)
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Uttar Pradoegh. Pollution Control Beard

VTLPN. WV
\“\(

Building. No TC-12V Vibhuli Khand, Gomti Nagar, Lucknow-226010

PhoneiU522-2720828,272083 1, Fux: 05222720704, Binuil:

InfutiBuppeb.in, Website: www.uppeb.tom

To.
Alls

\IS ROYAL CONSTRUCTION CO

Gata No - 706 , Village - Kotana Khadar , Tebsil - Barant , Dist -
Baghpat,B AGHPAT 250611 1l - Bara is

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & aunthorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section~21 of the Air (Prevention & Contral of Pollution) Act, 1981

CCA is hereby granted to MS ROYAL CONSTRUCTION CO focated at Gata No - 706 , Village -
Notana Khadar , Tehsil - Baraut , Dist - BaghpatBAGHPAT 250611. subject to the prowsxons of the,
Water Act, Air Act and the orders that may be made further and sub.iect to following terms and conditions

an_d valid for manufacturing of following products.

.I.;Jg—s-z";wpl’CBIMccmt(UPPCBRO)/CTOIIJothlBAGHl’ATIZUZE

. This CCA MS ROYAL CONSTRUCTION CO granted for the period from 20/12/2023 to 31/12/2028

Dates 20/12/2023

Appiication Id?‘
23897731

S  |Product Quantity Unit

No . . .

1 [ORDINARY SAND 275500 Cubic Meters/Year .
‘ MINING AS PER EC '

3, Conditions under Water(Prevention and- Control of Pollutmn) Act -1974 as amended -

(i) The daily guantity of effluent discharge (KLD) -

Kind of Effluent

Quantity(IKLD)

T reatment facility

_ Discharge point

Domestic

o.ss.KLD 3

_Soak Pit

- SAOK PIT

(i) ‘I'rade Effluent Treatment and stposal :-The apphcant shall operate Efﬂuent Treatment Plant conmstmg
of primary/secondary and tertiary treatment as is requtred with reference to influent quantity and quahty

in case of sioppage of functioning of ETP, production has.to be stopped immediately and this Board has to
be intimated by faxlphonefemall with a reporl in thls regard: to-be dispaiched immediately.
(ii1) The treated efﬂuent shall be recycled to the maximum. extent and should be reused within the premises
for gardening etc, Quahty of the treated effluent shall meet to: the following general and specific standards as
preseribed under Bnvironment (Protection) Rules, 1986 and- apphoable to the unit from time-to~time :-

[ndustrial Bftiuent Quality ann(_ls_u'd

L

S.No. . I

Parametor

Standard

{iv) Sewage Treatment und Disposa) i~ The applicant shall provide comprehensive STP as is required with,
reference to influent quantity and quality.in case of stoppage of functioning of STP, production has to be
stopped immediately and this Boatd has to be intimated by fax/phone/email Wlth A report in this regard to be'-

PRABEEP SHARMA®stx e 1035, |uu:u1.19ws W

ol nlliw rigned by PRAGEEP
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d jmipediat ely. @7 2
9 rod sewage shall be reused in gardenin

1 08 far ng \ .
_ s0 45 10 achieve the quality of e (¢ L $ possible. The STP shall be maintained

caled sewnge to the following standards,

3 N, Parameters ' |
ib No weters Standards . _]

s conditions under Air (Prevention and Control of Pul!utlon) Act-1981 as smended :-
e applicant shall use following fuel '

. ' and install n comprehensive contro! system consisting of control
cquipment & required with reference to: generation of emissions and operate and maintain the same
continunously s0 as 10 achicve the leve] of pollutants to the following standards.

-

Air Pollution Source Details

SNo.|  Air  |Typeoffuel| Stackno | Control | Heightof
Pollution g : Device Stack
Source
Emmission Quality Standards
\S No, B Stack no " Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a repor; in this regard to be .,
dispatched immediately -

(1i) The unit will not use any type of restricted fuel: - : . o

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as preseribed for respective
areas/zones (Industrial, Commerctal, Residential, Silence) which are as follows :- -

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for | Industrial [Commeércial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leqg

Day | Night| Day | Night| Day {Night| Day | Night
Time | Time ! Time | Time | Time | Time { Time | Time
75 1 70 { 65 { 55 | 55 | 45 [ 50 { 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. ¢
(i1) Quarterly conmliarice report of the CCA, photograph of ETP/APCs/Waste Storage Area,
3. Comietent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has (o comply with the following specific & general-conditions.- Non cémplis’m‘cé of any-provision of
this CCA and provisions of the Water Act, Air Act'and Huzardous and Other Wastes (Manageiient and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In gompliance to the G.O 1011/81-7-2021-09' (Writ)/2016 dated.13.10,2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh, You are directed to develop Miyawaki Forest as
per the SOP available at URL:-hitp:/iwww,upecp. In/TrainingSession.aspx for ensuring timely complishce of
this direction, you are hereby direeted to submit o bank guarantee with minimum validity of one year of the
amount equivalent o the sum ol initinl consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance ol this direction, your consent will be revoked by the Board,
| | PRADEEP  Sbitsdmin
SHARMA S




F--;-jlllhf' unit wses the ground water and requires the permission from SGWA/CGWA f \\‘\
industry will lyuve lo oblain No objection certificale for abstraction of ground waton 1 al?str
o \:‘w of'the industsy to comply with the various conditions of thf N(;]szter.' twill be the
m authority and submit 1o the Board, withia 3 months time failing which CTC(J) t";ﬁe:ei:gg I(th;a
ed.

action

‘.‘,mpt‘I?

General Conditionss-
. The il‘DPhL‘*‘m shall get analysed the samples of effluent/emission/hazardous wastes at least once in & thee
month from the laboratory recognized by the MoEF and shall report to the UPPCB. '

2. The f‘i’l’l‘c‘t‘“_l shail however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Trcalcsl industial waste water and domestic-waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal poiat.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initinted against the applicant. A

5. The applicant shall maintain good house keeping, All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pallution
Conurol equipment and stack for smooth sampling/monitoring of efficiency of poliution control systems,
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. -Whenever due to any accident or other unforeseen act or event, such emission ogours or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipmerit, the production process connected
10t shall be stopped with immediate effect.

9. The industry shalt operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

1 1. The applicant shall apply before the 60 days of t_expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point”

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:- L o _ o

f. This CTO is valid only for the production :0f ORDINARY SAND MINING:2,75,500/-CUBIC
METER/Year (*Ordinary Sand Mining” Project at Gata No.- 706, Village- KotanaKhadar, Tehsil- Baraut,
Distriel- Baghpat, U.P, (Lensed Area: 12,245 Ha.) (Pillar No. Latitude Longitude A 29"6_'1"3'-40"1“

T1°822.70°E B 29°6'14,50"N 77°8'32,50"E C 29°6'33,90"N 77°8'36.10"E D 29°6'30.30"N 77°8'27.90"E).

2. 'The industry must submit NOC from the UPGWD for abstraotion of ground water within 3 months, failing

which consent shall be deemed automatically cancelled, The ground water shall be abstracted after ob,t.'aining
NOC from the UPGWD,

3. Th_e induslry must submit a prool of submission of Bank Guarantce in the Board, if not then submit the
Bz.u)k Guarantee as per issued CTE to unit by the Board on 14.12,2023 at specific condition No, 3 & 33
\\lltl?in"a*n‘mnlh"l() the Bourd, failing which consent shall be deemed automatically cancelled. -

4.1 hc_.- unit must comply the Environmental Clearance (EC) from Ministry of Environment, Forest and
‘ PRADEEP Sy wosedy PADKTP
) . o SHARMA mtmgasralzoj\‘atn:n-e-s'!w




o

1 ?’% sued b - | \\A474
28 panpe (1ssued by the State Environment tmpaet As ' i
2 von 23.11.2023, ) pect fissessment Authority(SBIAA), UTTAR
- Sul"“““"d b“l‘f““f’ fee of Rs, 40,000/ in the Board within 15 days of issuing this certificate

qust submit replenishment study in the Bourd immediately otherwise CTO issued by the Bourd'shall

.‘tl

e et , 1l - . L

5 s €1 0 is null and \oyd alter the period validity of E.C., which is granted by SEIAA, U.P. via letter
fued-23.11.2023,

¢ Fhis UTO shall be subject to the order to be passed in OA No. 393/2022 Ashish Kumar Dwivedi Versus
sate of UL by How'ble NGT,

9. Unil must comply the conditions of CTE issued by the Board on 14.12.2023 and send the compliance
report with specific conditions within 15 days to the Board.

10. In case of any change in production capacity, process, raw materials use etc. the unit will have to intimate
. the Board. For any enhancement of the abovs, fresh Consent to Establish has to be obtained from U.P.
Pollution Control Board.

11, Unit shall comply with various Waste Ma

nagement Rules as notified by MoEF&CC i.e. Plastic Waste
Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes

(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, and Battery Rules 2000. _ _
12. Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shal take adequate méasures f:or
contro! of noise from its own sources within the premises o as to maintain ambient air quality standards in
respect of noise 1o less than 75 dB(A) during day time and 70 dB(A). '

13. The unit shall provide adequate arrangement for fighting the accidental leakages/discharge of any air

pollutdntlgaslliquid from the Residential Colony etc. which are likely to cause fire hazard including
environmental pollution. ' '

14.Unit shall submit first comiplidnce report with respect to conditions imposed within 30 days of issue of
this permission,

15, Unit shall comply with direction issued undef Graded Response Action Plan (GRAP) time to time by
Hon'ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM). LT

_16. Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.

17. Unit shall comply with the CAQM {Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.

18. Unit shalf comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets. '

19. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB on payment basis
per CAQM order,

20."fhe industry shall establish Miyawaki forest insidgthe facfory in sufficient area. IS
21, Unit must comply the Guideline of Misning Sustaifiable Sand Management Guideline, 2016, e
: 22 Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
lri!aunals, Centsal Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
saleguard of environment from time to Lime. J

‘within'a month. To ensure emissions parameters as

FRAF 10

u3» 'U.mls (TTO rr'my be withdvawn anytime by the UPPCB in case of non complinnce of any conditions or in
e cuse ol a verified complaint against the unit, ’

24, To ¢u issi i i

T ntrf)l the dust emission proper size water sprinkler and dust arrester shall be installed-and its
[i atton will be essential during the process perioad,

25, In ease of D.G.

Set vperation it will ensure that any type of emission will not be the cause of public
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'g‘cnvironmcmal deterioration. The Cag e ' \\)\0\

anopy and proper exha k- intaj
B setlment of ey p aust stack shall maintainegd according

Kl reserves the right to deemed cancel this CT

= case i the industry is viol;

O which is bein
‘.:' '4 i-”nl_ ]ﬂ

g granted to the satd indugt
ating any of ihie conditions of the consenit to establish, i
Ji CASC of violalion of above mentiong conditions or any public compl

aint H
Y ance  with lav., the CTE shall be withdrawn
o ”]l

v' sy, Industyy shall submit fivst compliance report with respect to conditions imposed within 30 days of issue

ol s pet ml\\lOl'l

a0 Industey shall submit monitoring reports of all staoks ancl amblent air quali

ty from a certifie foved
P T BEE ot gt SRS SN TR T = TS
]Jmﬁi’ﬁ!h’rl“\ﬁﬂw RO Flfﬁ"lﬁ”""noﬁti Star ”i"}fg‘ ¢ Cotmercial proauctlon in the pizmt*tg N
w0, Industry shall comply with various plOVlSlOl‘lS of Air (Prevention and Control of Pollution) Act 1987 as

amended, Water (Prevention and Control of Pollution} Act 1974 as.amended and all other applicable rules
aqotified under E.P, Act 1986. .

A1, The anit shall obtain prior consents in the event of any addition of new emission generation sources such
a5~ Boiler/ Furnace/ Heaters/ D.G. Sefs or alteratlon of existing em1351on sources in accordance with section-
2122 of air Act 1981 (as amended respectively),

32, This TO will automatically stand cancelled on receipt of any complaint in future and on confirmation of
inv esngatlon in the course of the complaint and non compliance of the directions/orders passed by Hon'ble
‘\moml Green Tribunalfrom time to time.

3. The mmmg work be done by the projcct proponent in such a way that the contour of the river is not
chanced :

34, Mining should not be dorie by the project proponent after sunset orat night.

33. Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of
suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02 dt.

16/02/2018. The copy of this guideline is available at URL http:/ferww.uppeb.com/pdf/Green-Belt-

Guidle_160218.pdf. Beside this, the unit will install 5 additional saplings with_in the campus with protection

measures. for ensuring their survival,

6. This Consent fo Operate (CTO) order shall autornat:cal]y become invalid on issuance of Closure Order
by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

PRADEEP Oty snadoypraossp
SHARMA * Date:2023.1220 22533

+0530

Chief Environmental Officer (Circle 3)
LCopy tor - |

o Regronal-@ffive)~t)oPe- Polintien-Control Board;=Ba ghpat. ‘to =gnsuresthe~compliance lo‘x?«thc«condmonsfma
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PARIVESH

CLEARANCE

ghg Virtuous Environmental Single- WindOW Hub)

S id 7 D 26
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment lmpact Assessment
Authority{SEIAA), UTTAR PRADESH)

The -1

DAYACHAND BADGOT!

M. No 5 Nal Break Point Resturant, Bhur Chauraha K Pass, Yamunapur,
Bulanshahar U.P. -203001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity .
under the provision of EJA Notification 2008-regarding

Sir/Madam, ' i e (EC)
' This is in reference to your application for Environmental Cisegri‘a:cu n'gber
in respect of project submitted d0.¢the-SEIAA vide. pfrt?_‘po nvironmental
SIA/UP/MIN/439818/2023 dated.24-Aug.2023..Thepdrticulars of the e
“clearance granted to the project-are‘as below, "% .

et

, N
1. ECdentification No, - 'E¢23B001UP174331

2. File No, L _‘j8161_-'?§9§__'. “

3. Project Type (| ; ;"é?_,'gﬁf\“éi""ll{:: S0 }

4. Category R “iBﬂ_s;,é- - .4"%,'{ -

5. Projact/Activity inclu’g!liigf ¢ ()M [{.g.')"‘o!gn}i‘p'era[s

Schedute No. B ': T oy Send Mining on

o bammotriet 7 oty b

7. Name of CGompany/Organization .- DAYAGCHAND BADGOTI

8. Location of Project UTTAR PRADESH

9. TOR Date ) N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards, _ ,

{e-signed)
. Ajay Kumar Sharma
Date: 23/11/2023 _ . Member Secretary
"SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification

3 number & E-Sign generated from PARIVESH.Please quote identification

‘number In all fulure correspondence. :

This is a-computer generated cover page.

Fllo No, - 8161-7606 Dale of lssue EC - 23/11/2623  Page 1 of 11




: GM State Level Environment impact Assessment Authority, Uttar Pradesh

Dlractorate of Environment, U.P,

Vinaat Khand-1, Gamtl Nagar, Lucknovs- 226010
g-Mall- deeuplko@yahioo.com, selaaup@vyahao.com
Phont no- 0522.2300541

Reference- MoEFCC Proposal no SiA/UP}'M!N/ 438818/2023 & SEIAA, U.P Flle no-8161-7696

sub: Environmental Clearance for Proposed Ordinary Sand mining project on Riverbed of Yamuna
River, in Village- Kotana Khadar, Tehsii- Baraut, and District: Baghpat, State- Uttar Pradesh,

{Leased Area ;: 12.245 ha}, M/s Royal Construction Company.

5
P

ar Sir,
e This is with reference to your application / letter dated 09- 03-2023 02-3-2023, 24-08-2023,
11-09-2023 above mentioned subject. The matter was considered by 784" SEAC in meeting held on
12:09-2023 and 776" SEIAA in meeting held on 18-11-2023. .
A presentation was made by the project proponent along with their consultant M/s
Cognizance Research india Pvt. Ltd to SEAC on 12-09-2023.

Project Detajls informed by the Project Proponent and their Consultant,

The project proponent, through the documents and presentation gave following details
about their project —
}. The environmental clearance is sought for Ordinary Sand mining project on. Riverbed of Yamuna
River, in Village- Kotana Khadar, Tehsil- Baraut, and District: Baghpat, State- Uttar Pradesh,
{Leased Area : 12.245 ha), M/s Royal Construction Company.
The Terms of Reference in the matter were Issued by SE!AA U.p vide Letter No.
70/Parya/SEIAA/7696/2022, dated: 06/06/2023.

The Public Hearing was organized on 01/08/2023. Final EIA Report was submitted by the Project
Proponent on 24/08/2023.

!-J

w

4. Salient features of the project as submitted by the project proponent:
. 1. On-line proposal No. SIA/UP/MIN/ 43981872023
'3, File No. allotted by SEIAA, UP 8161-7696
*3  Name of Proponent M/$ Royal Construction Company, Prop. Shri Dayachand
: Bargoti

: 4. Full correspondence addrass of

R/o M.No, 5, Nai Break Point Restaurant, Bhur Chauraha
proponent and mobile No.

k pass, Yamunapur, District- Bulandshahar {U.P.)
Mobile No-
© Email- -

Kotana Khadar Ordinary Sand mmmg project on Rlverbed
of Yamuna River

Gata No. 706

5 Name of Project

o, Project location {Plot/Khasra/Gata
_No.}

1. Narne of River

Yamuna River

_%  Name’of Village

Kotana Khadar

v Tehsil ~ Baraut

1. DISlrlCI Baghpat

L Name of ot Minor Mineral T ‘Ordinary Sand -
I‘> Sancuoned Lease Area (in Ha,) 12,295 hg |
n Max & t Min mRL within lease area

G genihication No, - EC23BODIUP174331 .

Max- 220.0 mRL & 219.0 mRL

File No. - 8161-7688 Date of Issue EC - 23/11/202%

Page 2 of 11




%14, Pillar Coordinates (Verified by sanationatl Mininy Lgﬂjﬂ"&&ﬂw - _'
DMO) piliar No, lathudo | Lmiutgﬁdé‘“‘
A 29°6'16,40°N LK EN (L
B 29°6'14,50"N 77 gz !JQ“
c 29°6'33.00°N___ ?'ﬂ‘ﬂtj,[ﬁ"
D 70'53030°N__ | 1702l |
ga Tolai Gm_ologrcal Reserves 4,71,406 Cum s o
b Total Mineable Reserves in LOI 2,75,500 Cum/year . I
I Total Proposed Production 2,75,500 Cum/year o
. Proposed Production/year 2,75,500 Cum -
1. Sanctloned Period of Mine lease 05 years

2. Method of Mining

Open Cast Sem!-machanizod Mutlwcl .

f:l No. of working days . 26Q days -

* 22, Working hours/day ghirs IR

| 23. No. of workers 58 . ke

1 24. No. of vehicles movement/day 80 IR

i 25, Type of Land Government land_

. 2. Ultimate Depth of Mining 2.54 N

i 27. Nearest metalled road from site 1,60 km {approx)

{ZS. Water Requirement " PURPOSE - .

| ' . Drinking 7

: Suppression of dust . s
Plantation . 12 0 —
Dthers (if any) 058 S

5_ Total 17,00 _ I

39. Name of QC} Accredited Consultant
with QCI No and period of vaiidity.

Cognizance Research Indta Pvt, Ltch
1922, validity= 10, Dacombor 2023,

. Any litigation pending against the -
project or land in any court

No St

). Détails of 500 m Cluster Map &
certificate issued by Mining Officer

Yes, certified

2. Details of Lease Area in approved
DSR

Yes, given In the DSR

. Proposed CER cost/year

Rs 1,80.000/- e

. Proposed EMP cost/year

Recurring.Cost- 5

588,000/

15. . Length'and breadth of Haul Road

Length: 400 m, widthi 6 m____

36, Ne.of Trees to be Planted

12000 plants

"5 The mining would be restricted to unsaturated zone only above tha phrfmtie Wutﬁi‘ T @Fﬁﬁgﬂelj

not intersect the ground water table at any point of time,
6. This project does not attract any of the general conditions applicable on minlhg projects
specified in EIA Notification 14/09/2006. h
7. The mining gperation will not be carrled out in safety zone of any briclge or ambankman of i
eco-fragile zone such as habitat of any wild fauna.
Eﬁ. There is no litigation pendingin any court regarding this projact,
Y. The project proposal falis under category~1(a} of EIA Notifleatlon, 2006 (ny aimended),

Based on the recommendat[ons of the State Level Ex
pert Appralsal Gommittes Meeting [88AG
held on 12-09-2023 thie State Level Environment Impact Assessmant Autharity (SEIAA) I It Mﬁélfﬂ&,

'€} Igentficatin Mo, - EC238001UPA74331

Filz-No, - 8_161-—769& Dale af (voue BG « 23/11/2080
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e 3,11-2023 and decided to grant the Environmental Clearance to the title project for collection \9
ﬂ";;’..i%o” Cum/year for lease area of 12,245 ha subject to effective implementation of the

eneral condition: .

mental clearance is subject to aliotment of mining lease in favour of project

proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law. .

3. Any change in mining area, khasra numbers, entailing capacity addition with change in proce‘ess
and or mining technology, madernization and scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended). _

4. Precise mining area will be jointly demarcated at site by project proponent and ofﬁc;al.s‘ of
Mining/Revenue department prior to starting of mining operations. Such site p!a{?, duly_verlfIEd
by competent authority along-with copy of the Environmental Clearance letter will be dlsPla.VEd
on a hoarding/board at the site. A copy .of site plan will also-be submitted to SEIAA within 3
petiod of 02 months. . _ S

S. Mining and loading shall be done only within day hours’ time.  ~ P

6. No mining shall be carried out in the safety zone of any bridge and/or-embankment.

7. 1t shall be ensured that standards related to amblent air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with, Water sprinklers and other c_lust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8. All necessary statutory clearances shall be obtained before start of miriing operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places. R

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11. No wildlife habitat will be infringed. -

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soil characteristics of the river bed /basin, where mining is carried out.

13. )t shall be ensured that mining operation of Sand/Moram will notin any way disturb the, velocity
and flow pattern of the river water significantly. _ :

14. 1t shail be ensured that there is no fauna dependant on the river bed or areas-close to mining for
its nesting. A report on the same, vetted by the competent authority shall be submitted to the

RO, PCB and SEIAA within 02 months.

5. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA-within six-months, !

16. Hydro-geological study shall be carried out by a reputed organization/institute within six months
and establish-that mining in the said area will not adversely affect the
report shall be submitted to the RO, PCB and SEIAA within six months

— mg“lggg_g‘gd /anticipated, mining shall not be carried out.
7-Adequate BroTECtilASESTEE dUst 8o T SRR ST Bolltior
‘ (15 tat* pollutioridire «to
made so that the habitations {if any) close b
sta.tus of implementation of measures taken s
this activity should be completed before the st

Need-based assessment for the nea i '
ed-h ‘ _ rby villages shall be conducted i
which can help In.improving the quality of [jfe or soetion of sy, moome

: of economically weak ion of soci

cenorat ac er section of society. Income

e e%c;')::c;j:cf‘:;s‘:/:csls such as development of fodder farm, fruit bearing orchards, vocational -

s _ me.lThe project proponent shall provide separate ’
and income generating programmes.

ground water regime. The
. In case adverse impact is E
i
i

. *mining«shallzbesmenmpams!
Y the lease area are not adversely affected. The '

hall be reported to the RO, UPPCB and SE!AA and

18, art of sand mining,

part of such program
et for community development activities
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Y: Gieen cover development shall be carried out following CPCB guldelines including selection of
: --.' plant species and in consultation with the local DFO/Horticulture Officer.
550, Separale stock piles shall be maintained for excavated top soil, if any, and the top soil should be
%, wlilized for green cover/tree plantation,
1. Dispensary facilities for first-ald shall be provided at site.
22. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA, a '
23. The District Mining Officer should quarterly monitor compliance of the stipuiated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
, requisite data/information/monitoring reports. In case of any violations of stipulated conditions
i the District Mining Officer will report to SEIAA, _
: 24. The project proponent shall submit six monthly reports on the status of compl:ance.of the
stipulated environmental clearance conditions including results of monitored da’fa-(both in hard
& soft copies) to the SEIAA, the District.Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st December every-year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
Parisad/ Municipal Corporation and Urban Local Body. S o

26. Transportation of materials shall be done by-covering the tr.u'cksj tractors with tarpaulin or other
suitable mechanism.to avoid fugitive.emissions and spillagé:of mifieral/dust.

27.Waste water, from temporary habitation campus be properly collected. & treated before
discharging into water badles the treated effluent should conform to the standards prescribed
by MoEF/CPCB, _ '

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B. .

29. Special Measures shall be adopted to protect the nearby settlements from:the-impacts of mining
activities, Maintenance of Village roads through which transportationof minor minerals Is to be
undertaken, shall be carried-out by the project proponent regularly-at-his own expenses.

30. Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo-textile matting or other
suitable materlal. : S

33. Under corporate social responsibility a sum of 5% of the total project cost or.total income
whichever Is higher Is to be earmarked for total lease period. Its budget‘is to be separately
maintained. CER component shall be prepared. based -on -need .of local habitant. Income
generating measures which-can-help in upliftment of poor section-of society, consistent with the
traditional skills of the people shall be identified, The programme can include-activities such as
development of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities such
as roads, drinking water etc proposed to be provided at the project proponent’s expenses shall
be submitted within 02 months from the date of issuance of Environment Clearance.

33. The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P.and UPPCB.

34, lActi‘on plan with respect to suggestionfimprovement and recdmméndations‘made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCB and SEIAA within 02 months, .

35. Environmental clesrance is subject to obtaining: clearance under the Wildlife {Protection) Act,

. %:ZZ frr:rn the :ompetent authority, if applicable to t‘hi5 project.

'obse?vazg:?slo shall oE_Jserve every 15. day for nesting of any turtle in the area. Based on the
made, if turtle nesting is observed; necessary safeguard measures shall be taken

:1 rrtl:o.nsul'cétion with the State Wiidlife Dgp_artment. For the purpose, awareness shall be created
ongst the workers about the nesting sites so that such sites, if any, are identified by the

Ziia

A e i .
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-aren shall not be affected,

5E. 38. The project proponent shall obtai - . .
withdrawal of requisite quanti::”; fni;C:tis:IZ%?cl pE_l_'mlssmn of the\corrfpe_tent Authoritles for
project. water and groundwater), requlred for the

9. Appropri itigati :

3 w?ti tiF: gasttea‘zlgi?lztii;?:i::ef;ha" be taken to prevent pollution of the river In consultation

prease ih the river frorri "~ ht', , oard, it shall be ensgred that there Is no leakage of oll and

20, vehicular oo venicies used for transportation. _

- Vehict ssions shalf be kept under.control and regularly monitored. The vehicles carrylng
the mineral shall not be overloaded.

41, 'Prov:ston.shali be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel. for cooking, mobile toiléts; mobile STP, safe drinking
water, medical health care, créche etc, (MoEF circular Dated : 22-09-2008 regarding stipulation

- of condition to improve the living conditions of construction labour at site}.

42. Personne! working in dusty areas should.wear protective-respiratony devices and they shoutd
also be provided with adequate tralning and information~on: safety and health aspacts,
Occupational health surveillance program of, the workers-should i:e-_‘ undertaken perlodically to

- observe any cantractions due to exposure to dust and take corrective measures, If needed,

" 43.A copy of the clearance letter shall be sent by the proponent to concerhed Panchayat, Zlig
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
sugpestions/ representations, if any,-were received while processing the proposal. The clearance

letter shall also be.put on the website of the Company by the proponent.

" 44.The environmental statement for each financisl year ending 31st March In Form-V as Is
mandated to be submitted by the project proponent to the concerned State Poliution Contral
Board as prescribed under the Environment (Protection} Rules, 1986, as amended subsequently,
shall also be put on the website of the company along with the status of compllance of
environmental clearance conditions and shall also be sent to the. Integrated Reglonal Office,

: MoEF&CC, Gol, Lucknow by e-mail. - .
45. The green cover development/tree plantation is to be done in an area equivalent to 20% of the

total leased area either on river bank or along road side {Avenue:Plantation).
46. Debris from the river bed will be colfected and stored at secured place and may be utilized for

- strengthen the embankment. - ‘ : R
47. Safety measures to be taken for the safety of the people working at thesmine lease area should

be given, which would also include measure for-treatment of bite-of poisahous reptile/insect lke

i snake. .
8. Periodical and Annual medical checkup of workers as per Mines Act and they should be covered

" under ESI as per rule.

Specific Conditions:

1. .District Mining.Officer shall ensure that if mineab'ie-quantity mentioned in LOL.is amended as pef
replenishment study report the project proponent shall seek amended/fresh EC. _
2. Directions/suggestions given during public hearing and ‘commitment made by the _project

© proponent should be strictly complied.
3. Acertilicate from Forest Department shall be.obtained that no forest land Is Invoived in mining
oras aroute-and If forest land Is Invalved.the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan_ gvam

Samvardhan Adhinfyam,2023 and subrnit before the start of work,

1 ¢ tdentdicaton Nu, - EG23G001UP174331  Flie Ne, - 8161-7696  Dale of issue EC « 231112023 Pape 6 of 11
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w nining lease holders shall Bnsura t \ '

<
b : o comply with mine reclamation o :

Sk wliance t ’ clamation plan as

* %,ﬁ‘ comp 1 o Hor'ble Supreme Court order dated 13/01/2020 in 1A no. iggTz’tStfezdms and

'158129/2019 in Writ petition no, 1

_ _ . 13029/1985 (M -

" shall be installed to reduce dust during exi avatlo(n C Mehta Vs GOl and others) anti-smog guns

6. 1 the proposed pro]ectv!s situated in nokfied area of ground water extraction
new wells for ground water extraction Is not allowed, requirement of fresh l

from alternate water sources other \har ground ‘water ar legally valid sou

from the competent authority shail be obtained to use it.

' ::;Olijlz;:g 0:::: slr;o:l:iSme}t action plan for carrying out plantation at jeast @1,000 plants /
Department or d-istrict 'l Catse., PP should prepare a p.ian, duly approved either by Forest
overnment | piantation corr}mittee, for planting at Jeast 13000 plants, either on
povernment 'and or community land, within a periphery of 5 km from the boundary of the lease
arca 3101‘13 with provision for maintenance for & years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
viclation of EC condition,

8. The project proponent will ensure that water bodies do ot get polluted because of mining
activity. Additionally, in consultation-with-District Environment Committee headed by District
Magistrate and DFO as its Member Secretary oran’ Aﬁtﬁority‘néminatéds-‘by concerned DM,
project proponent will prepare a conservation and -management plan for rejuvenation and
management of all water bodies within periphery of 5 km. Funds for-the-same will be kept na
separate bank account and ‘six-monthly compliance status will ‘be presented by project

proponent before the nominated authority in-the district. o

9, Department of Geology and.Mines, Government of Uttar Pradesh and /.or concerned district
administration, before releasing the securlty deposit to Project Proponent: will ensure that
Project Proponent has fully com;ilied with the EC conditions. Non-compliance, If any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

10. Any application for transfer of this EC, during its validity period unless It ls cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC ~
conditions duly certified by IRO, MoEFCC, Gol, Lucknow. : '

11. Directorate of Geology and Mining will ensure conduct of replenishment study from reputed
institution for subsequent years in compliance of Hon'ble NGT orders, The quantity mentioned in
Lol or quantity mentioned in replenishment study, whichever is less, ‘would»be maximum
quantity which project proponent may extract. it will be ensured-by District Administration and
Geology and Mining Department.

12. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity. -

13. Project proponent has committed to plant 1000 number of trees/hectare. The project
proponent/consultant if desires may approach to concerned District Forest Authority to plant
1000 trees/ha on a land available to the-Forest Department. The project proponent will deposit
the required amount for this entire plantation work {including its maintenance and security} to
the Forest Department, . B

14. The project proponent shall install sofar light in their site office. _

15. During the submission of & monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs shéuld also be annexed along with the compliance
report, _ .

16. Preference should be given to indigenous-lo;_al‘sp_ec'Ies as per the consultation of the local district
Forest Officer. A

17. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent. _

18, vehicular emissions should be kept under control and regularly monitored, Suitable measures
shall be 1aken for proper maintenance of vehlcles used In a quarry operation and transportation.

where creation of
water shall be met
rce and permission

R
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. Q@ﬁlw project proponent should explore (he possibilities of rainwater harvesting.

@ﬁgﬁAurcenmenl/ Consent between project proponent and competent authority/ landowner for

G

“haulage road from [ease site to link road.”

1_ Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points

in lease area and haulage road during operatlonal activity/vehicular movemerit,

22. s per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

23, Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplylng agencies to be submitted.

24, Submit the Hydrological study report of lease area that the quantity given in Lol will be minad

. without affecting the geo-hydrology of the River.

25.The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less. )

26. At the time of -operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

27. Environment management in according to environmental status and impact of the project.

28. During the school opening and closing time transportation of mineral$ will be restr icted. )

29, Selection of plants for green: beit should-be on the 'ba"sis':Ofgp?l_allbtlpnk‘r}?mbval index. Project
proponent should ensure survival of tree saplings. Mortality ShQ'l;,!d be, replaced from time to

time, . - 3;?
30. No mining activity should be carried out in-stream channel as per SSMMG, 20?-5-
31. Pakkamotorable haul road to be maintained by the project proponent, -+

32. A separate Environmental Management Cell with suitable qualified personqel shall be set-up
under the control of a Senior Executive, who will report directly to the Head:of the Organization,

33. Permission from the competent authority regarding evacuation route should be-taken,

34, One month monitoring report of the area for air quality, water quality, Nolse fevel. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

35. Provision for cylinder to workers should be made for ¢cooking. :

36. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government. S

37. Approach road kaccha is to be made motarable and tree saplings to be planted on.both sides of
the road. Width of the haul road shall be more than 6 meter. :

38. Indigenous plants should be planted according to-CPCB guidelines and in consultation with local
Divisional Forest Officer. g “ W

39, The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer.

40. Provision for two toilets and hand pumps should be made at mining site,

41, Drinking water for warkers would be provided by tankers.

42. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

43. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

44. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the- qetai Is of the various heads of expenditure to be submitted as per the guidelines

25 are(;\;]ti‘;ldnlst ::r?crecent CER n_otrﬁca{:;on No. 22-65/2027-1A.111 dated 01/05 /-2_0-18.

' nce card, Medical claim, regular health check-up camps, facilities shall be provided

to th? regular/temporary/Contractual or any hase workers, Copy of receipt shall be produced to

% mzaDlrectorate of Envi:_'onment along with the compliance report.

. sure for conservation of water through ralnwater harvesting and cleaning and maintenance

féL ;latural surfacg water bodies of the nearby areas may be considered as one of the activity in

. ;, | . \
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‘ﬁ‘.-’ﬁf!_l_t‘ excavated mining malerial should be carried and transported in such a way that
%, g»s?lsstrtrctiolx to the [ree flow of water takes place. Sultable measure should be taken and deta?@
X10.be provided Lo concern Department, ,

e, S'ulf;mﬂ annual replenishment report cortified by an authorized agency. In case the
"GP’@“iS.hment is lower than the approved rate of production; then the mining activity /
{‘h product}on levels shall be decreased./ stopped accordingly tifi the replenishment is completed.

- 49, The project proponent shall ensure that If the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission. of statuary committee of National board for wild life
under the provision of Wildlife {Protection) Act, 1972 shall be obtained before commencement

of wotk,
50. 1l in luture this lease area becomes part of cluster of equal to or more than 05 ha. then

additional conditions based on the EIA shall be imposed. The lease hoider shall mandatorily
follow cluster conditions otherwise it will amount to viclation of E.C. conditions. If the certificate
related to cluster provided by the competent authority is found false or incorrect then punitive
actions as per law shall be injtiated against the authority issuing the cluster certificate.
51. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life {NBWL) even if the eco-sensitive zone is not earmarked.
52. To avoid ponding effect and adverse environmental conditions *fo
. progressive mining should be done as per sustainable sand mining mana
© 53.1n case it has been found that-the €.C. obtained by providing incorrect information, submitting
that the distance between the two adjolning mines is greater than 500mt.-and area is less than
05 ha, but factually the-distance'is less-than 500 mt and the-mine is lo¢ated in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked. - it

54. The project proponent shall in 2 years conduct detailed replenishrment stu :
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis .

for midterm review of conditions of Environmental Clearance.

55. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage. .

56. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control-and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

57. The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geoclogical regime of the surrounding
area shall not be affected.

58. The project proponent shal adhere to mifiing in conformity.to plan‘stibmitted for the mine lease
conditions and the Rules prescribed in‘this regard clea_rly showing thé no work zone in the mine
lease i.e. the distance from the bank of river to be*left un-werked (Non mining area), distance
from the bridges etc. It shall be ensured that no. mining shalf be carried out during the monsoon

r-sand mining in area,
gement guidelines 2016.

dy duly authenticated

season.
59. The project proponent shail ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed. ‘

- 80. The project proponent will provide persanal protective equipment (PPE) as required; also provid
adeguate training and information on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carried out and records maintained. For the
Purpose, schedule of health examinatlon of the workers should be drawn and followed
accordingly, . '

61. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
?::hif;zlé :J(?r Drgo;gored perlod[czfllv._ Further, qQa[I'ty of discharged water If any shall also be
. DO, pH, Fecal Coliform and Total Suspended Solids (TSS)]. '




L

w . . . )
7 areas prone 1o air pollution and having high fevels of particulate matter such as loading and
¢ unloading point and all transfer points, Extensive water sprinkiing shall ba carried out on haul

e Toads.

63. It.should be ensured that the Ambient Air Quality parameters conform to the norms prascribod
by the Central Pollution Control Board In this regard.

64.The extended mining scheme will be submitted by the proponent before expley of progont
mining plan. _

65. Four ambient air quality-monitoring stations should be established In the core zona as wall as In
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally ond
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Poflution Control Board.

66. Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

67. Proponent will provide adequate sanitary facility in the form of mabile tollets to the labours
engaged for the project work, - ) ,

68. Solid waste material viz,, gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins ant managed as per Solld'Waste Management rulos,

69, Natural/customary paths used by villagers should not be obstructed at any time by the sctlvitlas

" proposed under the project. I
70. Digital processing of the.entire lease-area In the district usingitgmote sensing technlque should
be done regularly once in three years for monitoring the change ofrlver course by Directorato of

Geology and .Mining, Govt. of Uttar Pradesh, The record of such study Eo be maintained and

report be submitted to Integrated Reglonal Office, MOEF&CC, ‘Gol, Lucknlpw,_:_-‘SElAA, U.P, ond

UPPCB.
71. The project authorities shall advertise at least in two local newspapers widely clrculated, one of

which shall be in the vernacular language of the locality concerned, within 7 days of the lgsue of
‘the clearance letter informing that the project has been accorded environmental clearance and a
copy of the ciearance letter is available with the State Pollution Control Board and also at wab
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Integrated Regional Office, MoEF&CC, Gol;kucknow, CPCB, State:PCB, :

73. The MoEF&CC/SEIAA or any other competent authority may alter/modify the -above conditions
or stipulate any further condition in the interest of environment protection,

73. Concealing factual data or submission of false/fabricated data and fallure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection) Act, 1986.

74, Any appeal against this environmentak clearance shall lie with. the Natlonal Green Tribunal, If
preferred, within a period of 30 days as prescribed under Section'11 of the Matlonal Environment
Appellate Authority Act, 1997.

75. Waste water from potable use be collected and reused for sprinkling,

76. A width of not less than 50 meter or 10% width of river can-be restricted for mining activitlas
from river bank. A condition can be imposed that mining will be done from river activities from
river bank,

You shall also ensure that the proposed site Is not a part of any no-development zone 88
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownershlp or land use of the proposed
site, this clearance shall automatically deern to be cancelled.

Any appeal against this EC shall Jie with the National Green Tribunal, If preferred, within o
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

* & ldemification No. - EG23B001UP1 74331 -Fllo No. - 8161.7696 Dale of lssus EC - 23/11/2023  Page 10 of 11
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=2 The above stipulale \ions Wil b en
:éﬁi‘%’}?enliun & Contrsl..éfl;gIlcﬁot].i];!r'liuons PPt
e Environment (Pnﬂ;gctio’n)-Act;i 1986 and the Public Liabii
sl )mendinents and rules-made there-under and a'l'. 1 othe
| aw rdlating to the sﬁb]éé_f n:iéttef::::' - o Oth'e

The project priopo Wil o By
conditions ;;e c]i i dﬂ?g?::’;;‘:ﬁ;:\:ﬁ ioctsubmitf_’:gprovl?d plans and proposals incorporating the
The SEIAA/MOEE res 3l Clearance"within 03 months of issuance of this clearance,

e - =W 4 7 |

e not. impleont r;es the right to revoke the environmental clearance, if conditions stipulated
ironmentl e to the sat[sfacti_on of SEIAA/MoEF. SEJAA may impose additional

environmental conditions or modify the existing ones, if necessary. '

This i — o :
IS 15 10 request you to take further necessary action in matter as per provisions of Gazette

No_;nftcatlor.l Na. 5.0. 1?33(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescnbed in the aforesaid notification.

alia; undfar:thie provisions

| Ier sions of th

) Act, 1974, the Alr ( Prevention & Control of Poliution) Acet “;j;tt;i’
Ity Insurance Act, 1991 along-wit'h thei;

rorders Ra,’sg?d by the Hon'ble Courts of

Copy, through email; for information and necessalj action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow. (email=.psforest2015@gmail.com) '

Joint Secretary; Ministry 6f Environment, Forest'and-Clifmate Change; Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bliawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in) .

Deputy Director General of Forests (C),integ rated ReglonakOffice, Ministry of Environment,
Forest and Climate Change, Kendrlya Bhawan, 5th Floor, Sector “H”, Aliganj, tucknow — -
226020-{email - rocz.lko-mef@nic.in) o oo

4. District Magistrate, Baghpat.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TCT-12V,-e_iParyavaran Bhawan,
. vibhuti Khand, Gomti Nagar, Lucknow-226010 {email - ms@uggclj.cnn'i)
6. Copy to Web Master for uploading on PARIVESH Portal. S

7. Copy for Guard File,

(Ajay Kumar $ harma)’
© Member Secretary; SEIAA

i

. 4
ok

‘Signature-Not Verified
Dighally signed yl:: Aj%) Kumar Sharma

’ fon:-Menil acreld
ggls;gg‘nnc}t Timg:. 11 023 5:;;:3?‘ PM
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05 2.
UTTAR PRADESH POLLUTION CONTROL BOARD
7 Building. No TC-12V Vibhatl Khand, Gomti Nagsr, Lucknow-226010
Phone:i522-2720828,2720831, Fax:0522-2720764, Etunll: info@uppeb.com, Webslte: www.uppch.com

o\

- | Validity Perlod 114/12/2023 To 13/12/2028

jeel NO. - 194 174/UPPCB/ [\’ICEI‘M(UPPCBRO)/CT:E/BAGHPAT/ZUZ:‘; Dated:- ]4/12[2{.)23
Fo. : . |
shri PAYACHAND BADGOTI

Mfs MS ROYAL CONSTRUCTION CO

‘Gaia No - 706 , Village - Kotana Khadar , Tehsil - Baraut , Dist - Baghpat,BAGHPAT,250611
BAGHPAT ' .

.‘ . . . N . . - . f
Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions o
Water (Prevention and control of polhition) Act, 1974 as amended and Alr (Prevention
_ and control of Polution). Act, 1981 as amended. -

Plcas,é refer to your Application Form No.- 23046974 dated - 06{1 0/2023. After examinin.g the
application with'respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance .
of following conditions ' '

. Consent to Establish is being issued for following specific details :

A- Site-along with geo-coordinates :  (Pillar No. Latitude Longitude A-29°6'16.40"N 77°8"22.70"E
B 20°6414.50"N 77°8'32,50"E C 29°6'33.90"N 77°8'36.10"E D 29°6'30.30"N 77°8'27.90"E)
B- Main. Raw Material :

. __Main Raw Material Details .
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Ordinary Sand -Mining on Cubic Meters/Year 275500
"_Yamuna Riverbe : : - :
C- Produc.t with capacity :
' ‘ Product Detail
| Name of Product Product Quantity
| _ Sand 275500
D- By-Product if any with capacity .
' By Product Detail ==, = " C i :
Name of By Product Unit Name Licence Product Instali Product
: Capacity Capacity
NA Cubic Meters/Day 0 ‘ 0
2 , . . -
o Water Requirement (in K.LD) and its Source :
. 4 Source of Water Detalls
—-——_Svurce Type Nime,of Source ’
| Municipal Supgiy . . Ollllllt:t; (()KLID)
3. Quantity of effluent{in KLDY ' ‘
PRADEEP - Digtaly ugned by PRADLEP
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Efffuent Details , A
Source Consumption | Quantity (KL/D) 7 P
Domestic [ 1.0 N
70 [ 7 Others(Dust Supgression) ] 5.0
’ L_.— Process _ ] 120
© ) Tuelused in the equipment/machinery Name and Qliantity (per day) :
[ Fuel Consumption Detnils .
F Fuel ) ; Consumption(tpd/kid) Use
Others ] 0.03 As per Norms
r Others 0.03 ' As per DPR report

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Contro! Board. :

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
in. No further expansion or modification in the plant shall be carried out without prior approval

iy

PR L VR BA LY Y-V TN

agai
0 - -
You are directed to furnish the progress of Establishment of plant and machinery, green belt,

e S FULP. Polliitish Control Board: -
Effluent Treatment Plant and Air poliution control devices, by 10th day of completion of subsequent

!J

quarter in the Board.
Copy of the work order/purchase order,, regarding instruction and supply of proposed Effluent

Treatment Plant/Sewerage Treatment Plant /Air Polfution control System shall be submitted by the
industry till 13/12/2028 to the Board. _.
Industry will not start its operation, unless CTOQ is obtained under water (Prevention and control of

1,
Pallution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.
plication,complete in all respect, four months

hY 1t is mandatory: to submit Air and Water consent Ap
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prcvention and control of Pollution) Act, 1974 and Air (Prevention and
Controf of Poliution) Act, 1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions, :

o
,

Specific Conditions: .

PRADEEP Sy gy PRAHE>
SHARMA Bute 3021124 103302




" (52 (y
¢ CTE is valid only for establishment of new unit fo

IR r the proposed ot
RID W INING-2,75,000/-CUBIC METER/Y car (“Ordinary Sand Minigg’)’digﬁj!ggtﬁ%ﬁtjgwop\-RY
. Village- Kotana Khadur, Tehsii- Buraul, District- Baghpat, U.P, (Leused Arca: 12,245 Ha,)

& No. Latitode Longitude A 29°6'16,40"N 77°8'22.70"E B 29°6'14.50"N 77°8'32.50"E C:

£538.90"N 77°8'36,10"E D 29°6'30,30"N 77°827.90"E), ' '

S ground water shall be abstracted aller obtuining NOC from the UPGWD and submit the co

o the Board within 3 months tailing which CTO may nol be granted. ey

% 3. The Unit shall submit Bank guarantee of Rs, 1,00,000/- [or establishment of Miyawaki Forest as

per the GO No. 1011/81-7-2021-0%(wril)/2016, dated-13.10.2021 of Department of Environment,

Forest and Climate Change within a month from the date of issue of this order with the proposal for

pmposcd pl-.mtanon, failing which CTO may not be granted. ]

4. The wnit must comply the Environmental Clearance (EC) from Ministry of Environment, Forest
;111{! Climate Change-_(Issued by the State Environment Impact Assessment Authority(SEIAA),
UTTAR PRADESH) on 23.11.2023, failing which CTO may not be granted. ]

5. In case of any change in production capacity, process, raw materials use etc. the unit will have to
intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be obtained
from U.P. Pollution Control Board, - . :

6. Unit shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Managernent Rules, 2016, and Battery Rules 2000.

7. Under thie Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate ]
measures for control of noise from its own sources within the premises so as o maintain ambient air
quality standards in respect of noise to léss than 75 dB(A) during day time and 70 dB(A). ,
8. The unit shall provide adequate arrangement for fighting the acgidental Jeakages/discharge of any
air pollutant/gas/liquid from the Residential Colony etc. which are likely to cause fire hazard
including environmental pollution, ) o s

9. Unit shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission. - ‘ o ] .

* 7 10, Unit shall comply with direction issued under-Graded Response Action Plan (GRAP) time to time
by Hon'ble Supreme. Court & Commission for Air Quality Management In NCR and Adjoining
Areas (CAQM). < ) ‘ -

11. Operation and maintenance of APCS shall be done in such a way that the emission generated

from stacks is always within prescribed norms of the Board. . _

12. Uniit shall comply with the CAQM {Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 53 and 62 and other direction issued time to time regarding use of
cleaner fuel, S Co K '

13. Unit shall comply with the CAQM.(Commission for Air Quality- Management in NCR and
Adjoining Areas).direction no. 55, 62 & 68 regarding DG sets, -

14. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel
conversion from Regional Laboratories, UPPCB on payment basis within a month. To ensure
emissions parameters as per CAQM order. .

15. The industry shall establish Miyawaki forest inside the factory in sufficient area the treated

effluent from the STP shall be used for forestation, .

16. Unit must submit replenishment study in the Board immediately otherwise CTE issued by the

Board shall be deemed cancelled automatically. A

17. Unit must comply the Guideline of Mining Sustainable Sand Management Guideline, 2016.

18. Industry shall abide by directions given by Hon'ble Suptéenie’Court; HighGoutt, National Green

Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection

z;:{])d aar.eglg_]rntli: of en\[;ironn'ﬁant from time to time. ' .

- Units CTF. may be withdrawn anytime by the UPPCB in i
conditions vy in the case of a vcriﬁedycornplgint against the mcl?ge ofnon gompliance ofany :

20, To control the dust emission proper size water sprinkler and dust arrester shall be installed and its

g;l)ell'ation will be essential during the process period.
.n

case of D.G. Set operation it will ensure that a issi i
T f SNISUTY ny type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall

mainlained aceording to resides
nly sides and human setflement o y y
22. The Board reserves the rj e A

.  Boa ght 1o null and void this CTE which is bei d to the said indust
atany lime in case if the industry is violnti ‘ 1o eing granted to the said inaustry
23. In case of violation of abovey is violating any of the conditions of the consent to establish.

b menti vonditi i i
withdrawn in acoordance with L ntioned conditions or any public complaint the CTE shall be

24. Industry shall submit firs . ' . some! )

s of this Permislé?g?qi.t first compliance report with respect to conditions imposed within 30 duys of
PRADEEP  purind
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-y shall submit monitoring reports of all gtacks und ambient aj i

i e ke it air quality from a
proved luboratory under E.P. Act 1986 within a month of starii i
n the plant, ' : Fstarting the commercial

._‘_ Q Stty shall comply with various provisions.of Air (Preventjon and .
§1 as amended, Water (Prevention and Control of Pollution) Act 19?4 gsofilggrlig:dpolgnﬁﬂ) Il:tct
licable rules notified under E.P. Act 1986, and all other

%57, The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnice/ Heaters/ D,G. Sets or alteration of existing emission sources in
qccordance with section- 21/22 of

ik _ ' air Act 1981 (as.amended respectively), .

28. This CTE will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunalfrom time to time.

- 29. The mining workbe done by the project proponent in such a way that the contour of the river is
not changed. -
210. Mining should not be done by the project proponent after sunset or at night. i
31. Minimum 33% of the land on which unit is established will be covered by the plantation of tall
wees of suitable species as per the guidelines set up by the Board vide its' Office Order
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
hitp://www.uppcb.com/pdf/Green-Belt-Guidle160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their‘survwal-
32. This Consent to Establish (CTE) order shall automatically become invalid on issuance of Closure
Order by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall
become valid,
33.The unit is required to submit a Bank Guarantee of Rs. 2,00,000/- (Rs. Two Lacs Only) to ensure
. the time bound compliance of conditions mentioned above at point no. 1 to 33 in the enclosed format
for a minimum validity of SIX years. :

Please note that consent to Fstablish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 14/01/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

PRADEEP + Dl ygnedy PRABECP
SHARMA ! b;;g;;ozz.n.u 1830:97

Chief Environmental Officer (Circle 3)

) ' - Dated:- 14/12/2023
Copy To - | i |

Regional Officer, U.P. Pollution Control Board, Meerut to ensure the compliance of the conditions imposed

in the certificate. : - : ‘PRADEEP ;__legllallyﬂgnedeWEEP
SN e Foneacnizidnanie
FOUUUSHARMA T
~ Chief Environmental Officer (Circle 3)
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Chapt'er I Introduction

Sand Mining is a process of the actual removal of sund (rom the foreshore including
vivers, strcams and lakes. Sand is mined from beaches and inland dunes and dredged
from viver bed. The sand is dug up, the valuable minerals are separated in water by using
teir different density, and the remaining ordinary sand is re-deposited. River sand is
vital for human well-being and for sustenance of ivers. River sand is one of the world’s
most plentiful resources (perhaps as much as 20% of the Earith’s crust is sand) and has
the ability to replenish itself. As a resource, sand by deﬁnili_on is “a loose, incoherent
mass of mineral materials and js a product of natural processes. These processes are the
disintegration of rocks and corals under the influence of weathering and abrasion.
Sand has become a very important-minera) for society due 10 its many usgs maijrly in
infrastructural activities. Sand and gravel have Jong betn used as aggregate for
construction of roads and buildings. Today, the demand for these materials continues 10
rise. In India, the main source of sand is from river flood plain sand mining, in-stream

mining, coastal sand mining, paleo channel sand mining, and sand mining from

agricultural fields.

"River sand mining is a common practice. as -habitation concentrates along the rivers and
the mining locations are preferred near the Tarkets or along the lra:nsportatfon route, for
reducing the transportation cost. River sand mining can damage private and public
properties as well as aquatic habitais. Excessive removal of sand may significanty
distort the natural e'quilibn'um of a stream channel. The role of sand is very vital with
regards .lo the protection of the coastal environment. It acts as a buffer against strong

- tidal waves and storm surges by reducing their impacts as they reach the shoreline. Sand

is also a habitat for crustacean species and other related marine organisms.

1.1 Impact of SandMining

Bajri/sand mining: noetiiue |
! mining has many positive impacts on the cconomy and on the quality of life

of people. Mowe i . . . :
p ever, il extracted in excess amount beyvond the replenishment rate, it has
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Positive Impucts
"Sand deposition eventually Jeads (o reduclion in conveyance cupacity of river

feading to flood in vivers. Proper dredging ol sand keeps the bed at the desired leved.
Thus if dredging is not done, due lo continuous deposition of sand, the depth of river
may gel reduced. This will result in [looding of water and loss of propertes. It also
facilitates the navigation in the channel. Sand is the main fine aggregate in concrete.
Riverbeds are major sources of clean sand. There is a change in traditional housing

of people in India.and sand has become one of the essential material for construction.

Negative Impacts
Taking into consideration the places of occurrences of the adverse environmental

impacts of river sand mining, Kiten and Rowan (1997} classified the impacts
broadly into two categories narhely off-site impacts and on-site impact§. ‘The off-site
impacts are, primarily, transport related‘, whereas, the on-site impacts are generally
channel related. The on-site impacts are classified into excavation impacts and water
supply impacts. The impacts associated withrexcavalion are channel bed lowering,
migration of excavated pits and undermining of structures, bank collapse; caving,
bank erosion and valley widening and channel instability. The impacts on water
supply are reduced ground water recharge to ]ocal aquifers, reduction in storage of
water for people and livestock especmlly durmg drought periods, contamination of
waler by oil, gasoline and conflicts berween miners and local communities. Many
reporls show that depletion of sand in the streambed and along coastal areas causés
the decpening of rivers and estuaries, and the enlargement of river mouths and
coastal inlefs. It may also lead 10 saline-water intrusion from the nearby sea. Thus.in-
stream sand mining results in the destruction of aqualic and riparian habitat through

Jarge changcs m the chamel morpholo gy. Impacts include bed degradation, bed

coarsening, lowered water tables near the streambed, and channel instability

It s well understood that mining changes the physical characleristics of the river
basm disturbs the closely linked flora apd fauna, and alters the Iocal hydrology, soil
struci

Clure as wel! a5 the socio-cconomic condition of the basin. In general, it was
reported that in-siye

am mining resulted in channel degradation and erosion, head
culting, mcreased wrbidity,

stream bank erosion ese. All these changes adversely

\&506




alfect fish and vther aguatic orppnisins eitlier direetly by damage o osganisms or

through habitat degradation or indireetly through disruption of foodweb,

Ministry of Environment, Forests & Climate Chunge (Mol F&CC), Government of
Indin, in the Susteinable Sand Mining Management Guidelines, 20] 6has identified

the following impacts on account of sand ind gravel mining:

. Exwaction of bed material in excess of replenishment by transport from
upsticam causes the bed to lower (degrade) upstream and downstream of the site

of yemoval.

il. In-stream habitat is impacted by increase in river gradient, suspended load,
sediment transport, sediment deposition. Excessive sediment deposition for
replenishment increases turbidity which prevents penetration of light required
for pholosynthesis and reclucc:s food availability of aqualic fauna. ‘

iii, Riparian habitat including vegetative cover on and adjacent to the river banks
controls erosion, provide nutrient inpuls'iﬁto the stream and prevents intrusion of
pollutants in the stream through mi{off “Bank erosion and change of morphology
of the river can dest.roy the riparian vegetative cover.

iv. Bed degradatmn are responsible for channel shifting, causing loss of propertxes
and degradation of landscape, it can also undermine bridge supports, pipe lines
or other structures.

v. Degradation may change the morpho}ogy of the river bed, which consmmes one
aspect of the aqualic habital.

vi. Degradation can deplele the entire depth of gravelly bed material, exposing other
substrates that may underlie the gravel, which could in tum affect the quality of
aquatic habitat. Lowering of ground water lable in the flood piain because of
lowering of riverbed Jevel as weil as river water level lakes place because of
exlraction and draining out of excessive ground water from the adjacent areas.
So, if a ﬂ'ciodplain aquifcf.drains to the stream, groundwater levels can be

lowered as a resull of bed degradation.
vii. Lowering of the water 1able can destroy viparian vegetation.

viii. Excessive pumping of ground water in the process of mining in abandoned
channels depletes ground water cansing scaveity of irrigation and drinking water.

In extreme cases it may creaic ground fissures and subsidence in adjacent areas.

SllPage
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N Flooding is redueed as bed elevations and Tood heights decrease, rcduc
ing
hazard for human oceipaney of {loodplains and the possibility of dam'we t
Q
- engineering works,

The supply of overbank sediments w floodplaing is reduced as flood heights
decrease,

5

i, Rapid bed degradation may induce bank collapse and erosion by increasing the
heights of banks. .

xii. Polluting ground water by reducing the thickness of the filter material especially

if mining is 1aking place at top of recharge fissures.

xiii, Choking of filler materials for ingress of ground water from river by dumpmg of
finer material, compaction of filter zone due to movement of heavy vehicles. It
also reduces the permeability and porosity of the filter material.

xiv. Removal of gravel from bars may. cause downstream bars to erode if they

subsequenlly receive less bed material than is carried downstream from them by

fhyvial lransporl '

RV. Ecolog:cal effects on bird nestmg, fi sh mlgranon angling, etc.

xvi. Direct destruction from heavy equipment operation; discharges from equipment

and refueling.
xvii. Bio-security and pestrisks. o )

xviii. hmpacts on coastal processes.
" The other deleterious impacts of indiscrete mining include-

Loss of riparian habitat resulting from direct removal of vegetation along the stream
bank to {acilitate the use of a dragline or through the process of lowering the water table,

bank undercutiing, and chanhel incision.

»

The physical composition and. stability of substrates are altered as a result of in-stream

mining and most of these physical effects may exacerbate sediment entrainment. in the
channel.

1.2 Sustainahle Sand Mining Guidelines -MoERS&CC

Sand is mawsally occurring granular material composed ol finely divided rock and

L1iDaoe
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ycathering of rocks duc to mcchanicnl forces. In lhc.'proces:s the wesithered r
" Foravel and then to sand,

ocks forms

Sand and gravel together known as aggrepate, represent the highest volume of raw
material used on carth, The mining of aggregaie has been continuing for many years,
Now the mining of aggregates has reathed a leve} threatening the environment and
ecosystem besides nlso reaching a level 6f scaicity that would threaten the economy. Tt is
recommended that sand & agpregate mining, and quarrying should be done only after
sound scientific assessment and adopling best practices to limit the impact on the
environment. | . -

T is also felt that the greater vse of substitute material (manufactured sand) &

construction technology, and sustainable use of -the resource could drastically reduce

adverse jmpact of mining on the environment.

The Guidelines has been baséd.on_ the following principles:

» Uncontrolled sand mining is not sustainable.

Compliance with present and future legislation and regulations on the subject is

mandatory and not voluntary.

Eachlease ho!der".should"be' given the opportunity to self-regulate to the extent that it

. can demonstrate complia‘_n'cg with-Jégislation and-regulations,

Where self- regulation fails to deliver compliance with legislation and regulations,
increased formal enforcement and monitoring should be implemented with punitive

measures applied in line with the Jegal framework.

There is a nieed Lo proiect the environment and the right of the population to live in
clean and safe surroundings, with the need to use naural resources in a way that will

make 2 positive and sustainable contribution o the economy.
- The main objectives of the Guidelines are:

» To ensure that sand and gravel mining is done in environmentally sustainable and
_socially responsible manner.

. .

-To ensure availability of ndequate quantity ol nggregate in sustainable manner,

To apply river model srudies in identifying (he aggradations Zones and quantities
‘suitable for mining,

* Toimprove the effectiveness of monitoring of mining and wansportation of mined
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Ensure conservation of the river equilibrium and its natural environment by

protection and restoration of the ceological systom,

Avoid aggradations at the downstieam réach especially tiose with hydraulic

siructures such as jettics, waler intakes clc.

Engure the vivers ave protected from bank and bed eresion beyond its stable profile.

No abstruction to the river flow, water transporl and restoring the riparian rights and
n- streayn habitats.

.

Avord pollution of river water leading 1o water quality deterioration.

To prevent depletion of ground water reserves due to excessive draining out of
groundwater

To prevent ground water pollution by prohibiting sand mining on fissures where it works as
- filter prior to ground water recharge.

To maintain the river equilibrium with the appiication of sediment transport principles in

~ determining the locations, period and quantity 1o be extracted.

Streamlining and simplifying the process for grant of environmental clearance (EC) for
sustainable mining.

Approaches to Sustainable Sand and Gravel Mining:

Following considerations should be kept in mind for sand / gravel mining:

Parts of the river reach that experience deposition or aggradations shall be identified first. The Lease
holder/ Environmental Clearance holder may be allowed to extract the sand and- gravel deposit in
hese Jocations to manage aggradations problem. '

-'1"‘hf3 distance between sites for sand and gravel mining shall depend on the veplenishment rate of the
river. Sediment rating curve for the potential siles shall be developed and checked against the
extracted volumes of sand and gravel.

Sand and ggqvc] may be extracted across the entire active channel during the dry season.

Abandoned siream channels on lerrace and inactive floodplains be preferved rather than active
channels and lhéir_dcllas and flood plains. Stream-should not be diverted 1o form inactive channel.

Layers of sand and grave] which could be removed from the river bed shall depend on the width of the
river and replenishment rate of 1e river,

Sand and gravel shall not be allowed 10 be exiracted where erosion ‘may occur, such as at the concave
bank. ’

\00\51 0
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ats of braided river system should be uscd preferably failing within the lateral migration arca of

2y regine (hat enhances Whe feasibility of sediment replenishment.

: §'md and gravel shall not be extracted within 200 lo 500 meter from any crucial hydraulic siructure

such as pumping station, water imakes, aml bridges. The exact distance should be ascertzined by the
Jocal authoritics based on local sitwation. The eross-section survey should cover a minimum distance
of 1.0 km upstream and 1.0 km downstream of the polential reach for extraction. The sediment
sampling should include the bed material and bed material load before, during and after extraction
period. Develop a sediment }alillg curve at the upstream end of the potential reach using the surveyed
cross- seetion, Using the historical or gauged flow rating curve, determine the suitable period of high
flow that can veplenish the extracted volume. Caleulate the extraction volume based-on the sediment
rating curve and high flow period after delermining the allowable mining depth.

Sand and gravel could be extracted from the downstream of the sand bar at river bends.

Retaining the upstream one to two thirds of the bar and riparian vegelation is accepted as a method to

promote channe] stability.

Flood discharge capacity of the river could-be maintained in areas where there are significant flood

. hazard 1o existing structures or infrastructure. Sand and gravel mining may be allowed to maintain the

natural flow capacity based on surveyed cross- section history.

Aliematively, off-channel or floodplain extraction is recommended to allow rivers to replenish the

quantity taken out during mining.

The Piedmont Zone (Bhabhar area) particularly in the Himalayan foothills, where riverbed material is

mined, this sandy-gravelly irack constitutes excellent conduits and holds the greater potential for

 ground waler recharge. Mining in such areas should be preferred in locations selected away from the

channel bank stretches.

. Mining depth should be restricted to 3 meter and distance from the bank should be 3 meter or

10 percent of the river width whichever less.

The borrow area simould preferably be located on the river side of the proposed embankment, because
they get silted up in course of time. For low embankment less than 6 m in height, borrow area should
not be selected within 25 m from the toe/heel of the embankment. In case of higher embankment the

disiance should not be less than 50 m. In order to obviate development of flow parallel to

~embankmeny, cross bars of widih eight times the depth of borrow pits spaced 50 to 60 meters centre-

to-centre should be Jefl in the borrow pils,
- Demarcation ining ar ith pi i ‘ tni
' on of mining area with pillars and geo-referencing should be done prior to start of mining.

L
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- Chapter 2:ProjectDescription

~ Genernl
BAGHPAT district is situated in Wwestern cormer of Uttar Pradesh state and falls under upper
sangetic plains-western plains agro clintatic zone. Hindon river forms eastern boundary while -

Yamuna tiver forms western boundary of the district.

Baghpat district falls under Meerut Division and Baghpat city is the administrative headquarters of

the district. There are 03 Tehsils (Baghpat, Baraut&Khekhra), 06 blocks (Baghpat, Baraut, Bmau:;
Y _ _ )

Chaprauli, Khekhra&Pilana); 03 Municipal - Corporations (Baghpat, Bam“f&KheId‘ wa)& |

Villages in the district. '
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gﬁ To the north of the district areShamli and Muza{famagar, o the east Meerut district to the south

Ghaziabnad& to the west across Yamuna river are Delhi, and Sonipat district opf Haryana state.

Raghpat is one of the six districts of the Meerut division of Utiar Pradesh state. The district is having

05 Legislative Assembly seats (Vidhan Sabha) and 01 Parliamentary seat (Lok Sabha). As per the-
2014 ~68nsusthe-district-has-population -of 13,03,048"of which 'ma'le-‘_were"?,00;070"(53.7%)‘ and-- -~

female were 6,02,978 (46.3%). The sex ratio in the district is 861 females per 1000 males. The
density of population in the district as per 2011 census i 881 per sq. km. Literacy rate of the district
is 72.01%.

-

Sand and sorhe minor minérals (Quartz, Feldspar mineral & Mi.caceous minérals and heavies)are
available in Baghpat District. Sand is the main mineral available on the banks of the rivers Yamuna
and Hindon.-Sand is available which is used in construction. Minor minerals are used by the Public
Work Department for road construction in and nearby districts. Baghpat district is drained by

Y amuna,Hindon&Krishmrivers.

2 Climate Condition: The climate of the district is sub-humid and quite moderate. Summers are

quite warm & May is the hotiest month with mean.daily maximum temperature 40°C to daily
mir;imum temperature of 24.8°C. The maximum femperature may also as miligh as 48°C.
Winters are quile cold with January is the coldest month with mean daily maximum temperature
20.6°C and mean daily minimum temperature 7.9°C.Winter period is from Oclober/ November
to February / March & summers are from April to Juné. Air is dry during the greater part of the
yeas and April & May are usvally driest months. .

*3 Rainfall & Humidiiyz Monsoon season prevails during mid .June to mid September. The

average rainfall during 2004-12 is 585.3 mm and normal annual rainfall for the period 1901-

1970 _1s 615.4 mm.l The mean momhly morning relative Inimidit)‘ is 67%.About 90% of the
annual rainfall is received from south-west mansoon,

'—i' ¢ 4 . rpy Gr . . . . . .
opography & 1_‘“‘ riin: The district forms a part of Yamuna ~ Hindon doabin Yamuna sub-basin
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e plain, 1t ocenpies purt inter-lMuvial bél of Genga-Yamuna in the extreme western
e 'wuc The arca presents an sven iopography wilh elevalion of land surface from 218m to
3 R bbb

%%12 qbove Mean Sea Level. The aren shows penlie slope with general average gradieat of
1y A -

' : - . wy 4 . . . . [ . -V- ¢
7 0. smkm. The central part of the district exhibits slighily highiér region which acts as a divider
. i ¥ i i i is divides
petween Yamuna &Hindon rivers. The mam eastern Yamuna canal is flowing along this divi

from north 1o sauth.

Soil Types: The development of soils in the districl can be attributed to differential erosional &
depositional activities. Different morphological units have been bestowed with different types of
soils.‘Thc soil ranges (rom pu}e sand to stiff clays arid with combination of these are two &xtreme
litho uits. The puré sand is called bhurg clay is called matiyar. When the sand is mixed with clay
in 'cqua] proportion the soil may be termed as domal or loam which is a good agricultural soil.
Depending upon contents of sand and clay, there can be further classification of domat. The word
kalhar is used te denote the bold pa'tches where nothing grows and may be infested: with reh at
palch'es.rAlIuVia] soil ocewrring in flord plain of river is célled kamp and yields good crop. Gauhan
is higﬁly manured soils and is restricted close to villages. The area is also marked by the

development of ravines and bad iand at places along the banks of Yamuna, Hindon&Krishni rivers.

The ravenous soils are generally rich in iron (Fe) and a]luminium (Al) contents.

Waf‘er Course & Hydrology: District Baghpat is underlain by thick fluvial sediments deposited by
the riVerrYamu'na_ and Hindon with right bank tributaries. Easically deposits belong to quatemai—y
penod and are floodplain deposits. The sediments are a@mixmre of clay and sand of different grades.
The district forms a part of Yamuna-Hindom doab in Yamuna sub-basin of Indo-gangetic plain. .]t
oﬁcupies part iner-fluvial bel of Ganga-Yamuna in the extreme western part of the state. The area

presemts an even lopography with elevation of Jand surface from 218m to 233m above Mean Sea

Level. The area shows gentle slope with general average gradient of 0.15m/km. The central part of

the disirict exhibits:slighily higher region which acts as a divider between Yamuna &Bindon rivers.
The main eastern. Yamuona canal ‘

is flowing along this divides from north to south. Geo-
morphologically,

the area is divided into three broad geo-morphic units vis-3-vis older alluvial plain,
old i . . ' .
-Er flooq plain of Yamuna and Windon rivers and the active flood plain of these rivers. Older

atluvial plain ; : ic unit whi ‘
y plain is the oldest geo-morphic unit which covers abowt 80% of the distriet area. The older
ood plain of Yamuna & H; jver imited 1o hi ion’

p muni &Hindon rivers are limited 1o higher elevation zones and occur in narrow
curvilinear, lenticular patches along the
wo lerraces. The acljve food plain is

. estricted to the preserit day aciive channels of the Yamuna,
Mindon & Krishni rivers:. -

course of these rivers and are represented by either one or
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t plock H/P).
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The value of Fluoride content ranges from 0.04 (Pilana block H/P) to 1.85
mg/l (Bavaut block 1W/P) and Niwae vale ranges from 0.1 mg/l (Khekra block H/P) 1o

90 meg/t (Bagpat biock W/P). The Wiwrale content >45mp/l is also observed at Pilana

piock WP at 65 mgll. The high Nitraie content is most likely due to the use of

{erilizers  for agricultre and improper wasle disposal.l All other constituents viz.Th,
Ca, Mg, Na, HCO3, SO4, K, Cl! are within permissible limits. Ground water quality of

deeper aquifer is also potable and suitable for irrigation and industrial purposes.

Ground Water Development:

The stage of-ground water develOpmem in the district is 116.61%. This is quite high and calls for
adopt:on of a careful strategy for further ground water development due 10 declmmo ground water

trend. ]n canal command area, strategy of conjunctive use of surface and ground water needs 10 bB
adopted for futwre ground water development.

Keeping in view the negative availability of ground water resources in the district, over exploited
-category of ground water development for all blocks except only one block i.e.Baraut, that too falls
in semi crilical‘catégory and high overall stage of development for whele of the district, there is no

feasibility for further ground water absiraction structures in the district.

‘Topography & Slope

The chslrlct fom1s a part of Yamuna-Hindon doab-in Yamuna sub-basin of Indogangetic plam It
occupies part of munﬂuv:al belt of Ganga-Yamuna in:the extreme western part of the state. The area
presents an even; lopt)f’raphy with elevation of land surface from 218- 10-233m above mean sea level.
The ayea shows a.gentle slope with general average gradient 0.]5m!km, The central part of the
district exhibits slightly higher region which acts ds water divide between rivers Yamuna and

Hindon. The main eastern Yanjuna canal is flowing algng this, divide from north to south.

Drainage System

The-1o013] peographical area of the district is 13,33 Jakh ha. The district of Baghpat is drained by river

Y-amuna and Hindon with their tributaries namely Daula Budhera, Tora, Kandhal etc. Average rain
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i8 5853 mum. General clinte of i district is sub-humid and is chirnglerizod by

\m.':s or air with an intensely hot summer ant! cold winter, In the distriet only 7521 by

W canstinnting 7.15%) of net irvipnted aren of 105127 ha I8 isr iguted by means of canly and 97597

(93_34%) is irvigated by tubewell,

1

Table 2.1: Drainage Systern with Descn'plion of main rivers

] 1600 1.21 % of‘ toml fren
2 ]-h'ndon River 140 0.1% of total ures
3 Krishni/Karsuni River 63 0.4% of totl #ren

2.J0 Description of Rivers

The main rivers vanning through the district are Yamuna and Hindon. A brief description of rivers of

Baghpat distriet is provided below:

Yarnuna River:

The River Yamuna is the largest tributary of River Ganga. The Yamuna River is one of the important and
sacred rivers of India. 1t originates from the Yamunotri Glacier at 2 height of 6,387 meters on the aouth
western slopes of Banderpooch peaks in the uppermost region of the Lower Himalnya in Uttarknghi,
Utiarakhand State, and afier travelling approximately a towl length of 1,376 Kiomotors throngh
Unarakhand, Himachal Pradesh, Delhi, Haryana and Ultar Pradesh finally meets with i}!e rlvar Canges at
Tryveni Saﬁgam, Prayagraj. The river 1s pr,e-dbmina'ntly snow fed and hos a catehment ﬂl‘t!il- of
approximately 7,083 square Kilometers and joins the Ganges at Sangam (25°2525.75"N, 81%53'11,50"E)
in Prayagraj District of U.P. | '

The Yamuna River is ope of the important and sacred rivers of India. 1t is the hrgest tributary of the River
Ganga. h originales from Yamunotri glacier in the Mussoorie range- of the Jower Himalayos, and sfler
raversing 1,376 km joins the river Ganga at Allahabad. The drainage area of the Yamuna basin Is 366,420
sq km, which comprises part of seven states, viz. Uttarakhand, Himachal Pradesh, Ultar Pradesh, Flaryang,
Dellsi, Rajasthan and ‘Madhya Pradesh. The Yamuna Rwer has four main tributarieg In ille Mimalnyon
region: Rishi Ganga, Hanuman Ganga, Tons, and Giri. Tn the p!ams, the main wibwaries are the Hindon,
Chambal, Sind, Beiwa and Ken, The river water is generally used for irrigntion, dvinking mndl inchudiyion ne
well as for mass bathing, laundry, catile bathing, and secrelion of the cremation ash. The gongtruetion of
diversion structures a1 regular intervals (Hathinikund, Wazirnbnd, Okhln, Gokul, eic)) Tor Ireigadon,

domestic and industrial water supply, has largely modified the Now regime of the viver. The mhow of
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ﬁ‘il gither weated or partiatly wreated it the river furtlier aggravates the water qL-!ulfly problers of the
Though the preen vevolution wus itnporiant E‘Pr (‘ou‘_d sceurity, but lack of rcgulation in the
ater abstraction has led to ground water lubic‘c_lcplction catses tamage in causal linkage between
«rface and ground water, resalting change in surface waler dynstimics during ihe lean season of the rfvey,

Yhis is the main reasan-of dry viver segments observed between Hathinikund and Palla (Delhi).

vamuna River enters in Baghpat-at village Bodha and passes through 26. more villages namely, Tanda,

Nnugal; Kuri, Dhaka, Badrakha, Kakar Khurd, Kakor Kalan, Shabga, Jaguas, Kutana, Kheri Pradhan,
Kheralstampur, Sultanpuy, FaizpurNinbana, Nethala, Niwara, Baghpat Pali, Katha, Nagla, Mawekalan,
b'mknud Nurpur Khalsa, Abdulpur and Subhanpur v1l!ages The otal length of Yamuna River in the

chsu'u.l 15 1pprommalely 60 Km,

Hi_ﬁdon R-ivcr:

Hindon River, a tributary of Yamuna river, is a river in India that originates in the Saharanpur district,

from the Shakﬂmb}}ari devi range U‘ er Siviliks in Uttar Pradesh. The river is entirely rainfed and has an

approximale catchment area 6f‘7;083>75t;uai'é kilometres (2,735 sq mi).

Hindon River enters Baghpat .ih_ioiiglm Aveiégafh,i Reserve 'Forcs't_an_d-ihe. last village through it exits from

Baghpat Disurict is Buranpﬁr Kalan lts lengih in BéghpagDisui'ct is around 75 'Icilometers. .

Kali river, which originates in the Rajaji Range of Sivali'k"-HiI]s and travels about 150 kilomietres (93 mi)

passing Ihrough Saharanpur, Muzaffamagar, Meerut and Baghpat di'stricts) merges wiﬂi Hindon River,
before it marges with the Yamuna River. The Kali river is also hzghly poliuted and adds to the pollution of

the Hinden, as it passes through a popu}ated and industrial belt of Uttar Pradesh
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Chapter 3: Literature Survey & Meathodology

,\.\- per Enforcement and Monitoring Guidelines lor Sund Mining, 2022 the replentshment
imation is based on a theoretical empirical formula with the estimalion of bedload transport
é;'mm,msmg of analytical models to calculate the replemshment estimation. The ise-pluvial mups of
:]MD can be used for estimation of rainfall, Catchment yield is computed usmg different standnyd
empivical formulas relevant 1o the geogr aplncal and channel attributes. eg.Strange’s Monsoon runoff
“curves for runoff coefficient). Peak flood discharge for the study.area can be caleulated by using
Dickens, Jarvis and Rational formula at 25, 50 and 100 years return period, The esumatlon of bcd
load tr anspou using Ackers-and White Equation or smnlar can be made. A simulation model is usacl
with bas_;c data generated from the field in the pre-study and postnstudy period (preferably pre-
monsoon__and post—mdnsoon) to estimate the volume of replenished material, The particle size
Jistribution and bulk density of the deposited material are required to be assessed from o NARL
recocrmzed laboratory. Cons:denng the bulk densxty and the volume, the estimation of réplenishment

in weight will be calculated after considering safeguards and stability of the slopes and riverine
Tegime.

3.1 ESTIMATION OF SURFACE RUNOFF / RIVER FLOW

‘The importance of estimating the water availability from the available hydrological data for
estimating ihe-{tl;;‘erff is quite important for determination of replenishment. Many engineers in the
past have deve}obgd empirical, run off estimation .fqhnulée. These formulae are essentially rainfbll=
runoff relations. with additional third or fourth pé;ameters to account for climatic or catchment

characteristics. Some of the empirical formulae used in various parts-of India are as under:

- Binnie’s, Percentages

Snr Alexander Binnie measures the runoff from a small caichment necar Nagpur (et of 16
km2)-during 1869 and 1872 and developed curves of cumulative runofl against cumulative rainfall.
The two curves are found to be similar, From these, he established percentage: of nmoff' ffom the

rainfal] dam These percentages have been used in Mmlhyn Pradesh and Vidarbha Reglon of
i Mahdrashlra for the éstimation of yield,
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Avernge aopual rainfail Ronofl % of
Serlal no, Io the extchment {om) anaua) ralnfall |
} 500 ' 15
2 600 A
3 700 24
4 800 - 29
[ 200 34
5 1000 38
7 1100 40 -

Ai. 4 Barlows Tables

R = KbP

monsaon and P is the rainfall.

Table-3.1: Barlow’s Runoff coefficient Kb in percentage {Developad for usp In UP} Clags

Where Kb is the runoff coefficient which depends upon the type of catchment and nature af

Class | Description of catchment Value of Kb (Parcantage '
Season | | Season Il Sﬁasan m_

A 1 Flat, cuitivated and absorbent soils 7 10 '35
B Flat, partly cultivated and stiff soils 12 s 1w

C | Average catchment . 16 20 _;}g L

- D | Hills and plains with little cultivation 28 35 68
E | Very hilly, steep and hardly any cultivation 36" 45 al “__;:

Season I Light ram, no heavy downpour

Seoson li: Average or vorying rainfall, no continuous downpaur

Sewson Ili: Contmuous downpour

*» Strange’s Tables

iBiPage

- - AL

: Ks = R/P
as a funclion of the catchment characler. For purpose ol cnlevinting the ylold fom the total
monsoon rainfall, the caichments were charocterized as “good™, “averagu” and “bnd”. Value vl Lhe

Ks for th
r these calchmen'.s is shown in Tnblc 3.2, Stranpe slso gave n able for ealevladng the duity

PN e s S
SRS 1 D R T A T A W SO e

Maharashtra and Karnataka and obtained the values of runoff coefficient ny,

i “Strange (1-928).$tqdi'es the available data on rainfall and runoff on the'hm*clt}t’ treas of prasant tay

O

Barlow, the first Chief Engineer of the Hydro-electric Survey of Indin (19185), on the baaly af

his study in small catchments (area—130 km2) in Uttar Pradesh expressed runoff R 08!

20



Table-3.2: Extract of Strange’s table of Run-off Co-efficient Xs in percent

!
" Total monsoon . Run-off Co-efficient Ks in percent

rainfall {cm) .~ | Good catchment Average catchment Bad catchment
15 4.3 3.2 2.1
50 15.0 - 11.3 7.5
75 26.3 ' 19.7 13.1
- 100 ' 37.5 T ' 28.0 18.7
125 47.6 ' 35.7 23.8
150 589 44.1 29.4 ]

Inglis and De’ Souza Formula:

As a result of careful stream gauging in 53 sites in Western India, Inglis and De’Souza (1929) evolved .

two regional formulae between annual runoff Rincmand annual rainfall P in cm as follows:

For Ghat regions of western India, R= 0.85 P ~30.5

For Deccan plateau, R = {1/254):P.(P-17.8)

Khosia formula

month. His re‘lé'tionship for monthly runoff is

i ' Rm=Pm-im

And- Lm=0.48Tm for Tm>4.50C

mlwkm::::nwﬂﬂ-nrumr urus—rwv- A R T T aTE [ 2 NSRS S TR S
1; where Rm= monthly runoff in cm

Rm.z 0 Pm= monthly rainfall In cm
Lm= monthly losses in cm

Tm= Mean monthly temperature of the catchment in °C

- o

For Tm < 4,50C, the loss Lm may provisionally be assumed as:

19Pagc
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Khosls (1960} analyzed the rainfall, runoff and temperature data for various catchment in India and

USA to arrive at an empirical relationship between runoff and rainfall. The time period is taken as a
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ToC | 45 [ A | 65
Lm {em) 2,17 1.78 1.52

Annual ran-off =X Rm

-

Khosla's formula is indirectly based on the water balance concept and the mean monthly

caichment temperature is used to reflect the losses due-to evapotranspiration. The formula has been
tested on a number of catchuments in India and is found to give fairly good results for the annual yield
for use in preliminary studies, This formula can also be used-to gencrate synthetio run-off data from

historical rainfall and temperature data.

“ Al the above empirical formulae have been developed for a particular region of India and
have fheir own limitations. For the present study, '_t'.t'_lh'e area of the wgtershed for the river has been
estimated using remote sensing satellite data, This estimation has also helped in determining the river

parameters and soil erosion from the catchment area. .

| Computing Run-off by usix;fg‘.Rni_l‘-bff Cdéfﬁcigé_nt;

“The volume of run—off can be dxrectly computed approxunately, by usmg an equation of the
form; Q=K.P

“Where Q = Run-off, P= Precipi;atibn,-fqr_ir;l_ L |

K = is a constant, depending‘upon imper\fidusnes‘s of" the drainage area.
Various values of K whlch are commonly used are shown in Table-3.3 below.

Table—S 3 Values of Run-ofi Coefhclent K

1 Lrbnn lrrns -
30%0, aren WNprviois {paved) 0,40 - -—
- 3095 arén phpervicus (paved) 0,58 -
| Y e pren punperviots {paved) Q.65 -~
iy . | Single-fomily reskdunca In Urban arvps ,
2 Cultlvuizd nyens
Opait vindy lowm 0.0 .40 .52
1y ek e fom 0.50 0,460 0.72
Tighe itlny 0.40 : 0.70 0.82
) Posiures
ey sandy lon 0,10 ol -
Clny and wilt [miun (13 11 B . 036 Q.42
O o o 1Y YT 0,40 0 s5s 0,60
! Womlvib Tand ur Farveied Arvie
‘-’I“-li sinsty longa CRL uas 0.a0
o s mand o)t By __ e 3., 00 uas 0.0
TR ) O [IR11D (I [U:13)

(Souree: f"i'.lgﬂt"m__lsg:gineering & Hydranlic Strictures by S.K, Garg)
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% ) OF BED LOAD \5\?(/

approach. The {irst bed load cqua‘{ion was developed by Du Boys In 1879, 8inoy \en, seversl
i q“.t'”on\ have hccn proposed lor the prediction of bed -load tranaport, One of (he mifer modols
L [

F pong them was Mayer- Peters and Muller model(1948) which Ig sthl being hold good Tor the
i;;l.cmcnon of bed load transport. The other modejs include scholklitgeh model (1962)Ehangmedel
(1939) andShamove (1962). Each mode! fit into different scenario, Bagnold (1980), Parker etal,
(1982)were the major works caried out for the Mayer- Poter equationa giving an swpiriel
correlation of bed load transport rates in flumes and natural rivers, There were ifferent reponied
stdies which use the same model indifferent types of rivers, Dietrich and Smith (1984} studied the
bcha.vior;bf bed load transport in meandering river, |

Ariother scientist Bathurst and Graf (1987) develaped a bed lond discharge aquation e stae)
mountain rivers which are appropriate for course sediment, Carson and Qreiffitha {1987) had given 4
review on the behavior of the bed load transport in gravel channels, Mende elal.{1880) iag 1ade &
detailed study on movement and storage of sediment of the rivers of Unfted Staioy and Candelw.
Parker (1990) made a study of bed load transport of Gravel Rivers, The study indiontod that the bed
load transport rate-of mixtures should be based on the availability of aach alze 1angEe i the surfhee
\ayer. Parker (1991) put forward a theory on selective sorting and abrasion of river pravel,

Recent studies on bed load transport incorporated the stochastic natura of Ui rver sind
inflow. Habibiet.al. (1994) developed a new formulation for estimation of bed landl trangport. Zhttin
Sun and Donahue (2000) developed a statistical based hed load formula for non=nul Ry sediiient.
Maarten -Klienhans and' Rijn (2002)-introduced another stochastic model Tor bad lowd IHRTY
prediction. ‘Nian-Sheng Cheng (2002) developed another exponential formuln fae e Bed lowd
transporf which does nol involve the concept of critical shear strags, .hlbﬁl‘!\li‘\\@t’l'éu and Bipla

- (2003) worked on bed load transport in gravel bed streams with uni=mode! sadiment, wam ekl
~(2004) studied about the cluster formation and evolution by tackling the epuctl anaouinted with
micro- 1opog§'aphy and the bed load transport. Yantao and Parkar (2008) presantad i new twmeriend

- model for the simulation of gravel bed load tansport and pulse evalution fn Mountaiin Rives,

" The study of Darren et al,(2005) is an imporiant one in tho mocdel stady of bt luid Lanspo,
2 ich gave more atiention and increases (he npplicnbilﬂy of Meyar-Poter's equition, Hyung etal
00
( 8) reported a MUGY on sediment ransport processes over o stnd bank 1 wierg ddal Gareliv
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of Korea. I India there are only a few siudics on sand mining, Chandrakanthict.al
1 ci‘_i'écl of sand m_ining on ground water deplction in Karnataka by investigating the
i comﬁnring it with a non-sand bearing arca. Rajendract.al,(2008) reported a detailed
d extraction from agricultural {iclds aroutid Bangalore. Scveral such studics refated to

.
I .
2 nd mining have been reported for the rivers of Kerala also.

For a elear divection {or the local bodies, for the limit for safe sand mining from different
raches, an analytical study based on bed load transport mo.d'el combined with actual sand flow
measurement 1s necessary. This study develops a reach wise assessment of actual sand inflow and the
optimal removal from rivers. |

Raj Bhattacharya, GourDolui,Nilanjana Das’ Chattelj]ee (2018) “Effect of instream sand
mining .an.hydmuh,c variables of bedload transport and channel planform: an alluvial stream in South
Bcngal_‘.&i“sin,, India™, Envirdnmem. Earth Sciences (2019), 78:303. This paper examunes the
l‘clalidllsj_iip between river water flows, sediment transpdrt regime in bedload transport and tries to
de_tcnni1_1§]iow instream mining affect the sediment inflow and channel planform change.The authors
measures""s'ediment .;:md bcdload transport using Ackers and White (J HydraulEngDiv ASCE
99(hy1 1) 2041—2060 1973) and Meyer-?eter—MulIer methods (JAHSR 2nd meeting, Stockholm,
appendlx 2. 1AHR, 1948) Sediment transport lS associated with three major dlmensxonless
parameters, 1.e., grain size, mobljxxy, and _tranSport rate (Ackers and White 1973).

;Thc following equations has beép -ﬁsed in the study to estimate the bedload and the sediment _
concem’ration | |

edload (O L B

Pred:cnon of bedload transport of 2 partzcu]ar channe] or effects of critical threshold condition on

bed- sed:ment transport measured by Meyer—Peter and Muller method (1948). Qb= 0.253 {(10-rer)?

'T Sediment concentration (X)

Compuiation of sediment concentration (X) (in parts per million) considered some fluid weight using

Ackers and White (1 973) method, to predict the relationships between sandchar stability and mining
uucns:ly ) ' e

P IYAARY
My \U,

C“”‘P“‘ﬂﬂ?n ;9.!’-_:!@1511 sediment Joad (QT) multiplying by sediment conpcentration (X) and water
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am sund mining I3 the major rerpotnlblo ator for he b ficsnm)
Foges in the natural system. of the wpper, middle, und lowar eourios,

cl':,u‘L_,g,chls that instre:

,T’

Intonm 1nininy playe i

§.511|1|ct1111 role through the fluctuation in the Now und sediment reglmen W ehanga the metion af

cediment loads (suspension and bedload).

D-"*‘dm*‘_h“ and K.Maya , (2014) “River sand auditing”, This ohapior deals withihe various
procedures employed in sand auditing of the small rivers of Kernl {soulhwent indin, tnking the ense
of Periyar viver an example. More specifically, this exercise has to be sarelstl oul o know hew ihe
mining processes and its execution would minimize the negative effects of sand mining on one hand
and maximize positive effects on the other.The sand ‘audit n11ethodolugy davelapad and adapted by

Padmalal et al. (2010) for-the Manimala river draining into the Vembunad ngoon I IHE Aoulhwest
coast of India has three - major components,

Corr;ponent I: Resource estimation

Component 11 Resource allocation

Component TH: Performance evaluation of sand mining,
Resource Allocation -
The steps to be adopted for this purpose are descl ibed below:

Let “X’ be the total quantity of mincable sand in million cuble melery (Mmd), Y the sanual
replenishment of river sand in Mm3, and ‘N’ the tie span in years during which mining of Frver
sand can be permitted in the entire river or'thatpﬁrtof the river uindor oxnminmioh.

Quantity of mineable sand in a year (Qm) can‘be estimated as
| - Qm =(XN)+Y
Note-‘N’ should be fixed only afier laking into account the physical, ohemicnl und biologiual stiatus

-of the:river environment by the expert group. ‘Y" can be-catoulnted by sublraoting quutiity ef gund
output (Qo) from the quantity of sand inpul (Qi).

et Rkt et e

Performance Evaluation/Sand Resource Accounting

Assume that sand mining is uniform throughout (he river stroteh oF vlvarbod i
being leveled after every peak Nlow senson (monsoon), Then,

Quantity of sand mining, Qm= ( Qi = Qu) + Qu

f 23| Page
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¢ %&‘L quinitity ol sand mined from the deposit other than natural replenishment in the
g viver under investigation | |
Qc = Qm—{Qi - Qo)

nm}g of Qe {rom the rivers will be reflected i the scasonal crosg-profile measurements as channel

",‘ﬁ;p.loll/ll\ crbed lowering. The expecled rivetbed lowering (Te) due to mining of Qc from the river

"” scament under examination can be calculated as
Te= Qc/LW
Apply the value of Q¢ in Eq. Te=(Qm - (Qi — Qo))/LW

prafile measurements, provided there is no unauthorized mining in the river stretch. In other words, a
sitwation n-which Ta>Te indicates prevalence of unauthorized

mining in the swetch, the quantity of which (i.e., Qum) can be calculated as:

Qum =LWTa - Qm _
Qi quantity of sand input into the river/river segment under examination, Qo quantity of sand output

from the river/mver segment, L length of the chéhnel occupied by sand, W width of the channel

occupied by sand, Ta actual river bed lowéring,

_Bin'oy Aliya Mattamanaet al. (20]3)“Rivcr Sand- Inflow -Assessment and Optimal Sand
Mining Pohcy Development”. This paper examiries the’ determmanon of sand inflow-in different
stretches of the Periyar River and thereby opnmlzlng the sarid removal by considering several socio-
cconomxc_na_nd topographical features. In this study for the determination of sand inflow, Mayer-

Peter’s Formula is used, which is an analytical method for estimation of Bed Load Transport model.

The paper descrlbcs about certain uncertainties in determining the actual bed load, for which some

assumptions are made like, during the Monsoon season, the velocuy of flow is high with turbulence

i
?
f

and is observed around 0.6m/s which tend to more scouring than deposition, Hence the deposition is

comparatively low. So, the study assumed that 70% of the sand transported is deposited during high

flow period.

The paper suggests that there is sensonai vuunuonnl ol sandl inflow and monsoon per lod

bhOWh more sand inflow than summer.,

4| Page

\deally, the computed Te will be equal to the actual riverbed lowering (Ta) obtained from river cross-
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Fig No:3.1 River Cross section with Check Dams and Bench Mark

. The major recommendatioh of 'this-prbjéct:-sftidy was to' build-check dams at regular intervals
of each streteh of the river, thus helps to detenmne a Spec1ﬁc feference line for the bed profile. The
sand deposu;mn above this c.heck dam can be. perm:tted for sand mining. And the local authorities

should take the responsibility of maintenance-of this reference line stnctly-and should be penalized
for sand mining below this check dam or reference line.”

33 METHODOLOGY FOR ESTIMATION OF SEDIMENT LOAD

The sc1ent1ﬁc solition: f‘or the: crtms of sand mmmg needs an opnmizatlon of sand removal.
Knowledge of sand mﬂow is the key- part of -determmahon‘of .optimal sand removal. To determine
this sand inflow an ana]ytlcal study is carried out by using bed load transport model. The bed load
transport can be estlmated usmg different analytlcal model such as Meyer-Petcr s, Einstein‘s Model,

Shield's F ormula, Du-Boy s Formula eie, However in the present study, the most scientifically

accepted Meyer-Peter’s equat:on for estlrnatlon of bed load transport was used.

At ﬁi;sr,_ pr.eliminar_jr study with field data collection was done. The grain size analysis i.e. dio.
dao, dsn and dan, uniformity coefﬁcient and coefficient of curvature was also determined as an
nput for estlmatmn of bajri/sand replenishment of rivers under study.

o Du,ltal survcy by drone has been carried out for the study of replenishment of sand/bajri.

- Further, rhq study also incorporates the usc of analytical model study of bed load tansport

trom the sivers flowing through the mining lenst nvea, The datn for this study was taken trom
field survey, and approved mine plan of lense

[T - Lo
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S 75»”/’3/28
- Peter's cquation:
1? )

s model for the estimation of bed load transport
5 wide aceeptance and '\lll]phclly m -computdtion. maodel

l s give reliable estimates for
i n dmmu,la like canals, But the present - stucly is considered with river body
b ]

i (

in which the
£ cqualion is relevant,

Teler's cau: fe e S .
Meyer-Peter’s equation is based on.experimental work carried out at Federal Tnstitute of
i_c_cimology, Zunich. Mayer-Peter gave a dimensionless equation based, for the first time, on rational

ivs. The simplified Meyer Peter's equation(Sotree: Irrigation Engineering & Hydraulic Structures
¢ S.K. Garg) is as follows: | |

[reg ey,

gb—0417t o/ )‘5.-1: 1
Wln G/ n) °-feds

PRI ._.._1_.

There,

= Rate of bedioad transport {by weight) in N per m width of channel per second g

n = Manning’s coefficient pertaining to grain size on an unrippled bed and Strickler formula
i.e.n’ = (1/24) x d1/6 where d is the median size (dse} of the bed sediment in m.
n = The actual observed value of the rugosity coefficient on rippled channels. fts value is

generally taken as 0.020 for discharges of more than llcumecs, and 0.0225 for lower

dlscharges

= Cntical shear stress required to move the grain in N/m2 and given by equatton

TC= 0.687- da, where da is mean or average size of the sediment in mm. This arithmetic

average size is usually found to vary between dsp and deo.

0= Unit tractive:l{iji)'rce produced by flowing water .e.ywRS. Truly speaking, its vaiue should be

taken as the unit tractive force produced by the ﬂowmg water on bed = 0. 97waS R is the
' hydraullc mean depth of the channel {depth of flow for wider channet) and S is the bed slope

The value of Mannmg S. coeff cient (1) depcnds upon channel condition and also upon

ischarges. The recommended values are provided in Table-3.3 and Table-3.4.

Table-3.4: Rcconﬁnended values of Manning’s coefficient (v} for unlined channels

S..No, - ‘[ Condition of Channel Value of i
1 Very good . 0.0225

2 B Good = - 0.025

3 Indifferent , 0.0275

6|Page




|4 Poar | 0.030

Board of lrigation bhas recommended the following values of n for differem

Table-3.5: Recommended values of Manning’s coclTicient (n)) for Different Discharpe

51, No. Discharge in Cumecs Value of i
1 14 to 140 0.025

| 2 140 to 280 ' 0.0225

3 3 280 and abave . 0.020

e Umvcl sal Soil Erosion Equation:

Soal D osion Equation is defined as, A =KR(LS)C
“Where, A = Estimate of soil loss rate in tons/hectare/year
~ K= Soil erodibility factor
- R'='Rainfall factor LS = Slope factor
C = Crop management factor )
.Thls will help us to determine the soil loss from the catchment area that finds place in the

T l'VBI'S
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Chapter 4: Data Collection, Analysc,s and Estimation of ?@(f
Replenishment

river. Estimation of Bajri chschm'gc lhmugh stream bed and ils residence pcnod (temporary dcposition) is
one of the most difficult task in sediment budgeting. It is axiomatic that during high flow period, Bajri
which is otherwise moved by siltation (i.e., partially suspénsion and partially bed load) will completely be

in suspension in the overlying waters,

Estlmaucm of annual sediment yield produced froma ramfall event requires appl}’m" many approaches 10
I acce_g}ableh_gnd_ vahd 1esults These apgroachrg:s_ 3equne& q}ia:'mta?}ve estimation of the transported
sedlment volumes resulting from a Jamfai] event. There are many :gd;m?r‘:t‘ TE&E:E;S&'&&MSH& which are e
suztab]e for use in the predictron of the replcmshmem rate of rivers/ watershed. The present study used the

Me.yer*Peterson s mode] for’ theestlmauon of bed Ioad transport because of s wideacceptance and

simplicity in computation. -
41  Grain Size Data Analysis:

During the surveying phase and site reconnaissance sand samples of the three rivers were collected. Sieve

analysis was carried oul _bn the sand sample. for determination of their classification and coefficient of

uniformity and curvature. ' ' '

1000 gm of oven dr:ed sand samplc from 3 rivers was, taken in the sieve analy51s. Sieves as per IS
snandards (sieve 4,75mm, 2 mm tmm, 60011,425 p,. 300p,212 i, ISUp, 75 1) were used for the test. The
sieves were arranged such that at top 4.75mm, 2 mm, Imm, 600;1,425 i, 300p,212 g, 150y, 7S p at bottom
and Jast Pa.n“.The sieve set was placed on the mechanical shaker and shake vigorously for at least 2
minutes.Then the weight of aggregate rewined on each sieve was measured and expressed it as the

percentage of passing.Plols were made for percentage finer and sieve size and the summery of the results 1s

.

given -below.
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P8 analysis - Yamuna River (I(omng Sand Mine) ' 6;

Grain size analysis-Yamuna River
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Grain size analysis-Yamuna River
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i ONE SURVEY DETAILS:

' Phologr =1mm‘-")' l's & process by which informalion is extracted irom pholographs to create

.Lcl" Al :lme-dnm.nslmml maps and models, DIUI'IL bascd phologmmmclry is & modern stite of the

' .,;Il icchnology {or generation of Ollho photomosau. Dlg,llal Terrain Model (DTM), Point Cloud

q-’ pata and Contours. The photos are timed with a percentage of overlap so that they can be stitched

aether fora (.ouunuous Image map. containing digital information.

Reconnaissance survey must be camed out to recnfy the Iocation values by arrangmg gr ound
cantrol points (GCPs) appropr iately to 1mprove the. accuracy of UAV based 3D topographic maps of
the sites. Accordingly, GCPs of suitable size, whlch are visible ﬂom flying Drone, are placed/
nmked on the ground. For the susvey, Posl Processed Kinematic (PPK)- -enabled Dronﬂa are used,
wlnch Al_educes the 1equ1rement of placxng GCPs.

Dxffm cnual Global Posmomng Syslem (DGPS) survey is done on each GCP wrt base statiam

.foa whmh one unit £ DGPS is kept stationery at base station and rover unit of DGPS is kept at each

-GCP, one by one for at Teast ]0 rmnutes Then the photographs from ‘the drone mounted camera are

taken thh sufficient ovellap, longltudma]ly as well as laterally.

 After field survey. work, data of DGPS -as. well as drone-based camera ._a;ie downloaded and
processed in their res;;ective software. C oordinates of GCPs-are utilized for geo-tagging and geo-
referencmg of the photographs/ Orthophoto mosalc DTM 1s prepared in the software Above
procedme is done in pre-monsoon and post—monsoon penod respecuvely and correspondmg DTM
are prepared With the help of data processmg software the volume computanonh eplemshmem

qudnmy is estlmated




field Observation:

~MPDIL team has conducted quick reconnaisyance survey with sentor experts from Env:ronment Civ
gnd Mining background followed by detailed DGPS survey for messurement of RL in the selected min
leascs. The sand/bajri sample were collected from the ficld and river water samples were also collecte

: fom the sites, Uniformity coefficient (Cu) and coefficient of curvature (Cc) was also determined as
© jnput for estumation of bajri/sand replenishment of rivers

anmanon ot mineral resources: .

—P1c~monwon resources have been calculated based on RL of first survey which was conduct

duting the- month of July, 2022. The post monsoon RL measurement was conducted in the mor
of Novemb_er 2022,

The replenishment rate has been determined at the studied sites‘by differences of R
between the pre-monséon and post monséon surveydetermined through DGPS/Dra
survey in Pre-monsoon and post-monseon seasons over the area of consideraﬁon. The to
sand stock/resonrce available has been determined based on 0.3m above the water level

pre-monsoon survey and the average RL of Post-monsoon survey.

The estimated resources as on the date of survey are tabulated in 4.1.and 4.2

3(]1 - . . . - - ',. -
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X %f" iz
2 “ Dulsulb of volume Assessimeny alter Posi Monsoon Survey:
F,, Area of Patch Volume of ]
i Ghat Name surveyed |  Sand{cum.) |
s, NO- in Mi i
; %5 in Mine Lease Repienished River
R‘? : Area [Ha) ~ {Approx.)
- - Chaprauli Khadar 9.67 - 189524
2 Kotana Khadar 17.31 274316 -
: - : Yamuna
3 | Gauripur Khadar 18.47 ] 230214
' Sankround. | 2208 © | 221857

Note: The amount of replemshment is calculated based on the aver'we representative RLs
- determined through Drone survey in Pre-monsoon and post-monsoon Seasens over the area
of cons:deratmn. ,

Table 4.2: Estimated Volume of sand in 04 leases of Baghpat district for season ending 2022:

]
Resource
. . . Total . Total
S1.No. Name of Mine Mine Replenishment available at resource
_ Jease Area{Ha) (CuM.) Pre-Monsoon (CuM
; (CuM.) uM.)
1 | Chaprauli Khadar | 9.570 187564 50922 238486
2 Kotana Khadar 12.245 154050 44133 238183
3 Gaurfpu'r' Khadar 14,022 174773 98034 272807
4 Sankround 7.00 70431 75789 146220
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In ot du l:?dd‘cc‘:g‘ ‘1‘1‘:1:'::';]:2(1‘ 1‘~.Pl_u1lhhul i Yamuna viver of Baghput Distriol, monfitirarmant

2 ol niver “ | ‘_1‘ \I:- !;“ (‘Jcalmns were underluken both pre- monsosn and posl-MORBHON
evel. The sand samples were collected for grain size distribution anafysis,

The survey provides the records of the RL at identified places that will work as baga fevel for

further observation and analysis for determining the amount of sund replenishad during the
ppcoming Monsoon season, ' ' |

The determination of amount of sand deposited has been worked out based on the diffarence
between pre-monsoon and post monsoon RL and river level recorded in the are.

The summary of DGPS survey is as mentioned below:

a) Highest sand replenishment occurred in river Yamuna in Kotana Khador wine with
194050 Cum. _ | S

b). Lowest sand replenishment occwired in river Yamuna in- Sankround mine with
70431 Cum. :
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DSR which is a technical document shall be prepared in line with MoEF&CC, Gol,
Notification No. 8.0. 141(E), dated 15-Jan-2016, 8.0. 3611 (B), dated 25-July-

2018, Sustainable Sand Mining Management Guidelines 2016 and Enforcement &
Monitoring Guidelines for Sand Mmmg 2020

Contents of Renort

~

‘1. Introduction o

~Overview of Mining Acuwty in the District (brief hlstory of old working, pre-
existing and pr oposed mining activities).

3. List of Mining Leases in the District with location, area and period of validity.
4, Details of Royalty or Revenue received in last three years.

. Derail of Produetion of Sand/Morrum/RBM or other miner mineral in last three
years.

. Process of deposition of sedlments in the Rwers of the District. (River Geometry).
7. General Profile of the District,

8. Land utilization Pattem in the dlstnct Forest Agncultme Horuculture, Mining
eic.,

9. Physiography of the District.
10. Rainfall: month-wise. SR S I
11. Geology and Mineral Wealth, - -
12. The report shall also contain:- o
a) District wise detail of river ot stream and other sand source;
b) District wise availability of sand or gravel or aggregate resolrces;
¢) District wise detail of existing mining leases of sand and aggr egates.
13. Drainage system with description of maif rivers
a) Name of the river,
b) Area drained (sq. km)
¢) Percentage area drained in the District,
14, Salient Features of Important Rivers and Streams:-
a) Name of the river or stream,
b) Total leigth in the distriet.(in Km.)




24540

o), Mace ol origin.
4 Altitude at origin,

i - ) . 1 ) 0. ~ya PR . N
45, Porfion ot the river or stream recommended for mineral concession,

7 Length of area vecommended Tor mineral coneession.(in Kms)
o) Average width of area recommended Tor mineral concession (in meters)
h) Area recommended for mineral concession (in square meter)

; i) ‘Mineable mineral potential (in metric tonne) (60% of total mineral potential)
15, Mineral Potential;-

a) Boulder (MT)
b) Bajari (MT)
c) Sand (MT)
'd) Total Mineable Mineral Potential (MT)
16. Annual Deposition:-
a) River or Stream.

b)Portion of the river or stream recommended for mineral concession.
¢)Length of area recommended for mineral concession. (in Kms)
d) Average width of area recommended for mineral concession (in meters)
e} Area recomunended for mineral concession (in square meter)
1) Mineable mineral potential (in metric tofiné) (60% of total mineral potential)
g) Total for the District
After this Annexure-I'to Annexure-IV shall also be prepared as per the format
provided in Enforcement & Monitoring Guidelines for Sand Mining-2020,
which will be enclosed as annexure to the Draft DSR
(Reference — Page- 64 1o 67 of EMGSM-2020)
o Lease wise NOC will be taken from Trrigation and Forest Department and Deposit
" Verification/Estimation reports shall also be prepared by SDC.
e The proposed lease should clearly identify and mark the mineable deposit on
satellite image/drone image.
¢ The mineable resource is to be calculated based on field investigation, geology
of the catchment area, site conditions locations, depth of mineral availability and
other geomorphic features. The ;mir_leable, resource should be 50 to 60 % of the
{otal resource available, o e
o Oncethe Draft DSR and Annexute 1 to IV is-prepared, then all the SDC members
evajuate and approve it, which will be uploaded in the District Website for 30
days for public comments/objections as well as DM/ADM/MO office. (For this
the notification should be issued .by District Authority about draft DSR for
suggestions/fcomments /objections firom public in minimum tvo vewspapers
having wide clrculation. Date of uploading and last date of receiving
suggestions/eomments/objections should be clearly mentioned in the notification.

¢




'_ ) gﬁa(

‘cejé‘?:Fff‘fﬁ'f‘? - EMGSM- 2020, Para 4.1, ] (clawse— O & p; p
D"j“[.‘ 'D‘Sﬁl\“hﬂ” .bC \\'ilhdr;.u\.'n from D|istric£ Website alter 30 days and SDC
gs sha _conducl. a .1(‘)1~m mecting 1o ritigate/resolve the public

Fmenis/objections received, i any. (Reference - EMGSM- -2020, Para 4.1.1

o (close ~ Page-18) (In case no vbjection/comments are received then Mining
Officer will issue a Certificate that no comments/objections have been received

in the period of uploading.)

Thereaftey, the draft DSR shall be finalized including Annexure-I to Annexure-

V1L which will be signed by all SDC Members and then forwarded to D.M. for

perusal and approval. :

e The DM shall forward the proposed DSR to SEAC for examination and approval.

o The Member Secretary/Nodal Officer will forward it to DGM, U.P. for comments
and . suggestions. The SEAC will evaluate after getting the comments and
suggestions of DGM, U.P, o :

s The SEAC may invite a representative of DGM, U.P. to assist SEAC in appraisal
of the draft DSR. | |

age-19))

Actioh Reguired

« D.M. shall issue an Office Memorandum regarding nomination and formation of

. Siib-Divisional committee in the district,

o The sub-divisional.committee (SDC) will prepare the draft DSR. If required the
SDC may take help/assistance of QCI/NABET Consultants, DGM Approved
Exploration Agencies as per Government Order ref. no 1659/86-2023 dated 17-
May-2023 issued by Secretary Geology & Mining, |

« Additionally, the SDC may also take help/assistance of renowned academic
institutions/ Universities having domain expeitise in Environment/ Geology and
Mining. - '

o Tt wil] be the responsibility of SDC/hired agency to collect primary and secondary
data, DSR drafling with Annexure-1 to Annexure-VII and conduct presentation

; before SEAC/SEIAA and DGM,

o Whenever a new leasc is identified for gdding in the DSR, the SDC/hired agéncy

will follow the entire procedure every time on the basis of existing DSR. The

validily of amended or modified DSR will be upto the validity of the original
- DSR. S &
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%il,nuhﬂc‘* agency will update the data in the revised DSR with reference 1 f
mary PSR, Speciul focus on callection of latest data will be done wr..
= pattern, rainfall, TMD dutn, viver geometry, updated geology (if any),
‘i;u wable, poputation datn ete, us such parameters generally change in every 5
A{TRY
\;n, source of secandary duta used in DSR should have proper citation reference
and in case primary data has been collected, then the name and details of experts
involved in collection and synthesis and interpretation of data will be mentioned
in the DSR,
¢ 1t should be specifically ensured thqt DSR is the district specific environmental
document in which all the environmental and safety parameters as per the
guidelines and notifications should be covered and reflected in the DSR
document. y
A district specific mineral resource map shall be prepared in- which the drainage
‘pattems of rivers along with explored mineral resources shall be reflected.
A Tetter to the District Information Office will be issued for uploading the dmﬁ '
DSR?‘ in District Website for 30 days.

< A Jjoint meeting of SDC Members is requlred for final draft DSR
“examination/evaluation,

¢ A recommendation of SDC Memb ers is required who will finalize the draft DSR
and forward itto the DML~

¢ The DM of 1espect1ve dxsmct shall send the draft DSR along with following
documents
Primary DSR which requires addition/modification,
. Draft Modified/ Revised DSR Document,
Annexure 1 10 V1L
I ease wise NOC from Irrigation and Forest Department,
Revenue report and resource evaluation/ reserve estimation,
Notification regarding the constitution of the SDC,
Minutes of the SDC aboul draft DSR,
Office order for uploading the draft DSR in the distriot Website for a per{od of
30 days along with newspaper notification,
9. Minutes of the SDC recommending dralt DSR,
"o The DSR being a public document afler dpproval shall be

each puge of DSK) by the compelent authorty of SB
the respective district porlnl within o woek,

s T T e S O ST . N W T O I

sighed with seal (i
LAA and will be uploaded in

(i',
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- b
o%c,mm};, Procedure for preparation of DSR for in-situ
y istrict _Level Sub-Bivisionn Committee _and i
sAl/f\mnm’nI by SEAC/SEIAA, U, b, | aets

ket

Mnon of BSR

PSR which is a teehnical document shall be prepared in line with MoEF&CC, Gol,
Notification No. 5.0, 141(E), dated 15- Jm-2016, 5.0, 3611 (E), dated 25-Ju1y—

2018, Sustainable Sand Mining Management Guidelines 2016 and Enforcement &
Monitoring Guidelines for Sand Mmmg, ) 2020,

Contents, of Report

1. Intr oducuon

2. Overview of Mining Actmty in the District (buef hlstory of old working, pre-
existing and proposed mining activities).

3. Gener al Profile of the District
4 Geolocy of the District

5. Drainage of Irrigation pattern.

6.Land Utilisation Pattern in the DlStllCt Foxest Agncultural ‘Horticultural, Mining
etc.

7. Surface W ater and Ground Water scenario-of the chstnct
_Rainfall of the district and chmatm condition

9, Details- of the mining leases in the Dlstrlct as per the followmg format:-
a) Sk No.

b) Name of the Mineral
c) Name of the Lessee .
d) Address &Contact No. of Lessee .
¢) Mining lease Grant Ordef No. & date
f) Area omemg lease (ha) = o
-g) Perjod of Mining lease (Initial) - [l" rom till | To]
h) Period of Mining Jease (15t /2nd ...renewnl) - [From till To]
i) Date of commencement of Mining Operation

i) Statug (Working/Non-Working/Temp, Wol'lunglm* dispatch etc.)
k) Captive/Non-Captive)

[) Obtained Environmental Clemnnee (\’es/No) If Yos Letter No witl d.ue of
grant of EC,

- m) Location-of 1]1(, Mmm;, fense (Luluude & Longuudo)

o
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ity
%ﬁlhod. of Mining (Opencast/ Unde'l‘gl'olmcl)
o einils of Royalty or Revenue réceived ij
#11. Detils of Production of Minor Miner
12, Mineral Map of the Distriet
13, List of Lettet of Intent (LOY) Holdets in the District along with its validity as per
the following format-

14. Total Mineral Reserve available in the District

a) Sl No.

b) Name of the Mineral

¢) Name of the Lesgee

d) Address & Contact No. of Létter of Intent Holder
e) Letter of Intent Grant Order No.& date
- 1) Area of Mining lease to'be allotted -
135, Quality /Grade of Mineral available in the District
16. Use of Mineral = - A
- 7. Demand and Supply of the Mineral i the last three years
18. Mining leases marked on the mdp of the district '
19, Details of the area of where there is a cluster of mining leases viz. number of
‘mining leases, location (latitude and longitude) N
20. Details of Eco-Sensitive Area, if any,in the District - |
21. Tmpact on the Environment (Adr, Water, Noise, Soil, Flora & Fauna, land use,
agriculture, forest etc.) due to mining activity I
22. Remedial Measures to mitigate the impact of mining on the Envqunment‘ ]
23. Reclamation of Mined out area (best pt_ac‘tic‘,e al;eagiy implgrpented in the district,
requirement as per rules and ;Zgulatlon,.pfoPllaose_d Teclamation plan)
4 Rick sment & Disaster Management Plan
% I];J:t};iﬁscs)ziif: Occupational Health issues in t‘he. District. (Last ﬁve-year_ data of
‘number of patients of Silicosis & Tubercgl@sm is a_lso need; to be §11bm1tted3 ‘
26. Plantation and Green Belt development in respect of leases already granted in
the District '
1y other information, | _
%7‘,%1;1'2{23 Annexure-I to Ann;zu re-1V 's'hal(ljﬂl.zo lbz é:sl‘eg)ilu'esﬁ_laﬁz Plz}‘i;gfﬂfg‘é}:gt
OV} in E ement & Monitoring Guideli ) Gralisl,
2:1?;\21?3131;%3 252?253(1 as annexure to the Draft DSR (Reference— Page- 64 o
SMGSM-2020 | "
0 iisi;%ﬂiii%éoﬁil)l be taken from lirigation and Forest D.Selgt\é‘tment and Deposit
Verification/Estimation reporis shall also be prepaved by y

\ ineg it on
e The proposed lease should clearly identily and mark the mineable depos!
satellite image/drone image, .

|11 last three years
il in lasl toes yeurs




“’Ell%]ﬁl,c‘rcsmm-m.‘ s to he caleulated based on field investigalion, geology
qreq, site conditians locations,*depth of mineral availability z:nd other
e teatures. |
Capae Draft DSR an‘d Annexure | 101V Is prepared, then all the SDE metnbers
Saiuate and approve i, which will be uplonded in the District Website for 30
o days for public comments/objections as well ns DM/ADM/MO office. (For this
he notification showld be issued by-Disirict Authority about drafi DSR for
suggestions/comments fobjections from public in minimum two newspapers

. » Y. ; . - .
’ hoving wide circulation. Date of uploading and lasi dale of receiving |

suggestions/comments/objections should be clearly mentioned in ihe nofification.
(Reference - EMGSM- -2020, Section 4.1.1 (clause ~ o & p; Page-19))
The Draft DSR shall be withdrawn fram District Website after 30 days and SDC
Members shall conduct a joint meeting to  mitigate/resolve the public
comments/objections received, if any, (Reference - EMGSM- -2020, Section
4.1.1 (clause — p; Page-19){In-case.no objection/comments are recetved then
Mining Qfficer will issuea Certificate_that 1o comments/objections have been
‘received in the period of uploading,) ~
¢ Thereafter, the draft DSR shall be finalized including Annexure-I to Annexure-
VI which will be signed.by all SDC Members and then forwarded to D.M. for
‘perusal and approval. " R ' . _
¢ The DM shall forward the proposed DSR to SEAC for examination and approval.
¢ The Member Secretary/Nodal Officerwill forward it to DGM; U.P. for comments
and suggestions. The SEAC will.evaluate after getting the comments and
suggestions of DGM, U.P. - B |
et The SEAC may invite ‘a-represggxatijyg*-'quGM, U.P. toassist SEAC in appraisal

T e P TP et et ey e o,
RSy ot apmy

N | Ofﬁle draﬁ DSRI : B o ”,._‘,. ‘.".‘--,“'m“':"'-’n‘:'.a.\-"-'—-' - — -

Action Reaguired

D.M. shall issue an Office MemOrand,uiﬁ"i'e_garding- nomination and formation of
Sub-Divisional committee in thé distriet, -

The sub-divisional commitiee (SDC) will prepare the drafl DSR. I l'equix‘éd the
SDC may take help/assistance of QCI/NABET Consultants, DGM Approved
Exploration Agencies as per Government Ovder ref, no 1659/86-2023 dated 17-
May-2023 issued by Secrelary Geology & Mining, |
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ki

n iy, the SDC may al

so take help/assistanon of p

ally, the St | . snowhed aeademly
ans/ Universities having domain expertise in Rnvh E

onment/ Qlaolagy and
- [will be the 1eb1?onslb‘lhly_ of SDC/hited agency to collegl ]‘.)l'i!’l’lﬁl‘l‘y anel B@@@I‘]Glﬂ]‘y
* dala, DSR drafting with Annexure-1 to Annexure-VI1 and condust pragantatian

before SEAC/SEIAA and DGM, | '

Whenever a new lease is identified for adding in the D8R, tha 8D

| ‘ (/e aganey
will follow the entire procedure every time on the baslg of exlating DR The

validity of amended or modified DSR will be upto the valldlty ef the erlginal
DSR. - F

¢ The SDC/hired agency will update the data in the revised DSR with refurence to
- the primary DSR. Special focus on collection of latest data will. by dene Wl
land use pattern, rainfall, IMD data, river geometry, updated geology (If any),
water table, population'data gte. as such parameters generally changa i every &
years, o
¢ The source of secondary data used in DSR should have preper eltatlen refsrance
and in case primary data has been collected, then the name and detalls of axparla
involved in collection and synthesis and interpretation of data will be mentianad
in the DSR. o
o It should be specifically ensured that DSR is the distriot speclfio anvijeamental
docurnent in which all the environmental and safety paramaters as par the
guidelines and notifications should be covered and reflested in the BAN
documient. o
o A district specific mineral resource,map shall be prepared In whieh th dvatnnje
* patterns of rivers along with explored mineral resouroes shnll b rellasiet

. A Jetter to the District Information Offics will be lasuad for uplanding the dinl
 DSR in District Website for 30 days,

o A joint meeting of SDC Members ls roguired for [l eill BN

examination/evaluation. And recommendation of 81DC Mombuots la raguired whe
will finalize the draft DSR and forward 1t {o the DM,
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The DM of re
(,ocuments -

pectwe dlstuct shall send the draft DSR, along wiih follewing

1. Primary DSR Whlch requires addmon/mochﬁcqtlon.
2. Draft Modified/ Revised DSR Document
3. Annexure-1 to VII.

\.)

4, Lease wise NOC from Imgatmn and Forest Department,

5. Revenue report and resource evaluation/ reserve egtimation,
-6, Notification 1egard1no the constitution of the SDC.
7. Minutes of the SDC about draft DSR.

| 8. Office’order for Uploadmg the draft DSR in the distrlot wabalta [br 4 perle {od

- of30 days along with newspaper notification,
9. Mmutes of the SDC recommending draft DSR,

> The DSR being, a public document after approval shall be slgned with seal (#

‘each page of DSR) by the competent authority of SIDIAA and will be uplended in
the respectwe district: portal W1thm a week.
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fawd~ District Survey Report {DSR) of District- Baghpat @ 7 A
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Condition no. - 1. of SEAC minutes shali be substituted as- The DSR shall be updated
once in five years as mentioned in 5.0, 141(E) notification dated 15.01.2016, as per
laid down procedure under intimation to SEIAA,

Replenishment study on the basis of which the mineral availability is assessed should
be uploaded an websites of District and Mining Department and submitted to SEIAA
along with methodology adopted for study and detals like geo-coordinates etc. of
study points,

The District shall prepare a schedule for conducting replenishment study annuaily.
This study should be done by a reputed Central or State Govt. Institute and should be
upfoaded on the websites of district, Geology and Mining Department and submitted
10 SEIAA on its webslte. Quantity mined and auctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

Mining Department shall be rasponstble for demarcating the leases where-ever
needed after the monsoon.

. The period of validity of Revised DSR Baghpat shall be for the pericd of 05 years from

the date of its approval.
it was informed that there are 05 mining lease areas have been proposed in the DSR.

oy



B3y new lease Is identified, Its validity will be co-tarminous with the valldity pari ,‘

Y g

; d Sub-Divistonal Commyt Lpesss

2" ¢ current DSR an mittee will follow the entira procedura
;me on the basls of existing DSR, avary

" public domain along with Lease Wise Digitaf Maps showing the status of daposits ang

pillar wise coordinates of existing ang proposed areas.

9. The District Administration shall utilize the District Mineral Foundation Funds ns per
notification no. 866/86-2017-132/2016 dated 15/05/2017 Issued by Dapartmant of
Geology and Mining, Government of U.p. or any modification In It by competant
authority. )

10. DMF fund should also be utilized for the development and maintenance of haulaga
road. . :

11.The lease shall periodically conduct audits of operative mine leases end take

corrective measures as per the directions of District Administration In casa of advara

observations and, a yearly report on this shall be sent to SEIAA as complianca,
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after approval of DSR from SEIAA, the Distyiet Administration shall upload tha DSR in




